OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal in

OA No.606 of 2018
(Official Address: Tower No.5, 4 Floor, Forest Complex,
Sector 68, SAS Nagar) Tel. No. 0172-2298091
Email: cecawmb606agmail.com

To
The Registrar,
Hon'ble National Green Trbunal,
Faridkot House, Copernicus Maryg,
New Delhi, Delhi 110001

No.CMC/2021/ \Q 33
Dated: 7.7.2021

Subject: Report of the independent five members committee in compliance to
order dated 2.3.2021 in OA no. 57/2021 in the matter of Amandeep Vs
State of Himachal Pradesh regarding illegal mining at Som Bhadra
River (Swan River) in District Una of Himachal Pradesh.

It is submitted that the Hon'ble National Green Tribunal in its order dated 2.3.2021 in OA no.
57/2021 in the matter of Amandeep Vs State of Himachal Pradesh regarding illegal mining at
Som Bhadra River (Swan River) in District Una of Himachal Pradesh has considered the
application filed by Sh. Amandeep of Village Panjawar District Una, wherein, it has been
mentioned that illegal mining at Som Bhadra River (Swan River) In district Una of Himachal
Pragesh, is going on and "Sand Mafia’ are lifting the sand & other materials from the bed of the
Swan river in an unscientific manner by using big Pokland and JCB machines and causing
danger to the river and channelization of the river, where, crores of rupees have been spent.
The Hon'ble Mational Green Tribunal in Para No. 3 & 4 of order dated 02.03.2021 has directed
as under:-

"3.  Accordingly, the Secretary, Environment, HP, the State PCB and the
District Magistrate, Una may verlfy facts and take further steps in
the matter in terms of the above order of this Tribunal, following
due process of law and give ils report by emafl at judicial-
agt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF and also upload the same on
website of State PCB simultaneously so that the concerned
parties/Departments can access the same for further course of
action. The State PCB will be nodal agency for compiiance and

4. We also constitute an independent five-member Committee headed
by Justice Jasbir Singh, former Judge of Punjab and Haryana High
Court, and comprising Regional Officers of the CPCB, the MoEFECC,
the Central Soil and Water Conversation Research Institute,
Dehradun and the Himalayan Forest Research Institute, Shimia with
the Regional Officer, MoEF&CC, Chandigarh being nodal agency. The
Committee may visit the site and give an independent report of




facts found and remedial action required, The State PCB and the
District Magistrate, Una will provide logistic support fo the
independent Committee by e-mail as above. The Committee will be
at liberty to take assistance from such other Institutions/Experts/
individuals as pecessary. Justice Jasbir Singh. former Judge of
Punjab and Haryana High Court will be paid honorarium by the
State PCB to be determined by the Chairman, State PCB in
consuitation with him.”

In compliance to order as rne_nti:nngaﬂ in Para Mo. 3, the Secretary Environment HP, State PCB
and District Magistrate Una ha';.-'e'tn'uerll‘y the facts and take further steps in terms of the above
order of the Trbunal. Further, in compliance of order as mentioned in part of para No. 4 of the
said order, Dr. Babu Ram, Former Member Secretary, PPCB, who has vast experience in the
fiald of environment and other related issues and has already been appointed as Technical
Expert of the Monitoring Committee by Hon'ble National Green Tribunal, has also been taken as
an expert member of Independent Fve Members Committes.

In compliance to order dated 2.3.2021 of the Hon'ble National Green Tribunal in OA no.
5712021 as mentioned in Para No. 3 in tha matter of Amandeep Vs State of Himachal Pradesh,
Deputy Commissioner, Una (Himachal Pradesh) constituted a committee under the
Chairmanship of Additional Deputy Commissioner on 20.3.2021, which had made random
surprise spot visit to major Swan River mining areas on 28.3.2021 and 1.4.2021 and submitted
its report to the Deputy Commissioner, Una under intimation to the Monitoring Committee,
Deputy Commissioner, Una submitted his report to the Hon'ble National Green Tribunal in
compliance to order dated 2.3.2021 as mentioned In para 3 vide letter No.3209/
AC/MA dated 7.4.2021.

The independent five member committee, constituted by the Hon'ble Mational Green Tribunal
under the Chairmanship of Justice Jasbir Singh, Former Judge, Punjab & Haryana High Court
and now Chairman of the Monitoring Committee had held its 1® meeting on 9.4.2021, wherein,
detailed discussion on the report, observations, challenges and recommendations of the
committee, constituted by the Deputy Commissioner, Una was held and made certain
directions, mentioned therein in the minutes of the meeting.

Further, it was informed that due to unprecedented rise in number of Covid-19 cases in the
State of Himachal Pradesh and to take measures to prevent its spread, Gowvt. of Himachal
Pradesh has Issued instructions/guidelines on 20.4.2021 for strict compliance by all the
departments/ State Government/Boards/Corporations, Therefore, [t was requested by the
Member Secretary, Himachal Pradesh State Pollution Control Board to reschedule the meeting
to be held on 26.4.2021 in the 2™ week of May, 2021, so that necessary work i.e compilation of
action taken report and submission of action plan in coordination with stakeholder department
could be submitted to the Monitoring Committee.

The independent five members committee submitted Its Interim report In the matter before the
Hon'ble Mational Green Tribunal vide number CMC/2021/1802 dated 3.5.2021.

iy



In the meantime, the Chalrman of the independent five members committee decided to
reschedule its 2" meeting to be held on 26.4.2021 to 13.5.2021 through video conferencing.
Action taken report / Action Plan to be submitted by the stakeholder department in light of the
order dated 26.2.2021 in OA no. 360 of 2015, shall be considered by the independent five
members committee and suitable action in the matter shall be taken accordingly. Finally the
said meeting was fixed on 3.6.2021,

The 2™ meeting of the Independent five members committee was held with the District level
Officers of district Una under the chairmanship of Justice Jasbir Singh, former Judge, Punjab &
Haryana High Court, now as chairman of the Monitoring Committee on 3.6.2021, wherein, the
independent five members committee have made certain recommendations, which are
mentioned in the minutes of the meeting as well as in the report,

The independent five members committee has visited the sand mining sites in Som Bhadra river
in Una area on 17.6.2021 and has prepared detailed report alongwith observations and
recommendations of the Monitoring Committee, which are mentioned in the report,

Based on the detailed discussion held with the State level Officers on 9.4.2021, report sent by
Deputy Commissioner, Una to the Hon'ble MNational Green Tribunal in compliance to order dated
2.3.2021 as mentioned In para No. 3 of the said order, 2™ meeting of the independent five
members committee held with the District level Officers of district Una on 3.6.2021 and visit to
the sand mining sites in Som Bhadra river in Una area by the independent five members
committee on 17.6.2021, the report has been prepared, which is enclosed herewith for kind
consideration of the Hon'ble National Green Tribunal,

It is submitted that the above said report is sent herewith through email at judicial-ngt@gov. in.

[ Justice Jasb'k Singh )

Former Judge Punjab and Haryana High Court
and now as Chairman of the Monitoring Committes
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Report of the Independent five Members Committee in compliance to order dated
2.3.2021 in OA no. 57/2021 in the matter of Amandeep Vs State of Himachal
Pradesh regarding illegal mining at Som Bhadra River {Swan River) in District Una
of Himachal Pradesh.

1.0

Background

Hon'ble National Green Tribunal in Its order dated 2.3.2021 in QA no. 57/2021 in the
matter of Amandeep Vs State of Himachal Pradesh regarding lllegal mining at Som
Bhadra River (Swan River) in District Una of Himachal Pradesh has considerad the
application filed by Sh. Amandeep of Village Panjawar, District Una, wherein, it has
been mentioned that illegal mining at Som Bhadra River (Swan River) in District
Una of Himachal Pradesh, is going on and "Sand Mafia’ are lifting the sand & other
materials from the bed of the Swan river in an unsclentific manner by using big
Pokland and JCB machines and causing danger to the river and channelization of the
river, where, crores of rupees have been spent. The Hon'ble National Green
Tribural in Para No. 3 & 4 of order dated 02.03.2021 has directed as under:-

"3. Accordingly, the Secretary, Environment. HP. the State PCB and the
District Magistrats, Una may verify facts and take further steps in the
matter in terms of the above order of this Tribunal, following due
process of law and give Jis repert by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and not in
the form of Image PDF and also upload the same on website of State
PCE simultaneously so that the cencerned parties/Departments can
access the same for further course of action. The State PCB will be
nodal agency for compliance and coordination.

4. We also constitute an independent five-member Committee headed by
Justice Jasbir Singh, former Judge of Punjab and Haryana MHigh Court
and comprising Regional Officers of the CPCB, the MoEF&CC, the
Central Soil and Water Convarsation Research Institute, Dehradun and
the Himalayan Forest Research Institute, Shimla with the Regional
Officer, MoEF&CC, Chandigarh being nodal agency, The Committee may
visit the site and give an independent report of facts found and
remedial action required. The State PCB and the District Magistrate,
Una will provide logistic support to the independent Committee by e-
mail as above. The Commitiee will be at liberty te take assistance from
such other Institutions/Experts/individuals as necessary. Justice Jasiir
Singh, former Judge of Purjab and Haryana High Court will be paid
honorarium by the State PCE to be determined by the Chairman, State
PCE in consuitation with him, "

A copy of the detailed order dated 2.3.2021 is annexed as per Annexure-1,

In compliance to order as mentioned In Para No. 3, the Secretary, Environment HP,
State PCB and District Magistrate Una had to verify the facts and take further steps
in terms of the above order of the Tribunal. Further, in compliance of order as
mentioned in part of para No. 4 of the =aid order, Dr. Babu Ram, Former Member
Secretary, PPCB, who has vast experience in the field of emvironment and other
related issues and has already been appointed as Technical Expert of the Manitoring
Committee by Hon'ble National Green Tribunal, has also been taken as an expert
member of Independent Five Members Committes,




2.0

2.1

Compliance of order dated 2.3.2021 in OA No. 57 of 2021 as mentioned in
para 3 of said order in the matter of Amandeep Vs State of Himachal
Pradesh by Deputy Commissioner, Una.

In compliance to order dated 2.3.2021 of the Hon'ble National Green Tribunal in OA
no. 5772021 as mentioned in Para No. 3 In the matter of Amandeep Vs State of
Himachal Pradesh, Deputy Commissioner, Una (Himachal Pradesh) constituted a
committee under the Chairmanship of Additional Deputy Commissioner, Una on
20.3.2021, which had made random surprise spot visit to major Swan River mining
areas on 28.3.2021 and 1.4.2021 and submitted its report to the Depuby
Commissioner, Una wunder intimation to the Monitoring Committee. Deputy
Commissionar, Una submitted his report to the Hon'ble National Green Tribunal In
compliance to order dated 2.3.2021 as mentioned in para 3 vide latter No.3209/
AC/MA dated 7.4.2021, copy of which is enclosed as per Annexure-2.

Observations of the Committee, constituted by Deputy Commissioner, Una.

i} Swan River flowing In the district is main source of mineral sand, stone &
bajri and has attained its mature stage in Una. Presently, 92 mining leases
have been granted in the District Una, out of which 58 mining leases have
been granted in Swan River. Out of 58 mining leases, 33 mining leases have
been granted in private land and 4 mining leases have been granted by the
Gowvt, and remaining 21 have been granted in Swan River to feed to existing
stone crushers.

I} The data provided by the various Departments of Himachal Pradesh indicate
that mechanical mining is going on and 77 cases of violations have been
observed by the Department of Police & Mining.

fiiy Random Google Earth Image taken from Mangran area in Swan river bed
Indicate the working of 6 JCBs/earth moving machines at the site, whereas,
during the spot visit, no JCBs were found present at the site but large scale
mining was found in the area. The mining with depth more than 1 m has
been conducted.

iv) Similarly, another Google earth image indicate the use of 1 JCB and 5-6
tractors at the mining site and during the random spot Inspection, 2 JCBs
were found lllegally plying in the area.

v) Unscientific & illegal mining is undergoing in the river bed at the large scale,

vi) Depth of mining has been found more than 1 m which is in violation of the
Rule 34 (iv) of the Minor Mineral (Concession) & Mineral (Prevention of Tllegal
Mining, Transportation and Storage) Rules, 2015 framed by the State of
Himachal Pradesh,

vii} Mo boundary marks/pillars for the demarcation of the mining area have been
found provided at the mining lease site and shifting of course of river during
rainy season gives an excuse to the Mining Lease Holders that the
demarcation pillars have been washed away.



viii) While granting clearance for sand mining, Mining Plans were got approved
by the Mining lease holders but the conditions are violated and mining of
sand/gravels/stones is carried out without fulfilling the norms.

ix) Mo instance of channellzatlon/infrastructure being damaged due to mining
has been observed as reported by Superintending Engineer, Swan River
Flood Management Circle. The recommendations made in the District Survey
Plan are violated by way of not maintaining the distance of 75 m of the river
mining from the periphery of soil consarvation works/nursery plantation.

x) Overloaded trucks have been found plying on the reads which have damaged
the low guality roads, In order to check overloading and illegal transportation
of the minerals from District Una, 5 Mos Mining Check Posts alongwith weigh
bridges have been sat up.

xi) Mining ledse holders/transporters modify/extend the bodies of the trucks to
increase their capacity to carry overloaded material In violation of the Motor
Yehicle Act.

xily No adverse impact on air guality/water level due to mining has been
observad as reported by HPFSPCB.

2.2 Challenges and recommendations of the Committee, constituted by Daputy
Commissioner, Una.

i) There is network of roads like National Highway, State Highway, Major roads
& Interstate exit routes which give them laxity for transporting the minerals
in an illegal manner through escape routes.

i} In rainy season, the course of river is shifted, which give chance to the
Mining Lease holder to make excuse for washing away of demarcation
pillar/other such structures,

iy While approving mining plan of the mining area, Geo-fencing of the area, to
be leased out, should be made S0 as to remove any ambiquity ralating to
lease area and boundaries. High frequency GPS enabled tractors may be
provided to the Mining/Police Officers to take prompt action against iilegal
mining activity.

i) JCBs/earth moving equipments may be provided with high freguency GPS
with sultable alert mechanism to prevent unscientific/mechanical mining.

3.0 Compliance of Order dated 2.3.2021 in OA No. 57 of 2021 in the matter of
h Amandeep Vs State of Himachal Pradesh as mentioned in para 4 of said order
by the Independent five members Committee.

—
The independent five membear committee, constituted by the Hon'ble Mational Graen
Tribunal under the Chairmanship of Justice Jasbir Singh, Former Judge, Punjab &
Haryana High Court and now Chairman of the Monitoring Committee had held its Ist
meeting on 9.4.2021, wherein, detziled discussion on the report, observations,
chatlenges and recommendations of the committee, constituted by the Deputy

Commissioner, Una was held and directed as under.



3.1

Directions issued by the Chairman of Independent five members
Committee in its meeting held on 9.4.2021

i)

i)

iii})

The report of the Committee, submitted by Additional Deputy Commissioner,
Una, may be sent to all the Members of the Independent Five Members
Committee for their information and comments, If any, on any of the issue so
that they may make their suggestions in the next meeting to be held on
26.4.2021 for the effective implementation of the Minor Mineral (Concession)
& Mineral (Prevention of lllegal Mining, Transportation and Storage) Rules,
2015.

The Orders dated 26.02.2021 in O.A. Mo, 360,/2015 in the matter of National
Green Tribunal Bar Assodation Vs Virender Singh {State of Gujarat) may be
sant to all Members of the Independent Committee to peruse the same and
the directions issued/observations made in varous paras of the said order by
the Hon'ble National Green Tribunal may be acted upon for their compliance
and the same may be deliberated In the next meeting of the Independent
Committee to be held on 26.04.2021 at 11,30 AM at Parwanoo.

The Principal Secretary, Deptt. of Environment, Science & Technology, State
of Himachal Pradesh shall hold meeting with stakeholders and the concerned
departmeants within 7 days and implemeant the order dated 26.02.2021 in OA
Mo. 360 of 2015 in the matter of National Green Tribunal Bar Association Vs
Virender Singh (State of Gujarat) and report in this regard may be sant to the
Monitoring Committes, within 15 days,

The Committee, constituted by the Deputy Commissioner, Una may visit the
illegal mining sites, as mentioned in the application and measure the distance
of the Mining area from the bridges, Bandhs of the channelized river, status
of piflars/demarcation structures at the sites, within 10 days and report be
submitted to the Monitoring Committee,

Copy of the Himachal Pradesh Minor Mineral (Concession) & Minerals
(Prevention of Illegal Mining, Transportation & Storage) Rules, 2015 may be
provided to all the Members of the Independent Committes.

In compliance to order dated 02.03.2021 in OA No, 57/2021, Dr. Babu Ram,
who has been appointed as Technical Expert of the Monitoring Committee by
the Hon'ble MNational Green Tribunal in other matters, is also included as
Technical Expert in the Independent five Members Committee to whom
honorarium may be pald by HPSPCEB to be determined by Chairman/Member
Secretary of the Board in consultation with Justice Jasbir Singh, Former

Judge, Punjab and Haryana High Court and now as Chairman of the
Monitoring Commiltee,

wii) The next meeting of the Independent five members Committea shall be held

on 26.04.2021 at 11.30 AM at Parwanoo for which venue shall be decided by
HPSPCB.



3.2

The next meeting of the independent five member committee was fixed on
26.4.2021 through Video conferencing but the Member Secretary, Himachal Pradesh
Pollution Control Board vide its letter no. HPSPCB (NGT) OA no. 57/2021/llegal
Mining at Som Bhadra River (Swan River)/2021-849-855 dated 22.4.2021 has
informed that in compliance to the decisions in the meeting held on 9.4.2011, &
meeting was conducted by the Himachal Pradesh State Pollution Control Board with
all the stakeholder department on 20.4.2021 under the Chairmanship of Principal
Secretary, Department of Environment, Science & Technology, Govt. of Himachal
Pradesh, wherein, necessary directions have been issued to all the concerned
Departments in light of the order dated 26.2.2021 in OA no. 360 of 2015 In the
matter of National Green Tribunal Bar Association Vs Virender Singh (State of
Gujarat).

Further, it was informed that due to unprecedented rise in no, of Covid-19 cases in
the State of Himachal Pradesh and to take measures to prevent its spread, Govt, of
Himachal Pradesh has issued instructions/guidelines on 20.4.2021 for strict
compliance by all the departments/ State Government/Boards/Corporations.
Therefore, it was requested by Member Secratary, Himachal Pradesh State Pallution
Control Board to reschedule the meeting to be held on 26.4.2021 in the 2™ week of
May, 2021 so that necessary work i.e compilation of action taken report and
submission of actlon plan In coordination with stakeholder departments could be
submitted to the Monitoring Committee,

Accordingly, the Chalrman of the independent five member committee has decided
to reschedule the meeting to be held on 26.4.2021 to 13.5.2021 through Video
conferencing. Action taken report |/ Action Plan to be submitted by the stakeholder
departments in light of the order dated 26.2.2021 in OA no. 360 of 2015, shall be
considerad by the independent five member committee and sultable action in the
matter shall be taken accordingly. The report in the matter shall be submitted after
visiting the mining sites in Som Bhadra river for thorough Inspection/verification of
the mining areas in Swan river in District Una {Himachal Pradesh).

Meeting taken by the Principal Secretary, Dept. of Environment, Science
and Technology with stakeholder departments on 20.4.2021 as directed
by the Chairman of the independent five member Committee during the
meeting held on 9.4.2021.

In compliance to the direchions of the Chairman of the independent five members
Committee during the mesting held on 9.4.2021 as mentioned n Para No., 3,
Principal Secretary, Dept. of Environment, Sdence and Technology, Govt. of
Himachal Pradesh has held mesting with stake holder departments of Himachal
Pradesh on 20.4.2021 to review the compliance in OA No. 57 of 2021 titled
Amandeep V/s State of Himachal Pradesh regarding lllegal mining being carried out
at 5om Bhadra River (Swan river) in District Una, Himachal Pradesh. The minutes of
the meeting are enclosed as per Annexure-3. The declsions taken by the Principal
Secretary, Dept. of Environment, Sdence and Technology In the said meeting are
mentioned as under:




3.2.1 Dacisions taken by the Principal Secretary to Govt. of Himachal Pradesh,
Dept. of Environment, Science and Technology in the meeting held with
State Level Officers on 20.4.2021

i) In compliance to Hon'ble NGT directions in order dated 26.02.2021 in O.A,
No. 360/2015, District Level Task Force (DL TF) under the Chairmanship of
Deputy Commissionar,/District Magistrate/Collector with Superintendents of
Police and other related senior functionaries (District Forest Officer, District
transport  officer, Regional officer- SPCBs, Senlor Officer of Irrigation
Department, District Mining Officer) with oreftwoe independent member
nominated by the Commissioner concermed may be constituted or the
committee already constituted under Chairmanship of Deputy Commissionar
shall be assigned the TOR of DL TF in addition to existing ones. -

i) SEIAA will share the KML files with State Geologist and Deputy Commissioner
Una of all the leases in Swan River for enhanced surveillance through geo-
fencing of mining lease area.

i} The State Geologist shall submit a action plan to shift to the geo-fencing of
the leases across the State along with dear cut timelines.

Iv) State Geologist to share notification w.r.t. the revision of fine [ challan
amount with all the Stakeholders.

v} The District Administration may enhance surveillance to ensure fllegal mining
activities in Som Bhadra River are minimized.

vi) Deputy Commissioner, Una and SP, Una to send a proposal Including the
funds required to enhance the vigilance against lllegal mining. Deputy
Commissioner, Una may take up the matter with GoHP for the usage of
DMFT funds to strengthen vigilance of illegal mining activities In the area.

vii) The State Geologist shall award mining leases as per the DSR plan only and
the directions given by the Hon'ble NGT may also be incorporated as
conditlons In varlous mining leases granted by the Department.

vili}All the concerned departments to prepare action plan (short term and long
term) with specific timelines in light of the directions passed by Hon'bie NGT
In order O.A. No. 57 of 2021, OA, no 360 of 2015 and directions of
Independent Five Member Committee. The action plan by Director, Science,
Technology and Environment, Deputy Commissioner, Una and State
Geologist to be sent within three days.

%) All concerned depariments to submit the action taken report along with
action plan to HPSPCB within 3 days positively as the case is listed for further
consideration before Hon'ble NGT on 10.05.2021.

%] Al concerned departments to ensure strict enforcement of laws and take
vigorous action against the defaulters as per the provisions under law,

N

It is submitted that before submitting the report of Independent five members
Committee, the Chairman of the Independent Commitiee has to consider the view
points of Independent Committee on the following issue.



Compliance of the order dated 26.2.2021 in OA Ne. 360 of 2015 in the
matter of National Green Tribunal Bar Association Vs Virender Singh (State of
Gujarat).

Action Taken Reports along with short term and long term measures to be
suggested by the stake holder departments of State of Himachal Pradesh to
prevent illegal mining in Som Bhadra river (Swan river).

Compliance of other decisions taken by Prindpal, Dept, of Enwironment,
Sdence & Technofogy.

Visit to the mining sites in Som Bhadra river by the indepandent five member
Committee as soon as the prevailing conditions due to COVID-19 pandemic
situation allow for safe and detalled visit of the lllegal mining sites in Som
Bhadra river (Swan river) in District Una (HP).

Thereafter, the Independent five Members Committee shall submit its report in O& No. 57 of
2021 in the matter of Amandesp V/s State of Himachal Pradesh after considering the above
paints and wisit to the mining sites in Som Bhadra river for which 2% months shall be required

vy the Independent Committee,

In the meantime, the independent Committee under the Chairmanship of Justice Jasbir Singh,

former Judge, Punjab & Haryana High Court framed its interim recommendations which are

mentioned as under.

3.2.2 Interim recommendations of independent five members Committes

1.

The report submitted by the Committee, constituted under the
Chairmanship of Additional Deputy Commissioner, Una, has prima
facie proved that there is unscientific and illegal mining in Som
Bhadra river (Swan river), wherein, 58 mining sites have been
leased out, out of which 32 mining leases have been granted in
private land, 4 mining leases have been granted by the Govt. and
21 mining leases have been granted Swan river to feed existing
stone crushers. Unscientific mining has been mentioned due to the
following reason.
i) Depth of mining in river bed is more than 1m
ii) The data provided by various departments indicate that
mechanical mining is going on the mining lease areas and
the same has been verified by the Deputy Commissioner’s
Committee from random Google earth images taken from
Magran area in Swan river bed where 6 JCBs/ earth moving
machines were found at the site and during spot inspection,
2 JCBs were found illegally plying in the area.

Therefore, independent Committee recommends that Deputy
Commissioner, Una may depute District level task force to
verify as to whether mining leases operating in river Som



Bhadra are complying with general conditions as mentioned in
rule 34 of Himachal Pradesh Minor Mineral {Concession) are
Minerals (Prevention of illegal Mining, Transportation and
storage rules, 2015), failing which legal action may be initiated

under rule 71 of the said rules.

Since, no boundary marks/pillars for demarcation of the mining
areas have been found by the Committee at the mining lease sites
therafore, the department of Mining/Geology shall mark boundary
wall/pillars around each mining site in Som Bhadra river
maintaining only one entry and exit gate within 01 month.

District level Task Force shall check the compliance of Mining Plan
submitted by each mining lease holder operating their mining
activities in Som Bhadra river within 02 months and report be
submitted to Mining department as well as Deputy Commissioner,
Una for further action.

The Department of Drrigation (Swan river flood management
circle) shall continue to inspect the banks and infrastructure
developed for channelization of river Som Bhadra and ensure that
no portion of channelized river is damaged due to mining activities
in the area. Their inspections may be conducted on quarterly
bases.

The department of Transport and Police shall jointly check the
overloaded trucks / wvehicles carrying minor mineral/sand and
heavy fine may in imposed on these vehicles/trucks. Driving
License of the driver may be seized of and put into safe custody
for 01 month.

District level Task Force shall seize of the vehicles used for illegal
mining in Som Bhadra river and those may be released as per
methodology mentioned Para 8 in order dated 26.2.2021 in OA No
360 of 2015.

The department of Transport and Police shall jointly check the
loaded {overloaded trucks/vehicles carrying minor minerals/sand
and in case these trucks are found with extended bodies, the
vehicle may be seized of and shall be released following the
procedure and methodology as mentioned in Para 8 of order dated
26.2.2021 in OA No 360 of 2015 in the matter of National Green
Tribunal Bar Association V/s Virender Singh (State of Gujarat).

For transporting of minor mineral material from mining area, only
one or two roads may be fixed and notified by department of
Mining and all the mined materials should be transported only
through these roads. There shall be total restriction on the
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movement of trucks carrying/transporting minor minerals/sand
on the other non notified road

The department of Mining/Geology shall provide Geo fencing on
all mining lease araas in river Som Bhadra within 03 months.

All the mining lease holders shall provide High frequency GPS on
the vehicles deployed for transportation of mined material so that
their movement can be tracked and can be monitored by the
Department of Mining and Police and prompt action may be taken
against the illegal mining operator.

During the meeting held on 9.4.2021, it was informed to the
Independent Committee that no JCB/Mechanical equipments are
allowed in mining of minor minerals/sand in Som Bhadra river
{Swan river). Therefore, the Independent Commitiee
recommends that no JCB/mechanical equipments may be allowed
for mining in the river Swan.

In no case, mining of minor minerals/sand may be allowed in
night hours.

The department of Irrigation may continue to make survey along
river Som Bhadra 04 times in a year to ensure that no sand and
gravel may be allowed to be extracted where erosion may occur
and especially at the concave banks of the river.

District level Special Task Force shall not allow extraction of sand
and gravel with 200 to 500m from sensitive structures such as
water intake system, pumping station and bridges.

The department of Mining shall identify ways of scientific and
systematic mining is Som Bhadra river and shall conduct
replenishment study which may include the time for continuing
replenishment after mining on area.

The department of Mining shall ensure that while preparing
District Survey Report of mining area along Som Bhadra river, the
stretches of river having aggradations/deposition of material
where mining can be allowed may be identified. Identification of
area of erosion and proximity to infrastructure structures and
installation where mining should be prohibited may also done.
Further the District Survey report of mining area may be prepared
as per structure mentioned in Sustainable Sand Mining
Management Guidelines, 2016.

For monitoring illegal sand/gravel mining in Som Bhadra river,
there should be a provisions of checking Transport permits,
printing of transport permit on security papers, invisible ink mark,
fugitive ink background and unigue barcode system. The
department of Mining shall provide said documents to the
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monitoring teams or District Level Special Task Force at District
level. The Monitoring team deployed for checking of
vehicles/trucks carrying mined material should be in a position to
check the validity of Transport permit or receipt by scanning them
using website, mobile phone application and 5M5 etc.

There should a mechanism at district level to generate the system
which may eanable the authorities to develop periodic report on
different parameters like daily lifting report, vehicle log or history,
lifting against allocation and total lifting. The system can be used
to generate auto mails or SM5. This will enable the Deputy
Commissioner to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be
indulged in irregularity.

The mining lease holder shall ensure that vehicles used for
transportation of sand,/mined material are to be permitted only
with of fitness and PUC Certificates and he shall ensure that the
road may not be damaged due to transportation of the mined
material and transport of minerals will be as per IRC Guidelines
with respect to complying with traffic congestion and density. The
compliance in this regard may be checked by department of
Mining.

The District level Task Force while monitoring the mining areas in
Som Bhadra river shall check the following parameters,

i} No river/stream bed mining may be allowed within 75
meter from the periphery of soil conservation works,
nursery plantations, check dams or within the distance as
recommended by the Sub-Divisional Committee whichever
is mora.

it} MNo river/stream bed mining may be allowed within
1/10th of its span or 5 meters from the banks or as
specified by the Sub-Divisional Level Committee,
whichever is more.

iiif) MNo river/stream bed mining may be allowed within 200
meters upstream and downstream of water supply
scheme or as specified by the Committee, whichever is
more.

iv) Mo river/stream bed mining may be allowed within 200
meters upstream and 200 to 500 meters downstream of
bridges depending upon the site specific conditions.

v) No digging more than 1 meter shall be allowed in
river/stream beds.

vi) MNo blasting shall be allowed in river/stream beds.
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The

independent five members Committee under the Chairmanship of Justice Jasbir Singh,

Former Judge, Punjab and Haryana High Court submitted its Inkerim report before the Hon'ble
Mational Green Tribunal vide No.CMCj2021,/1802 dated 3.5.2021, a copy of which is annexed as

per Annexure-4.

4.0

4.1

1)

2)

3)

4)

3)

2™ meeting of independent five member committee under the Chairmanship
of Justice Jasbir Singh, Former Judge, Punjab and Haryana High Court held on
3.6.2021.

Mow, COVID-19 situation has slightly improved in the State and accordingly, the
independent five members Committee under the Chairmanship of Justice Jasbir Singh
held its 2" meeting on 3.6.2021, the minutes of which are annexed as per Annexure-
5. The directions/recommendations made by the independent five members Committes

are mentioned as under,

Directions given/recommendations made by the independent five member
committee during its meeting held on 3.6.2021

Deputy Commissioner shall get comply with the observations/
recommendations raised/made by additional Deputy Commissioner, UNA
during the visit of the committee, constituted by him to major Swan river
mining area on 28.03.2021 and 01.04.2021.

The Monitoring mechanism for seize and release of vehicles used for illegal
mining, scale of compensation for violation on polluter pays principle as
mentioned in the para no. 8 to 11 of order dated 26.02.2021 in OA no.
360/2015 in the matter of National Green Tribunal Bar Association Vs
Virender Singh may be implemented by the concerned departments of
Himachal Pradesh. The monitoring mechanism and suggestive additional
requirements as mentioned in sub para no. 9.4 and 9.5, respectively, of para
18 of said order may also be implemented.

The compensation scale as mentioned Para no. 25 of order dated 26.02.2021
may be adopted in the State of Himachal Pradesh w.r.t mining in Som Bhadra
river.

The State of Himachal Pradesh shall strictly follow Sustainable Sand Mining
Guidelines, 2016 and Enforcement and Monitoring Guidelines for Sand
mining, 2020 for preparation of District Survey Report {D5R), environmental
management plan, replenishment studies, mine closure plan and grant of

environment clearance,

The State of Himachal Pradesh shall also implement the directions issued in
para no.28 of order dated 26.02.2021 by way of getting conduct visit to the
mining lease sites by a five member committee, headed and coordinated by
the SEIAA and comprising CPCB (wherever it has regional office), State PCB
and two expert members of SEAC dealing with the subject. Such inspection
must be conducted at least thrice for each lease i.e. after expiry of 25% the
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lease period, then after 50% of the period and finally six months before
expiry of the lease period for midway correction and assessment of damage,
if any.

6) The department of Environment, Science and Technology, State of Himachal
Pradesh shall issue necessary office order [notification/rules for effective
implementation of above directions issued in OA no. 360 of 2015 in the
matter of National Green Tribunal Bar Association Vs Virender Singh and the
issues raised at para B(ii) and B(vi) in letter dated 3.6.2021 of Deputy
Commissioner, Una.

7) The various departments of State of Himachal Pradesh shall implement the
action plan/action point as mentioned in letter no. 1617-22 dated 17.05.2021
of Member secretary, HPSPCB for effective and scientific mining of sand in
Una area in Som Bhadra river. (copy enclosed as per Annexure-6)

8) While selecting mining sites to be given on mining lease, the conditions for
grant of mining leases, conditions for river bed mining as mentioned in the
Himachal Pradesh Minor Mineral (Concession) and Minerals (Prevention of
illegal mining, transportation and storage) Rules, 2016, may be implemented.

9) While sending recommendations of the Independent five members committee
to the Hon'ble National Green Tribunal, the recommendations made by
Deputy Commissioner, Una w.r.t control of illegal mining in river Swan,
District Una, as mentioned in his letter dated 3.6.2021, will be also made part
of the recommendations of the committee.

10) In case of mining in private land, if any violation of the terms and conditions
of the lease agreement is detected/ observed by way of extraction of
sand,/ minor mineral more than the permissible quantity and mining is done in
non scientific manner by using mechanical machinery etc, the said private
land may not be allowed to be leased out for mining in the next year.

11) The independent five member committee shall visit Som Bhanda, river (Swan
River) w.r.t mining sites in UNA, area (District Una) on 17.06.2021 at 10:00
AM. Thereafter, the independent five member committee shall make its
further recommendations and report may prepared for submitting the same
to the Hon'ble National Green Tribunal. HPSPCB shall provide necessary
logistic support to the members of the Independent five members
Committee during its visit to Som Bhadra River at Una.
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5.0

- §

5.1

Visit to the Mining sites in Som Bhadra river (Swan river) in Una area by the
Independent five member committee on 17.6.2021 in compliance to order
dated 2.3.2021 in OA no. 57 of 2021 in the matter of Amandeep Vs State of
Himachal Pradesh regarding illegal mining.

The following were present during the visit.
A) Members of the Independent five member committee

Sr. | Name and 'Designatfm'l in the ﬁ}eptt. Name E:D-ETsrgnatmn in the |

1. Justice Jasbir Singh, Former JJdgE Punjab Er.'! Chairman
Haryana Highcourt . | :
2. Sh Suneel Dave, Additional Director, CPCB | Member

3. Dr. V.K Hatwal, Additional Director, MoEFRCC | Member

4, Dr. Ranjeet Kumar, Scientist-E, Himalayan = Member
Forest Research Institute (HFRI)

5. Dr. Babu Ram, Fermer Member Secretary, Technical Expert
FPCB !

B} The list of the officers of various departments, present during the visit, is as per
Annexure-A

C) 5h. Amandeep, the applicant in OA no. 57 of 2021

About mining in Som Bhadra River {Swan river)

The Swan river is the major river flowing through District Una and its length is about 63
Km, with catchment area of about 1222 5q. Km and covering an area of 3700 hectares.
The Swan river is having total 33 tributaries on the right bank and 17 tributaries on the
left bank. There are 60 mining leases have been granted in Swan river, out of which 32
(104-74-18 hectares) mining leasas have been granted in private land and 28 (157-37-
22 hectares) in Swan river to feed to existing stone crushers.

Visit to the mining sites in Som Bhadra river

The Monitoring Committee has visited the following mining sites in Som Bhadra river.

5.2.1 Mining sites in Basal upstream of Ghalluwal bridge

M

The Monitoring Committee has visited the mining sites in Som Bhadra river near village
Basal, which is at upstream of Ghalluwal bridge. 06 mining sites covering an area about
32.8B5 hectares are in operation. Lot of illegal mining has been found carried out at the
site and mining has been done upto depth 3m. The photographs showing the mined
area with deep mining are as per Plates 1, 2 and 3.

Though &t the time of visit, mechanical machinery/JCB or any other eguipments used
for extraction of sand were not available at the site but the depth up to which mining
has been done indicates that mechanical machinery was used for extraction of sand
and there is totally unscientific mining and has been done with deep digging in the
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area, which has not only damaged the ecosystem and ecology but has also changed
the natural flow of river. In some areas, cultivative land has also been used for mining.

=, LR s s ] . ¥ ; T t 3 5
Plate-1:FPhotograph  showing iBegal mining Plate-2: Photograph  showing  filegal
using mechanical machinery mining using mechanical machinery

Plate-3: Photograph showing ilegal mining wsing mechanical machinery

5.2.2 Mining site upstream Rampur bridge

o

The Monitoring Committee visited the mining lease area upstream of Rampur bridge,
where 05 mining leases covering an area of 17.14 hectares have been granted by the
department. However during the visit, it was observed that mining has been conducted
to extract sand in lot of area, which is more than the permitted area. The mining has
been done with mechanical equipments in unscientific way and mining has besn done at
same places with depth 3m. The residents of the nearby area have made complaint that
sand mafia has done mining in the area using heavy machinery and the water level has
gone down even upto 150 feet, whereas, originally it was upto depth of 50 feet, Tha
photograph showing the mining carried out in unsclentific manner and more than the
prescribed depth of 1 meter are mentioned as per plates 4 to 6.
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Plate-4: Photograph showing the mining Plate-5: Photograph showing the mining
carried out in unscentfic manner carried out in unscentific manner

Plate-6: Photograph showing the mining carried out in unscientific manner
The residents of ward no. B, village Santokgarh, Tehsll and District Una have made
complaint stating that indiscriminate and lilegal mining is being carried out in Som
Bhadra river in village Santokgarh and sand mafia has done deep digging upto 40 feet
and the embankment of Swan river near the village has been broken down. The copy of
the complaint is annexed as per Annexure-B.

Sh. Vinod Kumar, the representative of Harol area, made a complaint that
channelization of Som Bhadra river was made by spending 1400 crore but with the
continuous indiscriminate illegal mining in the area, channelization work has reached to
damaging stage. Moreover, the water level has been depleted and there is no water in
ground water sources |nstalled by the farmers and it is also affecting the agriculture
production of the area due to non availability of groundwater at upper level and there is

huge loss to the Government money. Copy of the complaint Is annexed as per
Annexure-C,
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5.3

Stone crusher in village Basal, Una
The Monitoring Committee has visited the one stone crusher operating near Som Bhadra

2.3.1

river in village Basal.

M/S Rudhra stone crusher, Basal lower, Una

During the wvisit, it was observed that the stone crusher namely Mfs Rudhra Stone

Crusher was not in operation and it seems that the owner of the stone crusher has
deliberately closed the operation of the stone crusher. The following observations were
found by the Monitoring Committee.

5.3.1.1 Observations of the Monitoring Committee

)

fii)
V)

Wi}
wii)
viii)

i)

Lot of raw material i.e boulder and bajri of big size was found stored at site, These
stone crushers have not been allowed to use mechanical machinery to extract raw
material from Som Bhadra river and the raw material is to be extracted onky with
manual labor, The quantity of raw material lying at site indicated that such huge
guantity cannot be extracted manually, therefore the mining officer present at site
was asked by the Chairman of the Monitoring Committes 0 assess the foliowing :

« Total quantity of raw material lying &t site.

» Manpower available with stone crusher.

= How much quantity of raw material can be extracted per person/day.

« No. of JCB/poclain available with the stone crusher or taken on

rent by the stone crusher.
« Quantity of raw material processed per day to manufacture bajri and
sand.

2) Quantity of products i.e bajri and sand produced by the stone crusher
Mo water sprinkling system has been provided on all the 5 conveyor belts of stone
crusher.
Mo telescopic chutes have been provided at the end of conveyor belts.
No covered sheds have been provided on the material transfer points,
Mo metalled road has been provided in the premises of the stone crusher.
Mo wind breaking wall has been provided around the stone crusher
Mo plantation has been provided around stone crusher.
Mo coverad shed has been provided on the conveyar bells,
The stone crusher has also screening plant for which water 15 used for washing for
sand/bajri and lot of wastewater, containing silt, Is discharged into a drain provided
within the premises of stone crusher. Mo settling tank has been provided to settle
the sediments and no arrangements have been made to recycle the wastewater for
washing of raw materal, Lot of stagnation of wastewater, containing sift, was
observed at site,
The photograph showing the conveyor belts without covering sheds and water
sprinkling system, tefescoplc chute at their ends, material transfer points without
covering sheds and accumulation of huge gquantity of raw material within the
premises of stone crusher are shown as per plates 7 to 12
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Plate-7; Phntogmph showing the conveyor belts  Plate-B: Phutu-graph shw.r!ng the conveyar belts
without telescopic shoot at its end. without telescoplc shoot at its end.

_‘;'l. .

Plate-9: Photograph showing the comveyor belts  Plate-10: Photograph showing the conweyor belts
without covering sheds and water sprinkling system  without covering sheds and water sprinkfing system

_—__r e th

Plate-11: FPhotograph showing the material Plate-12: FPhotograph showing the wastewater
transfer point without covering sheds and huege containing silt without sektling tank
quantity of raw material lying at site,

5.3.2 Setting up of new stone crusher at Som Bhadra river

The residents of the nearby area have made complaint that 02 new stone crushers are
belng setup in village lower Basal and village Gugalher, which are not meeting with the
prescribed siting guidelines.

With regard to setting up of new stone crusher |n village lower Basal, complaint dated
15.6.2021, was submitted during the visit, which is annexed as per Annexure-D. In the
complaint, it has been mentioned that new crusher, being setup in lower Basal, is near
Government Senior Secondary school, Lower Basal and it may affect the heaith of
students, in case, it is allowed to operate near the school, Moreover, the construction
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5.4

work of stone crusher has been started without getting necessary approval from the

concerned departments.

2™ stone crusher has been proposed to be setup In village Guoalher, which is being

setup in agriculture land and it may affect the livelihood of the farmers and moreover,

the land under stone crusher s meant for grazing of animals and the same is being
setup about 430 m away from the residential area and Anganwari school and is not
meeting siting guidelines prescribed by Himachal Pradesh State Pollution Control Board.

A copy of the complaint made by the Gram Panchayat Gugalher Is enclosed as per

Annexure-E.

Observations of the Monitoring Committee

1. All the above facts indicate that lot of unscientific and illegal mining has been carriad
out and depth of the mining area has gone down upto 3m.

2. The over extraction of sand has diverted the flow of river from its original course to
another direction, which has not only affected that ecology and ecosystem but has
also created deep dug places in Som Bhadra river and the land has become useless
and no agriculture can be done at the used site without its restoration or
repienishmeant.

3. Mo replenishment study has ever been conducted at Som Bhadra river to adjudge as
to whether enough sand/minor mineral |s avallable at the site before permitting
mining lease holder to conduct mining in the area.

4, Mo data w.r.t original bed level of river Som Bhadra and the level after conducting
mining In the area is available.

5. No demarcation with pillars or with some permanant structure has been made at the
mining sites, and it becomes difficult to fix the responsibility of mining lease holder
for any illegal mining or mining in unscientific manner and without following the
conditions mentioned In the mining plan submitted by them with the department of
milning.

6. Mo welgh bridges have been setup by the mining lease holders before transporting
the mined material to the collection point.

7. Mining of miner minerals in river is being carried out within 1/10th of its span or 5
meters from the banks of the river.

8. The vehicles used for transportation of sand have not been pravided with GPS.

9. No mining lease holders have followed the conditions as mentioned in the Himachal
Pradesh Minor (Concession] and Minerals (Prevention of illegal mining,
transportation and storage) Rules, 2015,

10. There are only 05 mining chack points provided at various locations in the catchment
area of Som Bhadra river, which are not sufficient to capture illegal mining and over
loading of vehicles.

11. Mo control room has been provided to control all the activities w.r.t prevention of
ill=gal mining, over extraction of sand, overloading of trucks used for transportation
of sand/bajri.
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5.5

12. No mechanism is available for checking the mining being carried out in private land
gither by the land owner or any other contractor to whom private land has been
leased out for mining of sand.

13. The current legal regime available for prevention of illegal mining is not adequate.
There is need to amend the Himachal Pradesh Minor {Concession) and Minerals
(Prevention of illegal mining, transportation and storage) Rules, 2015 to the extent
that there should be a provision of imposing heavy fine on the violators by the
officer deploved for checking mining sites and the vehicles used for transporting of
illegal mined materfal may be released after getting fine equal to amount as
mentloned in para no.8 of order dated 26.2.2021 in OA no. 360 of 2015 in the
matter of Mational Green Tribunal Bar Assodation vs Virender Singh (State of
Gujrat),

Recommendations of the Monitoring Committee

The visual observations of the Monitoring Committee at thres places as

mentioned above indicated that there was organized loot of natural resources

causing loss to public exchequer more than Rs. 100 crores as well as lot of
damage to the environment. It was found that illegal mining has been done in
many hectares of land of river Som Bhadra, which is 63 km in length in Una
area for which mining lease was not approved by the Govt. It indicates that
there was absolutely no checking, when the mining officer and officer of

Geology deptt., deployed for monitoring of sand mining, the said officer has

put up an excuse of shortage of staff. He was also directed to measure the

illegal and unlicensed mined area in the entire stretch of river and submit the
report.

Surprisingly, it has come to the notice of the Monitering Committee that

everything has been left to the sweet will of tha mining lease holder. Through

the online system, the licensee declares the amount of mined material and
the same is believed by mining officer without any further verification.

To stop this damage to natural resources, public money and environment, the

following recommendations are made for immediate action.

a) Recommendations for immediate action.

1. An enforcement wing with adequate staff strength of atleast 30 persons
under the control of Deputy Superintendent of Police may be deployed at
Una to monitor Som Bhadra mining sites. The team should also include
officers from department of geoclogy and District Administration. The
enforcement wing may patrol the area in three shifts along the river,
where the sand mining/ mining of other mineral has been leased out. The
said enforcement wing may be funded from District Mineral Development
Funds, in which anough amount is available. The enforcement wing shall
also provide Control Room at each cluster of mining sites for proper
checking of the vehicles transporting the mined material.
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4.

5.

b)

1.

In the control room, one dedicated landline number and an android phona
with Whatsapp facility be provided and this number be circulated in the
area on the both sides of river through village Panchayats. Each telephone
call should be entered in a register and if there is complaint regarding
illegal mining, District Level Special Task Force should take immediate
action. The control room be provided with four vehicles (four wheel driven
jeeps) to control the area in day and night shifts.

The stone crusher owner may be directed to maintain complete record of
manpower employed at mining lease area for digging minor mineral and
also at the site of stone crusher.

The Mining Officer should be the competent authority to specify the
transport route which shall be used by the vehicles used by the mining
lease holders so that it may route through atleast one of the mining check
posts established by the Department, There should be complete restriction
on loading & transport of mined material during night hours (7:00 PM to
6:00 AM), since this is the time window which is used for maximum
avasion, These provisions already exist in respect of forest produce under
the Himachal Pradesh Forest Produce Transit (Land Routes) Rules, 2013
and the similar provisions can be adopted in respect of mined minerals
with salutary effect. Currently, the lessee generates Form -X at his own
end which does not have the option of specifying the transit route. Lessea
should give a list of vehicles to the Mining Officer which should be entered
into the portal and which will get auto-populated in the software in the
lessee’s login. The list of permitted wvehicles should be shared with the
Police Department and with the mining check posts. Any vehicle which is
not in the list given by the lessees, should simply be impounded. All thesa
vehicles should be made GPS enabled by the lessee and their movement
should be accessible by the Mining Department through a central access
login.

Advance Technological Drones may be provided to the Mining department
to take prompt action against illegal mining activity.

While approving mining plan of the mining area, Geo-fencing of the area
to be leased out should be made so as to remove any ambiguity relating to
mining lease area and boundaries.

Other recommendations of the Monitoring Committee.

A Committee under the Chairmanship of Additional Deputy Commissioner,
Una and officers of other Departments namely Department of Mining,
Department of Police, Department of Revenue, Geology and HPSPCB shall
prepare a detalled plan of the mining area in S5om Bhadra river mentioning
the original bed level of river, level upto which extraction of sand has bean
done, total quantity of sand or any other minor mineral extracted per year,
the quantity of mined material in the record of mining department and the
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quantity of permitted mined material, quantity of mined material which
was over extracted and transported illegally to sell in the market. A proper
document in this regard may be prepared and assessment of damage
caused to the environment and loss occurred to the State due to illegal
activity may be done within 2 months. The said detailed report may be
submitted to the Deputy Commissioner, Una.

Cost of damage caused to environment and financial loss made to the
Government may be calculated by the said Committee based on the
Approaches I and II mentioned as in para No. 10 and 25 of order dated
26.2.2021 in OA No. 360 of 2015 in the matter of National Green Tribunal
Bar Association Vs Verinder singh (State of Gujrat). The
persons/contractors involved in illegal activities for over extraction of
mined material using non scientific and illegal method for extraction of
Sand/Bajri may be identified and cost of damage caused to the
environment and loss of royalty to the State may be imposed within 3
months. The said financial loss caused to the Government and cost of
damage caused to the ecological system may be recovered from the
defaulters by the department of mining.

Since lot of indiscriminate and owver extraction of sand involving
unscientific mathod and deep dug places have been found in Som Bhadra
river in almost all the mining sites either on Government land or by the
private land owner, as such, it is not advisable to allow mining leases in
the area for atleast 01 year till the replenishment of all the dugged mines
is properly occurred and bed level of the river comes to its original level.
To identify the location of the mining sites, concrete pillars may be erected
as a sign of demarcation around the mining site within 02 months.

All the vehides utilized for transportation of mined material should be
provided with GPS for its real time tracking within 02 months.

All the mining lease holders shall jointly provide one weigh bridge at each
cluster of mining sites for weighing of mined material within 03 months
and proper record in this regard may be maintained and it may be
submitted to mining department on daily basis,

The cluster of mining sites should be provided with only one entry, one
exit gate and one check post so that any illegal mining and transportation
may be restricted.

All the mining lease holders shall provide CCTV cameras at all the
vulnerable points with its connectivity to Deputy Commissioner
office/Control Room and Mining Department to control illegal and
unscientific mining and transportation within 03 months.

The Monitoring mechanism for seize and release of vehicles used for illegal
mining, scale of compensation for violation on polluter pays principle as
mentioned in the para no. 8 to 11 of order dated 26.02.2021 in OA no.

21




360/2015 in the matter of National Green Tribunal Bar Association Vs
Virender Singh may be implemented by the concerned departments of
Himachal Pradesh. The monitoring mechanism and suggestive additional
requirements as mentioned in sub para no. 9.4 and 9.5, respectively, of
para 18 of said order may also be implemented.

9. The State of Himachal Pradesh shall strictly follow Sustainable Sand

Mining Guidelines, 2016 and Enforcement and Monitoring Guidelines for
Sand mining, 2020 for preparation of District Survey Report (DSR),
environmental management plan, replenishment studies, mine closure
plan and grant of environmant clearance.

10.The State of Himachal Pradesh shall also implement the directions issued
in para no.28 of order dated 26.02.2021 in OA No. 360 of 2015 by way of
getting conduct visit to the mining lease sites by a five member
committee, headed and coordinated by the SEIAA and comprising CPCB
{wherever it has regional office), State PCB and two expert members of
SEAC dealing with the subject. Such inspection must be conducted at least
thrice for each lease i.e. after expiry of 25% the lease period, then after
50% of the period and finally six months before expiry of the lease period
for midway correction and assessment of damage, if any.

11.While selecting mining sites to be given on mining lease, the stipulations
for grant of mining leases, stipulations for river bed mining as mentioned
in the Himachal Pradesh Minor Mineral (Concession) and Minerals
(Prevention of illegal mining, transportation and storage) Rules, 2016,
may be implemented.

12.In case of mining in private land, if any violation of the terms and
conditions of the lease agreement is detected/ observed by way of
extraction of sand/minor mineral more than the permissible quantity and
mining is done in non scientific manner by using mechanical machinery
etc, the said private land owner may not be allowed to lease out his land
for mining in the next two year.

13.]JCBs/earth moving equipments deputed at dump sites may be provided
with advance technological GPS with suitable alert mechanism to prevent
unscientific/ mechanical mining within 2 months.

14.Rule 73 of Himachal Pradesh Miner Minerals {concession) and minerals
(prevention of illegal mining, transportation and storage) Rule, 2015 may
be amended to the extent 'fhat powers for challaning the vehicles used for
illegal activities and recovery of the fine amounting to Rs 50,000/- may be
with the mining officer of departmant of Mining.

15.The Government of Himachal Pradesh may issue appropriate notification
to implement the Judgment of Hon'ble NGT dated 26.02.2021 in the
matter of NMational Green Tribunal Bar Association vs. Virender Singft (OA
No. 360/2015) regarding seizure and penalties on vehicles found doing
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illegal mining, specifically paragraphs 8 and 9 of the judgment and for
imposing penalties on violators for releasing of vehicles engaged in illegal
mining as per formula approved in para 12 of the said order taking into
account the net present value (NPV) of the environmental damage and not
merely loss of royalty may also be approved for use during compounding
of offences instead of the paltry sum of Rs. 50,000/-.

16.As per the provisions of section 22 of the Mines and Minerals
(Development & Regulation) Act, 1957 [(MMDR Act, 1957)], there is
provision that no court shall take cognizance of any offence punishable
under this Act or any rules made thereunder except upon complaint in
writing made by a person authorized in this behalf by the Central Govt. or
State Govt. As such, the police can not register an FIR against the violator
on the complaint of any citizen/individual. There is need to amend the said
section of MMDR, Act, 1957 to the extent that police department should
have powers to register FIR against the violators.

17.The Mining Department may create an online app which can be used by all
officers authorized for compounding so that an alert can be generated for
vehicle numbers in case of repeat violations are occurred. In all such
cases, FIR should be registered and the case should be sent to Court for
trial & conviction.

18.As per Rule 73 of the Himachal Pradesh Miner Minerals Rules, 2015, in
case of illegal mining is done mechanically in the river/stream beds, the
amount of compounding fee shall not be less than Rs. 50,000/-. This is a
very small penalty and the machine used in illegal mining gets used again
and again and violators recoup the financial penalty within a day or two.
Currently, any machine or transport vehicle found engaged in illegal
mining can be seized by the officer on the spot (after two violations) but it
can only be confiscated by competent court of law as per Section 21 (4A)
of the MMRDA, 1957. This provision is ineffective and does not create any
deterrence for the violators. To create real deterrence, machines or
transport vehicles found engaged in illegal mining should be allowed to be
confiscated by the officer seizing them in the first instance itself and
vested in the State Government and allocated to the executing agencies of
the Government for use. The onus should be on the owner of the
machinery/ vehicle to avail legal remedies to recover the possession
thereof. This would absolutely deter mechanical mining in the river bed.

19.The Department of Mining shall increase number of check posts. Mining
lease holders shall declare and get register all the vehicles used for
transportation of mined material with Mining Department. The mined
matarial shall be brought to the check post for its weighing and keep the
weighing slips with them. Form X should be issued only in case of declared
registered vehicles. There should be monthly inspection of the lessees by
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the Mining Officer to match the Form-X and weighing slips and any
discrepancy should be considered as illegal mining and fine recovered
thereof.

20.Rule 34 (v) of Himachal Pradesh Miner Minerals (concession) and minerals

(prevention of illegal mining, transportation and storage) Rule, 2015
provides that mining site shall only be handed over to the mining lease
holder, after it is duly demarcated by permanent boundary pillars and
certified by concerned Mining Officer. In river bed mining, lessee takes the
plea that the boundary pillars get washed away during monsoon season.
Conseguently, lessee can mine wherever they want until someone
challenges their rights and applies for a demarcation. The Mining
Department urgently needs to float RFP to explore the possibility of geo-
fencing of mining areas and effectiveness of other technological measures
like remote volumetric analysis in case of river bed mining.

21.While approving the mining plan, the concerned department shall issue its

statement that sufficient sand/miner mineral is available at the site for N
number of years and accordingly mining leases may be accorded for
specific time for which the material is available for mining.

22.District level Task Force shall check the compliance of Mining Plan

submitted by each mining lease holder operating their mining activities in
Som Bhadra river within 02 months and report be submitted to Mining
department as well as Deputy Commissioner, Una for further action.

23.The Department of Irrigation (Swan river flood management circle) shall

continue to inspect the banks and infrastructure developed for
channelization of river Som Bhadra and ensure that no portion of
channelized river is damaged due to mining activities in the area. Their
inspections may be conducted on quarterly bases.

24.The department of Transport and Police shall jointly check the overloaded

trucks [ vehicles with extended bodies carrying minor mineral/sand and
heavy fine may be imposed on these vehicles/trucks. The trucks/vehicles
and driving License of the driver may be seized and put into safe custody
for 01 month and these trucks/vehicles shall be released following the
procedure and methodology as mentioned in para 8 of order dated
26.2.2021 in OA No 360 of 2015 in the matter of National Green Tribunal
Bar Association V/s Virender Singh (State of Gujarat).

25.District level Task Force shall seize the vehicles used for illegal mining in

Som Bhadra river and these may be released as per methodology
mentioned Para 8 in order dated 26.2.2021 in OA No 360 of 2015.

26.For transporting of minor mineral from mining area, only one or two roads

may be fixed and notified by department of Mining and all the mined
materials should be routed only through these roads. The check posts may
be constructed on these roads. There shall be total restriction on the
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movement of trucks carrying/transporting minor minerals/sand on the
other non notified roads.

27.The department of Mining /Geology shall provide Geo fencing on all mining
lease areas in river Som Bhadra within 03 months.

28.All the mining lease holders shall provide advance technological GPS on
the declared/registered wvehicles deployed for transportation of mined
material having their connectivity with the office of Deputy Commissioner
and Mining Department within 2 months so that their movement can be
tracked and can be monitored by the Department of Mining and Police and
prompt action may be taken against the illegal mining operator.

29.The department of Irrigation may continue to make survey along river
Som Bhadra four times in a year to ensure that no sand and gravel is
allowed to be extracted, where, soil erosion may occur and especially at
the concave banks of the river.

30.The department of Mining shall identify ways of scientific and systematic
mining is Som Bhadra river and shall conduct replenishment study to
determine the time for continuing replenishment of river bed after mining
in the area as per the methodology mentioned in Sustainable Sand Mining
Management Guidelines, 2016.

21.The department of Mining shall ensure that while preparing District
Survey Report of mining area along Som Bhadra river, the stretches of
river having aggradations/deposition of material where mining can be
allowed, may be identified. The area of erosion and proximity to
infrastructure structures and installation, where mining should be
prohibited should be identified. Further, the District Survey report of
mining area may be prepared as per the methodology mentioned in
Sustainable Sand Mining Management Guidelines, 2016.

32.For monitoring illegal sand/gravel mining in Som Bhadra river, there
should be a provisions of checking Transport permits, printing of transport
permit on security papers, invisible ink mark, fugitive ink background and
unigque barcode system. The department of Mining shall provide said
documents to the monitoring teams or District Level Special Task Force at
District level within 3 months. The Monitoring team deployed for checking
of vehidles/ trucks carrying mined material should be in a position to check
the validity of Transport permit or receipt by scanning them using website,
mobile phone application and SMS etc.

33.There should be a mechanism at district level to generate the system
which may enable the authorities to develop periodic report on different
paramaters like daily lifting report, vehicle log or history, lifting against
allocation and total lifting. The system can be used to generate auto mails
or SMS. This will enable the Deputy Commissioner to get all the relevant
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details and shall enable the authority to block the scanning facility of any
site found to be indulged in irregularity.
34.During the visit to the stone crushing unit namely Rudhra Stone Crushing
and Screening Plant, V.P.0. Basal Lower, Una on 17.6.2021, it was
observed that lot of raw material i.e boulder and bajri of big size was
found stored at site. These stone crushers have not been allowed to use
mechanical machinery to extract raw material from Som Bhadra river and
the raw material is to be extracted only with manual labor. The qua ntity of
raw material lying at site indicated that such huge quantity cannot be
extracted manually, therefore, the mining officer, present at site was
asked by the Chairman of the Monitoring Committee to assess the
following :
I} Total quantity of raw material lying at site.
i}  Manpower available with stone crusher.
i) Quantity of raw material can be extracted per person/day.
W} No. of JCB/podain available with the stone crusher or taken
on rent by the stone crusher.
¥} Quantity of raw material processed per day to manufacture
bajri and sand.
vi)  Quantity of products i.e bajri and sand produced and sold by
the stone crusher

The above data may be supplied to Deputy Commissioner, Una. The data
may be analyzed jointly by Department of Mining and Himachal Pradesh
State Pollution Control Board and in case, it is proved that mechanical
machinery has been used for extraction of raw material, legal action
against the stone crusher may be taken as per the provisions of Himachal
Pradesh Mine Minerals (concession) and Minerals, Rules, 2015.

Besides, there were following observations w.r.t. pollution control system,
which are mentioned as under:

i No water sprinkling system has been provided on all the five
conveyor belts,

ii. Mo telescopic chutes have been provided at the end of
conveyor belts.

lii. No covered sheds have been provided on the material
transfer points.

iv.  No metalled Road has been provided in the premises of the
stone crusher.

v. No wind breaking wall has been provided around the stone
crusher

vi. No plantation/green cover has been provided around stona
crusher,
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Wi,

Mo covered sheds have been provided on the conveyor belts.

viii. The stone crusher has also screening plant for which water is

used for washing for sand/bajri and lot of wastewater,
containing silt, is discharged into a drain provided within the
premises of stone crusher. Mo settling tank has been
provided to settle the sediments and no arrangements have
been made to recycle the wastewater for washing of raw
material. Lot of stagnation of wastewater, containing silt,
was observed at site.

Also there are 23 stone crushing units operating in the catchment area of
Som Bhadra River, out of which Monitoring Committee has visited 01 unit as
mentioned above. The list of the 23 stone crushing units is annexed as per

Annaxure -F.

The Monitoring Committee recommended as under:

i)

i)

i)

The stone crushing unit namely M/s Rudhra Stone crushing
and screening plant may be issued closure notice by HPSPCB
after following due procedure as per the provisions of the Air
Act, 1981 and Water Act, 1974,

HPSPCB should visit all the remaining 22 stone crushing units
operating in the catchment area of Som Bhadra River and
check all the points of the code of pr_acti-::e to be implemented
by these stone crushers to control air pollution and action
against the violating stone crushing units may be taken within
one month.

All the stone crushers, located in the catchment area of river
Som Bhadra, shall provide adequate plantation all around their
periphery within 2 months.

35.During the visit of the Monitoring Committee to the mining sites of Basal

lower area, the residents of the nearby area have made complaint against

b\ the setting up of 02 new stone crushers, which are not meeting with the
.-'_'_,_I-'_

prescribed siting guidelines. The Monitoring Committee recommends that
Himachal Pradesh Pollution Control Board should take immediate steps to
get stop the construction of stone crushing units, in case, these are not

meeting with the prescribed parameters/guidelines from the residential

area/ sensitive places/ other features.
36.A news item dated 20.6.2021 has been published in the Tribune stating
that 200-250 trucks carrying mined material from Himachal Pradesh are

entering into the State of Punjab creating loss of royalty and financial loss
to the State Government and Punjab Mining Industry, respectively. The
news item is annexed as per Annexure-G.
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The five member Committee recommends that the department of mining
and police department of State of Punjab shall take adequate steps to
check the entry of these trucks carrying mined material in the State of
Punjab. Strong barricades may be erected on the different routes so as to
stop the entry of these illegal trucks in the State and legal action may be
taken as per the provision of the Minor Minerals (Development &
Regulation) Act, 1957

37.Adequate plantation may be done along the river Som Bhadra in District
Una for stabilizing its embankments.

38. In order to protect soil erosion, soil conservation works may be
completed in a time bound manner.

30.The Monitoring Committee recommends that Hon'ble National Green
Tribunal may direct the State of Himachal Pradesh to implement all the
recommendations made by the Monitoring Committes in a time bound
mannar and State Govt. may also be directed to submit the timelines on
the action to be taken on the recommendations made by the independent
five members committee before Hon'ble National Green Tribunal.

(L

Dr. Babu %ﬂ""‘l SuneeM Dr. VK Hatwal

Regional Director, CPCB 2%, Wrector, MOEF
Dr. P.R. Djasvi, ﬂ-—- Justice Jasbir Sgh
Dr. Ran Kumar
TSV, Dehradun Sclentlst-E, HFRI, Shimla Farmer Judge,

Purnjab & Haryana High Court
now as Chaimman of the
Manitoring Committes

Note-1: Dr. P.R.Ojasvi, ICAR-Indian Institute of Soil and Water {:msmaﬁjan {TISWC),
Dehradun and Dr. Ranjeet Kumar, Scientist-E, HFRI, Shimia hawve E‘.Lli:l-rrlll_'tl_at:l through
a-mail dated 7.7.2021 that their consent Is hereby conveyed for using their nau'ruzf as
digitally approved in the report as the report has been approved by them (copy of e-
mail dated 7.7.2021 is enclosed herewith as per Annexure-7)

Note-2: After Completion and signing the report by the members of the Inc!ependent five
mamber committes, a communication from Mining Officer, Deptt. of Mining, Una has

been receivad through e-mail dated 7.7.2021 (copy enclosed as per Annaxure-_a]-
mentioning the extraction of large quantity of minad materlal from the area for which
no license/mining leases have been granted by the department,

Eﬁt;xa
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ANNEXKURE- |

Item Wao. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 57/2021
Amandeep Applicant

Versusg

State of Himachal Pradesh Respondent

Date of hearing: 02.03.2021

CORAM: HON'BELE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'ELE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'ELE DR. NAGIN NANDA, EXPERT MEMEER

ORDER

1, Grievance in this application is against illegal mining at Som Bhadra
River (Swan river) in District Una of Himachal Pradesh. It is stated that
the Central Government has sanctioned 922 Crores for the channelization
of this River. Channelization work was done by spending huge public fund,
As many as 73 Khads (Mini water channels from different catchment areas
of nearby villages) were also channelised from this huge budget for the
welfare of the people at large so that the agricultural land of the nearby
villages of the River may be protected from the huge flow of water of this
river during rainy season. ‘Sand Mafia' having political shelter under the
garb of a mining licence, are lifting the sands and other material from the
bed of this Swan river in an unscientific manner by using big Pokland and
JCB machines, in utter violation of the norms and rules framed for the
purpose under the nose and eves of the local District Administration and
government, causing constant danger to the river and to the
channelization of this river. Thousands of Trucks are being loaded beyond

the required capacity and running on the roads in utter violation of the
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norms fixed by the Government. The Trucks-Tippers are being over loaded
which are causing damage to the roads, causing pollution in the area,
inconvenience to the public at large on the roads and accidents are taking
untimely lives of the people at large, There is every possibility that it may
cause not only loss, damage and destruction to the channalisation work
of the Swan river, it may also cause damage to the bridges, leading to loss
of public funds already spent for this purpose, besides loss to the water
level. It may cause pollution in the area and threat to peaceful atmosphere
of green State of Himachal Pradesh, apart from damage to the roads. The

applicant has also relied upon media reports.

2. The above averments give rise to a substantial question of
environment which needs to be determined by this Tribunal after
verification of the facts. The issue of remedial action to control the menace
of sand mining has been dealt with by recent order dated 26.02.2021 in
O.A. 360/ 2015, NGT Bar Association v. Virender Singh (State of Gujarat) &

Ors.

B Accordingly, the Secretary, Environment, HP, the State PCB and the
District Magistrate, Una may verify facts and take further steps in the
matter in terms of the above order of this Tribunal, following due process
of law and give its report by email at judicial-ngt@gov.in preferably in the
form of searchable FDF/ OCR Support PDF and not in the form of Image
FDF and also upload the same on website of State PCB simultaneously so
that the concerned parties/Departments can access the same for further
course of action. The State PCB will be nodal agency for compliance and

coordination.

4. We also constitute an independent five-member Committee headed

by Justice Jashir Singh, former Judge of Punjab and Haryana High Court,
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and comprising Regional Officers of the CPCEB, the MoEF&CC, the Central
Soil and Water Conversation Research Institute, Dehradun and the
Himalayan Forest Research Institute, Shimla with the Fegional Officer,
MoEF&CC, Chandigarh being nodal agency. The Committee may visit the
site and give an independent report of facts found and remedial action
required. The State PCB and the District Magistrate, Una will provide
logistic support to the independent Committee by e-mail as above. The
Committee will be at liberty to take assistance from such other
Institutions/Experts/individuals as necessary. Justice Jasbir Singh,
former Judge of Punjab and Haryana High Court will be paid honorarium
by the State PCB to be determined by the Chairman, State PCB in

consultation with him.

The applicant may serve a set of papers on the Secretary,
Environment, HP, the State PCB, the District Magistrate, Una, Justice
Jasbir Singh, former Judge of Punjab and Haryana High Court, the CPCB,
the MoEF&CC, the Central, Soil and Water Conversation Research
Institute, Dehradun and the Himalayan Forest Research Institute, Shimla

and file an affidavit of service within one week.

A copy of this order be forwarded to the Secretary, Environment, HP,
the State PCB, the District Magistrate, Una, Justice Jasbir Singh, former
Judge of Punjab and Haryana High Court, the CPCB, the MoEF&CC, the
Central, Soil and Water Conversation Research Institute, Dehradun and

the Himalayan Forest Research Institute, Shimla by e-mail for compliance.

List for further consideration on 10.05.2021.

Adarsh Kumar Goel, CP
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March 02, 2021
Original Application No. 57 /2021
SN

S.K. Singh, JM

Dr. Nagin Nanda, EM
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ANNEXDRE- 3

From
The District Magistrate,
Una, District Una (H.P) S‘\Hwﬂ-—l -buirf?pm
To |
The Hon'ble Mational Greesn Tribunal,
Principal Bench, New Delhi. !}!\
M. JACTMA .E.z..t.,.-,..._1I
Dated 04,2021 C2amery )
Sub: - LA, No. 57 of 2021 titled as Amandeep Versus State of

Himachal Pradesh.
Respected Sir,

It is most respectfully submitted that in compliance to the
order dated 02.03.2021 passed by this Hon'ble Tribunal the undersigned
had constituted a committee under the chairmanship of the Additional
Deputy Commissioner, Una vide order bearing endorsement No. 3185
3195/AC /MA dated 20.03.2021 (copy annexed as Annexure-A) with the
direction to examine and verify the facts after spot verification and take
further steps in the matter in terms of order dated 26.02.2021 passed by
this Hon'ble Tribunal in O.A. No. 360/2015 and submit its report within a
week to the undersigned. It is further submitted that the Addl. Deputy
Commissioner, Una vide his letter MNo. 280/Dev/ADC dated 07.04.2021
{copy annexed as Annexure -B| while sending detailed report has submitted
that this report has been prepared on the basis of random surprize spot visit
to major Swan River Mining Areas (28.03.2021 and 01.04 2021), mecting
held with the members of the said committee on 31.03.2021 as well as
reports and replies received ffom all the concerned departments to verify the
allegations mentioned in the onginal application before this Hon'ble
Tribunal.

This is for favour of your kind information & further. necessary
action please.

Encls: As above. Yours faithfully,

Raghav Sharma, IAS
District Magistrate,
Una, District Una (H.P)
Ph. No.01975-225800.
aplo-32\L

Endst No, JAC /M

18 forwarded to; -

r. Babu Ram, Technical Expert, Monitoring Committee

constituted Ty th H i i
y = onble Tribunal (through Emg_.tl%n:;n

Dated o7 04,2021

cecswmb06Eamail. com) for favour of information please. faar feaoe it &, see :E" :
2, The Member Secretary, H.F. State Pollution Control Board, {:f;j]

Him Parivesh Phase -1, New Shimla-9 for favour of information please w.r.t.
his letter Mo, 26626-30 dated 12.03.2021.

District Magistrate,
Una, District Una (H.P.)
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ipal Bench, Mew Deth| wide order
Pazged in Driginal Application No. 5772021 titled as Amandeep Versus
State of Himacha] Pradesh hag cirected the unders|

#eps in the matter in terms

gned to verily facts and take further
Bar Asscciation Vg,

26,02.2021 in O.A. Ro, 360/ 015 titled as NGT
Virender Singh [State of Gujrat & Ors} of the Tribunal, following due
process of law and give its report by email at iudicial-netigey. in, The Honble NGT has also
directed the undersigned to provide logistic support to the Independent Committtes which
has been constituted by the Honble NOT vide aforementioned order datod 02.05.2025,
Therelore, in eompliance with the aforementioned order dated 02.03 2021 of the Honble
NGT and in order 1o verify the facts and take further steps in the matter in terms of order
dated 26072091

in CLA. Mo, 3602015, a committes consisting of following members is

constituted: .

1. Adelitional Drepuy by Cnmmjaumn:r. Una - Chairman

a, The Superintendent of Palice, Una Member

3: The Superintendeing Engineer, I&PH Circle, Una. - -do-

4. The Superintending Engineer, Swan River Una, District Una H.P]-do-

=) The Superintending Engineer, H.P. PWD, Una District Una (H.P§ —de-

B All the Sub Divisional Officers (Civill in Una district ~tho-

i The Envirenmental Engineer, H.P. Pollution Control Board, Uns .do-

8. The Pegional Transport Officer, Una -de-

o, The Assistant Engineer, 8odl & Conservation, Una -

10, Thie Mining Ofcer, Una

= Member Secretary

The abéve committee would examine and verify the facts after spore verficiation and
take further steps in the matter in terma of order dated 26.02.3

021 in O.A. Mo. 360/2015
titled ns NGT Bar Asgocialion Vs, Virender Singh |State of Gujrat & Ors) of the Tribunal an:d
submit its report within a wesk o the underslgned [ram

Lipe rE':EiP'[ ut— 1_|-'||'5 Gfdt]’. T.I“:'
Committe would slaso provide Jopistic support te Lhe above referred Indegendent Canitithis
as andwhen the same 2 required,

Raghav rooa [LAS],
Dlistrict Magistrate,
Una, Distrct Una [H.F|

Ph. Ma; DI9TE-228200
Endsi. No. TSy FACTMA Dated <e -+ 03,2007
Acopy is forwarded 1o

k: Additienal Deputy Commissioner, Ung
73 The Supsrintendent af Police, Una,
B The Superintendeing Enginger, [&FH Circie, Lng,
4, The Su perintending Enfginesr, Swan River Una, Digtrie Ung [H P
<3 The Superintending Engineer, H 2. PWD, g Distriet g H F' ;
£, All the Bub Divisional Officers [Civil) B0 Una disgyey =
7. The Environmental En ireer, HUE. Pollutin
= The Repional ‘!‘r&n:mngﬂfriuer, Una, P A Bonrd, Uria.
g, The Asaistant F.-I"I,Eil'lﬂl_'r, S0l ' Enn*f""’ﬂ”ﬂl‘h u“n
10, The Mining QOMcer; Uaa, !

Districy mhg;

L Bislrte

sirict Upp H.p)

B,
atafned with CamSsanner
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TFroam

The Addilion

, Depuy Eammiss'mmr,
Una, Distrier L

na (HP
Ta
The Depury Emnmissinn:r,
Una, District Una (HPy
No._g89 Mewanc Dated: - 07.04.2021
Buject - O-ANo. 5772021 tilted a5 Amandeep Versus State of Himachal S
=ir

1

Rindly refer 1o your offices order bearing Endst Mo, 3185
dated 20,0320

-3195f AC/MA
21 on the subject cited above, Please find enclosed here

with the detailed

16 major Swan River Mining Aseas (281320
members of the commitee on 21.03.2021
concerned departments to verify the alle
MGT for favour of furher necessar ¥ et

Urprise spol visi
2| and 0104720213, meeting held swith the

and reports  and replies received from all

galions mentioned in the application before
on pleage.

Yours faithfully,

(D ma, [AS)
Addyi Commissioner,
Una D"tE;;z Hl H)
L
h e
A

Scanned with CamSeanner
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. UE““”“']” CUm Enquiry report in compliance to aodes dated 20370 e d by +
NGTin QA Mo 57/2021 in the matier of Amandecp va State of Himae bl Prased

L, Backgraund:

The matter is in reference to order dated 2/03/2021 passed by Hor'lile NGT in O.A. No. 57/2021 in the
matter of Amandeep vs State of Himachal Pradesh and letter no. CEC/2021/1677, dated 14/3/2021 received
from Office of Manitering committee (eonstituted by Hon'ble NGT), The matter being dealt In this order i< a
Btievance against ilegal mining being carried at Sam Bhadra River (Swan River) in district Una of Himacha!
Pradesh,

In the above mentioned arde r, following directions were issued by Hon'ble NGT:

“3. Accardingly, the Secretory, Enviranment, HP, the State PCE and the District Magistrote, Una may
verify focts and toke further steps in the matier in terms of the above order af this Tribunal, following due
pracess of low and give its repart by email of judiciolngt@gov.in preferobly in the form of searchable PO/
OCR Support FOF and not in the form of Image POF and also upload the same on website of Stote FPCB
stmultanesusly so thot the concerned porties/Oepartments con occess the same for further course of action.
The State PCE will be nodel agency for compfiznee ond coordination,

4. We also canstitute an independent five-member Committee heoded by Justice foshir Singh, former
Judge of Punjob ond Horyana High Court, and covmprising Regional Officers of the CPCB, the MoEFRCE, the
Central Soil and Woter Conversation Research Institute. Dehradun ond the Himolapan Farest Reseocrch
institite, Shimiz with the Regional Officer, MoEERCE, Chandigarh belng nodol ogency. The Commitiee iy rhs
visit the site and give on independent report af facts found ond remediol action required. The State BCB and
the District Magistrote, U'no will provide logistic suppart ta the independent Committee by e-mail oz above.
The Commiltee will be at [iberty fo toke assistonce from such other Institutions/Experts/ individuals os
pecessony. "

Therelore, in compliance with the alorementioned order dated 02/03/2021 of the Hoen'ble NGT and
to verify the facts and take further steps in the matter fn terms of order dated 26/02{2021 in O.A N,
360/2015, DT Una constituted @ commiltes on 20/03/2021, The committes consisted of Additional Deputy
Commissioner (ADC) UnalChairman), Superintendent of Pollce(sP) Unalmember), Superintendin g
Enginesr(SE) IPH Circle Una{member), superictending Engineer, 5wan River Una{member), Supeﬁntfnd]ﬂg
Englneeri5E] HPPWD, Usaimember), all the Sub Divisional Officers (Civil) of Una district {member),
Environmental Engineer, H.P. Pollution Control Board, Una(member), Regional Transport  Officer
Una{member), Assistant Engineer, 5oli & Conservation, Una {member) and Miring Officer, Una (Member
sSecrerary).

The committee was directed to verify the facts after spot verification and take further steps in the
matter in terms of order dated 26/02/202% on O.A No. 360/2015 titled as NGT Bar Assoclation Vs, Virender
Singh [5tate of Gujarat & Ors.) of the teibunal and submit the report.

This repart has been prepared on the basis of random surprise spot visits to majar Swan River Mining Areas
(28/3/1021 and 03/4/2021), meeting held with the members of the committas on 31/03/2021 and reports

i
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and replies received from all the concerned departments to verily the
application before NGT,

gations ment!

2. Coments of the Application:

ipunal, Principal
] reen Tl'lbl.l'n'; ']
In his application (Original application no. 57/2021) belore the Natignal G

Bench, New Delhi, applicant Amandeep made foliowing allegations: i onds and other
" “Sand Mafia’ hoving political shelter under the garb of o mining liceate, of i d and JcB muchines,

material from the bed of this Swan river in an unscientiflc manner by using big Poklanc'® the local Distrct
in utter vialation of the norms and rules framed for the purpose under the nose and eyes af b
Administration and government, causing constant danger to the riverand o e dfumtm: raads In utter
Thousands of Trucks are being loodsd beyond the required capacity and running an I I:F;,_-h AT 2
violgtion of the norms fixed by the Government. The Trucks-Tippers are being aver logded w el ey
damoge to the roods, causing pollution In the area, inconvenience 1o the p:.rbﬂn_:t farge ':f" the s
accidents are toking untimely lives of the peapie at large. There is every possitility that It may R
anly lass, damage and destruction to the channalisation work af the Swan river, it moy s “';“ -u:ﬂ'

ta the bridges, leading to toss of public funds already spent for this purpose, besides loss to the water (& J|]-

It may cause pollution in the orea and threat to peaceful atmosphere of green State af Hirnochal Pradesh,

opart from domoge to the roods. The opplicant has oiso relied upon media reports gt

3. Background of Mining in Swan River:

The Swan river is the major rivet flowing in the district having good mineral potential with the l'5“""3”:' of
about 62 Km, area of abaut 3700-00-00 heclare and catchmant arga of about 1222 5d. ¥m. The Swan Fver
is having tatal 33 tributaries on the right bank and 17 tributaries on the left bank. It farms a part of Sutlej
River Drainage system. 1t exhibits dendritic type of drainage patiern. The Swan is primary tributary of Sutlej
River which ariginates near village Dangoh at an althtude of 972 metres from mean sea level [MSL) and meets
the Sutle) River downstream of Himachal Pradesh border in Punjaks.

As per the provisions of the Himachal Pradesh Minor Minerals (Concession) and Minerals [Prevention
of egal Mining, Transportation and Storage] Rules, 2015 and the Hotification issued on dated 15012016
by the Ministry of Environment, Forest, and Climate Change, Government of India, District Survey Report
hac been made estential for obtaining the énvironment clearance for mining in the river beds. The District
Survey Report as finalized by the District Ervironment Impact Assessment Autharity (DEIAA] after carrying
AUt a survey with the assistance of Geology Department, Ireigation Depariment, Forest Department, H.P.
public Works Departmeant, Ground Water Board or Remate sensing Department & Mining Department etc.
On the basis of recommendations given in the District Survey Report, mineral concessions are pranted by
the competent authorities.

To meet out the demand of the raw materlal through the legal source in Una district, total 92

fo's of the Mineral concessions have been granted and 46 stona crushers have been sanctioned. Out ef 46,
56 ctone crushers are operative in the district and adjoining border area.

P
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anel bajri is ok Eame:"'ﬂteﬂal for the 1:I=._-1.r.c|D|:Irnant nrocesses in district Una the E:I: 'r
District S el D';II from thE.mlnlﬂE leases granted in river _hEdE_ﬂﬁ' pert : iy et borne
sand whereas the dema :E as.h.-u“f P!IH HopesThecenond of sand | maml? e E|-| manufactured
Erit by stone Crushers '|'r| i hajrr,."gnt .“ g T |:::|I]|=_tc'|lﬂl'l i I;h.rI:H.:.E hrough grant
of mining Lease an rl-'..-a"ll'fln::I e e s it S t of any
e mnmﬁrmpth e land anl:ll through process of epen auction in Gmtrt-.laud- Before the gran .
Inspection cummitttee : E.lrea applied by the private project proponant is m-.-g-s.rlgate[d _thruugh :I o
il which has been constituted under the d-uan'rnansh-lln of Sub- Divisional Magistrate
:I:-pam-“.-:: HPPII].NI';'ELHHEH frofm the Revenue department, r:present?tl.ut of 1&PH dEF*”mE"Tr_ F“”?"“
St t:}mrr epartment, HP Pollution contral board and Mining officer. The aforesaid joint
il littee further study the various distance parameters such as location of the water supply
:::r::::z:r; E;:uh;li: health schemes, loeation of the public utility points, bridges, cremation _sht"flsa
e HEF 1::; s reservolr, Ghrats, public paths, Khuls, River b.und.*.. and fhetk dam&._ wild life
mmm“me;ends thEsrtructure,s erc._ located around the region of the identified sites. .ﬂcl:urdrrrghr. the
ecommaendations to the higher authosities after kesping the safe distance from the
sensitive locations at the site. In the Una district, additional member e, representative of the flbad
Pratection department are al=o involved in the joint inspection so that the area bearing the safe distance
from the embankment ar chan nelization be propased.
] As such the mineral bearing area is recomimended for the mineral concession only after the spat
inspection and recommendations of abave said Jjoink inspection committee and rest of the area which may
have sufficient minerals, but due to the location of the above said sensitive structures could not be allotted
for the mining purposes, sometimes becomes wiinerable for the llagal mining activities. Before starting the
mining in the granted mining lease area, project proponent has to get the mining plan approved from the
competent authorities for the systematic & scientific Fiming, In the granted area, the minable reserves on
the allotted site are caleulated in the mining plan and the concessian holders has to restrict the production
of the minerals In accordance to the approved mining plan or the Environmant clea rancas, whichever s Jess.
Since "Swan river” flowing in the District is the main source of mineral sand, stone, & bajri, and hac
attained its matures stage in Una, therafore remarkable load in the form of sand, store & bajri gets
accumulated in the Swan river annually especlally during the rainy season. As such to mest out the
requirement of miner mineral in the district, total of 92 no's of mining leases have been granted in the
district Una till 15™ March 2021, out of which 58 mining lease have been granted in the Swan river. Fram
total 58 na's of mineral concessions in the Swan river, 33 na’s of mineral concessions hayve been granted
in private land and 04 no's of mining leases granted by the way of auction in the Govt. land far the open
gale of the river borne material. The remaining 21 no's of mineral coneessions granted in the Swan River
have been sanctioned to the feed the existing stone crushers units (Details of 58 mining leasss as per

T
i

¢ such, to meet ouk
ction of sand, stone
pcommendation of

annexure-1}.
As per the river profile of the Swan river, majority of the lease areas fall under "ald stage” part of the

river bed. Thus the river spreads the minor minerals to considerable length and breadth =specially sand.

|
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Sub-Division Type of Land Grand Total |Pereentage])
Gowernment Load Private Land
Amb 45470 123518 168883 {3%)
Gagret 460281 4E02R1 [223)
Haraoli 413341 413341(20%)
Lna 23930 165395 1053333 (50%]
Grand Total J2RA00 17663339 Inasisa
Table 1: Summary af Mining loases unniﬁSwHﬂl'i‘-rHHd‘I_SElnatn:inluhu

Overall 50% percent of mining lease areas in Swarn river bed, fall under the jurisdiction of Una Sub-division,
followed by Gagret Subdivision (22%], Haroli Subdivision {20%) and Amb subdivision having minimum of the
lease area [B%). As per the GPS coordinates received from field revenue officials’ majority of the mining lease
area fall south —east to the Ghatuwal Bridge.
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4. Findings ¥is- a =it allegations:

4.1. Unscientific mechanical mining in the Swan River

In prder to ensure the sustainable harnessing of minor minerals, Himachal Pradesh Minor Minerals
{Concessian) and Minerals (Prevention of llegal Mmning, Transportation and Storage) Rules, 2015 were
framed. As per these rufes, for all the mining concessions or leases "District Survey Report” has been made
essential for obtaining the environment clearance for mining in the river beds, Besides this Project
Proponent has to get the mining plan approved from the competent authorities for the systematic &
scientific mining. The major safeguards to ensure sustainable mining are incorporated in District Survey
Repart as well as minkng plans.

1. The section 15(15) of Himachal Pradesh Minor Minerals (Concession) and Minerals
(Prevention of lllegal Mining, Transportation and Storage) Rules, 2015 forbids the usage of
mechanical mining, The mechanical mining in river/siream bed shall be allowed only with the
help of tyre mounted front end loader up-lo B0 Horse Power without backhoe with the
permission of the Competent Authority Le. Director. None of the mining leases in Swan river,
Una district have got permission to do mechanical mining,

2. Besides this the section 34 {iv) of Himachal Pradesh Minor Minerals {Concession) and Minerals
{Prevention of llegal Mining, Transportation and Storage) Rules, 2015 lays down a general
condition for grant of mineral concession whereby the depth of mining in the river bed shadl

4 net exceed one metre or water level whichever is less:
Provided that where the Joint Inspection Committes certiffes about excessive
deposition or over accumulation of minerals in certaln reaches requiring channelization, it
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Data of wvielations provided by mining & police department clearly point aut that mechanical mining is §oing
on in the area and cases are being detected regularly, In the years 2019-20 and 2020-21, total 77 cases of
violations were detected by Police and Mining department, where mechanical mining was bain
was registered by Police department agsinst the tipper driver for overloading and driving it in rash and
negligent manner, 5o as to deter public servant from discharging its duty {section 279,353 & 506 of IFI:' 5
189 of MV act & & 21 of mining act). The lease was further recommended for the cancellation to mining
department. A total compounding fine/penalty of rs. 35,64,000 was collected. During the period of 2 years,

C2n g0 upto two metres on defined reaches of the river.
3. Rule 19(5) of the rules ibid says that the kessee shall at his own expense erect
miaintain and keep In good repair boundary marks and pillars necessary

demarcation shown in the plan annaxed to the lease.

mining activities of 03 mining lease holders were suspended due to violations in the granted area,

and at all times
to Indicate the

g done. 1 FIR

Ex Department! | Details Mo of canes Fina/ Rewmarks
No | Officials 01920 | 202021 | Penalty
collected sl
7 Mining liegal muning /| 00 oz 1, K000 - Fer Ibe year 10[9-20, ] crses
Department earmetion {Mamual) pemding before Hon'ble court osd
(icgal mining /] 17 0g 13.25.000 | & casex pending for compouaniing
exfracisan & 4 cases p:mling Beloie ke
{8 echnnecal Hon'ke courd [or the yaar 00
|||i:'§-.'1| Somge - of | - s 2.
H:-ninE matenal - Dunng the pr.-:nur] of 2 years
Hizeal 123 Lol 7000 miping activities of the 03 mining
Transportalion lezse holders wers suspended due
ba vielatlioas in the grandee ane=a,
2 Palies Mlegal  miming: [ | - -
Erepartnnent calmction (Mamiaf)
iMegsl :'nl'ning |0 Xl 21 39008
fesdraction
{Meckonical)
lhepal Siorage of | -
Adining mialesiel
[ Tliegal 625 &0 1,21.24,000
Trunsporation
3, SDM, Una illegal ] oz &F.000 = -
Transpadation
4, SDM, Gagren | Iflcgal - - -
Tranaparation i
S0Om, Haroli | Mlegal Sdomge of | 4 £ 65,00 EDM Himoll made vigits wilh the
5 Hining material pafice and minmg sl 5o, the
maximum challany are made by
police and mining sl
. SO, Megal i - L0000 . —
Bangana Tramsporisicn
i SO Amh Megal .
Transponizien

Tabla 3; Desails of caces chalaned/ detected related {0 illegal Mlsing. Storage & Transportstion.
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a) A fﬂ_l'ldul'l'l google earth image from Ny nEran area in Swan rivies bed, wiheiely b8 fief Fasrth TN
couipment could be visibly seen mining the area (apprak, 11000 metre’), b5 reprodued bolow. [aiarinig
spot visit ta the area, lange scale mining was found In the arca bt o JGHs veere prosent B Pl ehay
ofinspection in river bed, Visibly enough the depth af mining was mare U 1 et which s clear

| violatien of rule 34{iv) of the Himachal Pradesh Minor Minerals (Concessiun) and Minetal

{Prevention of lilegal Mining, Transportation and Storage) ftules, 2017
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b} Similarly, another random arez near Kuthar Khurd, seen through Google earth (feb,2021]) clearly
‘shows one ICB and 5-6 tractors being used for mining. During cne of the random spot visits to the
area, 2 1CBs were found ilegally plying in the-area and were caught for the violations (pictures Below).

/
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Ml‘i_:ﬂ,t_and-alnnuﬂgnrnq rare: boundary pilar

From both the randam WiSits to

the area, google sarth amalysis and deliberations with the Lomrrittan
can be made:
L. The unseientific and illegal

of section 19(15} of the rul
8 Police department caul

mechanical mining is undergoing in the river bed atlarge scale in vielasian
esibid. Based on the Boogle images and genaral public perception, 4
d enly catch a small fractian of
registered JCBs/ Excavators/ Earth Maving equipment,

The condition imposed as per sectlon 34 {iv) of the rule; ibid, wherehy tha
river bed shall nat excead BNe metre or water level whichever ic
ner there is any mo nitering mechanism except the randam wisi
3. Although as per Rule 1905} of the rules ibld, it

IRIng
it. In total, district Una have 518 qumbsr of

depth of mining in 1=
less, s neither followad by the fessap
15 to the area.

'y AMCATIoN
piltar marks are an exceplion rather than the norm. Wharawer availalide, the boundary pillars are

neither accurate nor prominent, The shifting nature of river, especially during rainy season Rl an

excuse to lease holders that the demarcation pillars have been washeq away. Inabgence of prepely

demarcated and visibly identifiable lease area, it's difficult to difiers ntiate between legal and hegal

mining If any. Overall ambiguity of land boundaries and the availability of private agricultural land i
'f the Swan river bed, further complicates the prablem,

"-.”E the notification dated 30.04.2011, 39 categaries of officersfollicials were authoarzed ta make
complaints in writing In the court of competent Jurisdiction In respect of any olience punishable yador the
Mings and Minerals {Development & Regulation) Act, 1957 (Acl No, 6T of 1957). For acrial suveillange af
tllegal mining prane areas, one Drone was also provided to Police nﬂ_?nrlmmn. :
The major problem s that the leaseholders take clearance lor sand minlng absg with duly ,111,I,M.t-d ,n!n,nﬂ
plans but they do not follow the conditions scrupulously, on the .L}.'u.h ol which clearames ...-:_,.~ Kiven,
Conditions, like avoiding the use of machines ar doing sand mining till 4 particulan depils ane be g rarely
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fellow:
W3t Onus far § '
y otlowi i e itari
mEE"IEn.isn-iand e ng the mining plans IS‘met]DfI'r' an the lease holder. Lack af IEEUlaf ronitoring
W] X ot ; :
g “éth & expang o SRt it mining & police department, makes it difficult to manitor the vast

Although duri .
E ring the peripd of 7 ¥Ears, mining activities of the 03 mining fease holders were suspended due

to violatio
nsIn the granted area, Departments alsa have collected a fine of approx: s 1.86 crore on account

of illegal mining - .
Bal mining and re. 47 16 lakh on overloading within 2 years (2019-20 to 2020-21). But all these punitive

2ctions are not able to deter the unscientific and illegal mining.

4.2 Impacl of mining an Channelization:

As per the report received from Su perintending engineer, Swan River Flood Management Project circle, Una
district, at present there is nainstance of channelization assets finfrastructure being damaged due to mining.

One of the general recommendations of “District Sunvey Plan” mentions that “No Rlver/Stream bed
mining shall be ailowed within 75 meters from the periphery of soil conservation works, nursery plantotion,
check dams ar within the distance oc recommended by the Sub-Divisional Committeg, whichever is more”,
The Superintending engineer, Swan River Fland Management Project circle, Una district has communicated
{24/3/21} a list of 27 sites where the recommendations of “District Survey Plan” are violated, The list is being

enguired by the mining department for ide ntifying the violators and the action will be taken as per faw.
Besides this Flood protection division, Gagret, District Una has taken several steps to discourage the

un-scientific mining in main Swan River & its tributaries/Khads by destraying ramps at mining sites. Jaint
inspections have been carrfed out with mining authorities. One FIR (No. 348/19, dated 10/10/201%) was also

registered against the Mining lease holder besides the regular notices belng fssued.

Sr Lj';[ﬂ.lllllliﬂll-" [hetmils N ol wises e, Approx | Reanarks |
o | Qllicils 20h 220 20-21 dainase | |
I Ial Stakii | Densize  fo Nwak o piver [ Wil Bl Bl | = ]
Mibbags  Floed | elamselization nese|s! |
Prileugiing il istruetnre due leommeng !
hivisii, [
Cipgrt, [l |
Lrnsa, (111 |
Wieslagdans Iragn | 27 Moo ol | 27 Ko, of sitesal | - g As per s |
reconiivadit s’ silus al | alileein Susvey Hejul J
colifinns of Cistrict Survey | different sirelches in TN 15
Rcquisrt stfetcls  Ia | naaem S e bacesd an i |
main  Svan | Riwer & s st stagtinl |
Ry & s | Dlwitarses’ o I-'IJL-'1' wl’
iribiarival K il walerway e |
Kbaids MM om Iuw:lrli'-l
naver/ kel /
[hisivesser F =
B il g
: = | TialJaeell il
3 - ; : c wian Riesr Channelization,
Table 3; Details of violations leading to damage to Swan Rier G nsn:larriaged due to mining at

Alchough there is no instance of channelization assets finfrastructure Leing SANIE S
the bed level of Swan river & its tributaries/ Khads migh

. wcessive un-scientific mining
present, But due to axce the embankments at some rea ches.

g0 down year by year. This can lead to excessive launehing of aprons of
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4.3 Overloading of Trucks-Tippers and refated issues.
The issue of overloaded vehicles being plied on the roads are Being penalised e
act. Dverlaading not only increases the possibility of accidents, but ais0 d“mm:;ﬂn....nl.nnr:. A
especiallyin a cauntry where mest of our roads lack quality. During past Tyearh ¢ the HPPWO's report, twe
for averloading and an amount of rs. 42.16 lakh was collected as penalty. As pe - g 1 atiasiiog
roads namely Una-Ajouli road and Bharglian Badehar Charatgarh road were damag

* with approx. damage amounting to rs, 23 lakh.

a4 por italor vehicles{MY)
oad Infrastruchure =
[:lt'rmFIH.'t!

15r.  Depariment’ [Details ho of Cascs [ i emirks
Mo, }al’l‘u:i;ll; [Pepals
|. I"m|ﬁ'full.:uwl1
o .
1 Police Tiverlonding W {17 dTouen &
5 ?::1;]:1::?“ Overloading G e GTAns el of overloading melude all types
: Dz pariimerl ' o marerials including Sand. Bajr,
Boulders cle. _
1, lining Overloading 2 hs B *alnlémucu in illegal transporiation data a1
Lalsle 2.
i, !E;r:a?;ml Damaye 1o Publie = | =t v Shippage and crocodile craching
. tt-:-nd i raginecinng in Lina Ajauli road (K. 8 Lo
e 1o pverlaaded | 3/1H07- Appros damase s
velicles RN
| Po Heles and crocedile cracking
i in Bharoiim Kalan Badehar
Charmpgarh road koo 00 o
4204 Approx Damage rs. {
S0k LA, 1

e TR e e e e ——— T

Tabic 4; Details ol welatans deigcted for Owerlgading ant the damage to roads owing ta it.

in erder to check overioading and ililegal transportation of the minerals from distriet Una, the 05 nos of
Mining Check Posts {(MCPs) along with Lhe weigh bridge have been established on dated 15/03/2021 which
will be helpful in controlling the transportation of the minerals in viclation of Himachal Pradesh Minor
tinerak (Concession} and Minerals [Prevention of lllegal Mining, Transportation and Storage) Rules, 2015
ard MY Act, L1928,

It is generally seen that the Upperftreck owners, mostly from out of the state, modify/extend the badies to
increase the capacity inviolation of the MV act. The new Motor Vehicles Act, amandments are approved by

the state government but are pending for notification. As soon as the new provisions are applicable in the
state, the heavy fines will discourage the overloading viclatlans.

A
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43 Roads accidents due to mining;

’l—\_
T T Kende. |
olfiemls Callcered
| 01930 Buandle R
I :I-'nln.‘t i[tm:! Accidens-involving 0 : __E"_' R >~ SO A
Departmen) wiming relaned | |
L [ Trecks Trocors! Tippers [ e
| (Romd Accifenis casuallics- B purson died Fpersan died [
munng related Trucks! |
(Teactors’ Tippers '
(Total number of accidents [257 172 'i
| dall reasons) . —_—
| [Total number of sccident [123 T '
casuallies (all rensons) — ]

Table &: Road accident details related to mining trucks ete,

In total 3 accidents involving mining related trucks/ Tractors/ Tippers happened over two yaars {2019-20 &
4020-21) inwhich 4 persons died. For the perled fram 2019-21, 429 total number of accidents happenad in
district Lina, which fed to the 199 accident casualties. Out of total accidents and casualties happened in
district Una due to road accidents (2019-20 & 2020-21), the mining related accidents camprise anly 0.6 %

and casualties comprise 2%. Thus the mining related trucks/ tippers/ tractars are not the major cause for
road accidents and related deaths in district Una,

4.5. Mining causing damage to Public infrastructure likes bridges, roads etc.:

S | Ueparime | Deinils Mo ol vases _u| Appox Hemaiks _i
i, m M0 303021 | dome

‘!..II'I]L'ith |

I, HIPFWT Mamugie w0 Publiy Toad | - . = F el

iadias racire g e Inging !

Tmsape w0 Public. Ropd | - X LoD | Shppase  and  crcodile :

inlsinetine B eracking in Lna Agneli o |

averlomial veltickes (Bne SaME i 130N |

- - SMN00 | Pt Nsles sl crcodie |

Giackimg  m [Msalin '

Bulwn Bashelun Clartzarly |

1? f I- "!Ilill.l Fuaie LER s ol 200D

Table 7: Report of HEAWD related to any damage o public mirastructure dug 16 mining in Swan fer
As per the report received from HPPWD, na damage to any public infrastructure (Road, Bridges ctc.) was
reported due ta mining in the area till now EBxcept the damage to 2 roads mainly due to overloading.

4.6 Impact of mining on water quality, water table and pollution [Air & Water) level,
As per the report received from Enviranmental Engineer H.P, State Pollution Control Board and 5.6 [|1& PHI
#l present, no adverse impact on air quality, water gquality and water level due ta mining were found. The
data related towater (MPN/100 ml| and air quality [RPSM- monthly average} remained within the prescribed
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i .-“'F- A ljrll'rPr th:_: mining officer, Una was directed by Chairman of District Environment Plan committee,;

Una during the 1* meeting (held on 24/

U7/2020} to'ensure that na vehicle carrying minar minerals should
Ply an road without proper caveri hE.

SN0 | Depavtmenty D= No af i < PR = 1
- EHTicals 204 e Hed |
= b l&rn Ay slviersy ApOCt o waker | - = Mo mlverse impock e Wil |
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5. Challenges:

il Una district has in total 1 National Highway, 3 State Highway, 2 Major District Reads and 2
other interstate exit routes out of the stata to Punjab. Besides this plain topography of the area
makes ingress & exit through Swan river pessible from any point. Therefore, plain tepography
complemented with a porous, multi exit border enables surreptitious transpart of minerals thraugh
the escape routes. '

22 The shifting nature of river, especially during rainy season gives an excuse to lease holders
that the demarcation pillars have been washed away. In absence of properdy demarcated and visibiy
identifiable lease area, it's difficult to differentiate betwe en legal and flegal mining 1f any,

3.3 Majority of the area falling under Swan river belongs 1o private ownership where agriculture

It being dene by maja rity of landowners. Cverall ambiguity of land boundaries and the availability of

private agricultural land in the Swan river bed further complicates the prabilem
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! £ Recommendation:

6.1. At the mining plan #ppraval stage itsell, Geo |

ird encing of the leased area is to be dane s ng ET3GPS
-
50 35 Lo remove any ambiguity related to lease area and its boundaries, Along with this high

a
ccuracy GPS location tra ckers, are to be given to mining/ police teams to act against mining lease
holders if found mining llegally,

6.2, A compulsory GPS installation ircall the JCBs and earth moving equipment’s aleag with suitabla alert
mechanism [whenever it breaches the MoiGo araas) can be developed to prevant mechanical
7 unscientific mining in Swan river.
ol

Or, At Kumar 3harmal A5}
additional Depuly Commissianér
District, Una, Himachal Pradesh
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AVNEKURE - 3

Minutes of the meeting held on 20.04,2024 at 3.00 PM in the Committee Room, Armsdale

Building (6" Floor} H.P. Secretariai, Cholta Shimla under the Chairmanship of Sh. Kamlesh
Kumar Pan retary (Env. Sci. & Tech, the P to review the

compliance in O.A. No. 57 of 2021 titled Amandeep vs State of Himachal Pradesh

regarding illegal mining bein carried at Som Bhadra River (S

Himachal Pradesh.

A meeting was held on 20.04.2021 at 3:00 PM in the Committee Room, Armsdale Building {5™
Flaor) H P, Secretariat. Chotta Shimia urder the Chairmanship of Sh. Kamiesh Kumar Pant, 1AS,
Principal Secretary (Env. Sci. & Tech.) to the GoHP 1o review the compliance in O.A. No. 57 of
2021 titled Amandeep vs State of Himachal Pradesh regarding illagal mining being carried at
Som Bhadra River (Swan River) In district Una, Himachal Pradesh. The List of Officiale who
attended the meeting in person and via video conferencing is enclosed as Annexure-l,

At the outset, Member Secretary, HPSPCB welcomed the Principal Secretary (Env, Sei, & Tech.)
to the GoHP and other officersiofficials. Thereafter, the housa was apprised with brief intraduction
on the chrenologleal events in the matter as follows:

» The malter is in referance to order dated 2/03/2021 passed by Hon'ble NGT in O.A No.
8712021 in the matter of Amandeep vs State of Himachal Pradesh and letter no.
CECIR20211677, dated 14/3/2021 received from Offica of Meonitoring committee (constituted
by Hon'ble NGT).

* The matter being dealt in this order is 3 grievance against illegal mining being carried at
Som Bhadra River (Swan River) in district Una of Himachal Pradesh,

* Issues ralsed by the Applicant before Hon'ble NGT are as follows:-
= 'Sand Mafia' having political shelter undar the garb of a mining license, are lifing the

sands and ather material from the bed of this Swan River in an unscientific mannar by
using big Pokiand and JCB machines, causing constant danger to the river and to the
channelization of this river.

# The Trucks-Tippers are being over loaded which are fausing damage to the roads,
causing pollution in the ares and Inconvenience to the public at large on the roads and
accidents are taking untimely lives of the people at large.

= Not only loss, damage and destruction to the channelization work of the Swan river, it
may also cause darmage to the bridges, leading to loss of public funds already spent for
this purpose, besides loss to the water level.

~ It may cause pollution in the aread and threat to peaceful atmosphere of green State of
Himachal Pradesh, apart from damage to the roads,

* Hon'ble NGT wvide order dated 2032021 constituted an Independent five-member
Committee headed by Justice Jasbir Singh, former Judge of Punjab and Haryana High Court,
i and.:u::;mmiaing Regional Officers of the CPCB, the Ministry of Environment Forest and
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Climate Change (MocEF&CC). the Central Sail and Water Conversation Research Institute,
Dehradun and the Himalayan Forest Research Institute, Shimla with the Regional Officer,
MoEF&CC, Chandigarh being nodal agency,

Further, Hon'ble MNGT directed the Secretary, Environment, HP, the Stale PCB and the

District Magistrate, Una may verify facts and take further sleps.

In compliance with the aforementioned order and tn verfy the facts and take further steps in

the matter in terms of order dated 26/02/2021 in O.A No. 360/2015, Deputy Commisioner,

Una constituted a esmmittee an 2000372021 comprising of Additianal Deputy Commissioner

(ADC) Una (Chairman), Superintendent of Police (5P) Una (Member), Superintending

Engineen(SE) IPH Circle Una (Member), Superintending Engineer, Swan River Una

(Member), Superintanding Engineer (SE) HPPWD, Una (Member), All the Sub Divisional

Officers (Civil) of Una distriet (Member), Environmental Engineer, H.P. Pollution Control

Board, Una {(Memben), Regional Transpon Officar Una (Member), Assistant Engineer, Soil &

Conservation, Una (Member) and Mining Officer. Una {Member Secretary).

The above mentioned commitiee canducted randam surprise Spot visits in major Swan River

Mining Areas (28/3/2021 and 01/4/2021), held mealing on 31/03/2021 and further submitted

ils report.

Thereafter, a brief of the repon was apprsad ta the house:-

= Presently, 92 mining leases have Baen granted in the District Una, out of which 58 mining
leases have been granted in Swan River. From total 58 mineral CONCessions in Swan
rnver, 33 mining leases have been granted on private land and 4 mining leases have
been granted byway of auction on Gowvt. Land for open sale. The remaining 21 MNos in
Swan river have been granted to feed to existing stone crushers.

~ The data provided by the varlays Depariments of Una Distric indicate that mechanical
mining is going on and 77 cases of violations have been observed by the Department of
Police & Mining.

» Random Google Earth Imaga taken from MNangran area in Swan river bed indicate the
working of 6 JCBsfearth meving machines at the sita, whereas, during the spat visit no
JCBs were found present at the site bul large scale mining was found in the area. The
mining with depth more than 1 m has been cond ucted.

» Similarly another Google earth image indicate the use of 1 JCB and 3-8 tractors at the
mining site and during the random spot inspection, 2 JCBs were found Hlegally plying in
the area.

~ Unscientific & illegal mining is undergoing in the river bed at the large scale.

= Depth of mining has been found more than 1 m which is in violation of the Rule 34 (V) of
the Minor Mineral {Concession) & Mineral (Prevention of lllegal Mining, Transportation
and Storage) Rules. 2015

= Mo boundary markipillar for the demarcation of the mining area have been found
provided &t the mining lease site and shifting of course of river during rainy season gives
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an excuse 1o the Mining Lesse Holders that the demarcation pillars have been washed
away.

# While granting clearance for sand mining, Mining Plans are got approved by the Mining
Lease Holders but the condilions are violated and mining of sandfgravelsisiones is
camied out without fulfilling the nomms,

= No instance of channslizationinfrastructure being damaged due to mining has been
observed as reported by Superintending Engineer, Swan River Flood Ma nagement
Circle,

# The recommendations made in the District Survey Plan are violated by way of not
maintaining the distance of 75 m of the river mining from the periphery soil conservation
worksmursery plantation .

+ Owerloaded trucks have been found plying on the roads which damaged the low quality
roads. In order to check cverloading and illegal transportation of the minarals fram
District Una, 5 Nos Mining Check Posts alongwith weigh bridges have been set up.
Mining lease holdersiransporters modifyfextend the bodies of the trucks to increase their
capacily to carry overloaded material In violation of the Moter Vehicle Act,

# No adverse impact on air quality/water quality’water level due to mining has been
observed as reported by HPSPCE.

» Challenges mentioned by District Committes: There is netwaork of reads like Mational
Highway, State Highway, Major roads & Interstate exit routes which give them laxity for
transporting the minerals in an iliegal manner through escape routes. In ramy season, the
course of river is shifted, which give chance to the Mining Lease holder to make excuse
for washing away of demarcation pillariother such struciures.

= Recommendation by District Committee: ¥While approving mining plan of the mining
area, Geo-fencing of the area to be leased out should be made 50 as to remove any
ambiguity relating to lease area and boundaries. High frequency GPS enabled trackers
may be provided to the Mining/Police Officars to take prompt action against illegal mining
achvity. JCBslearth moving equipment's may be provided with high frequency GPS with
suitable alert mechanism to prevent unscientific/mechanical mining.

= Consequently, it was apprised that 18 meeting of Independent five Members Committee
constituted by the Hon'ble Mational Green Tribunal was held on 09.04.2021 at 11:00 AM
through Video Conferencing and certain directions were issued on which action has been
taken,

* Thereafter, the house was briefed about the following directions issued by Hon'ble NGT in

order dated 26.02.2021 in O.A. No. 3680/2015

# All the States/UTs to striclly follow the ‘Sustainable Sand Mining and Management
Guidelines, 20158' (SSMG201 6} and “Enforcement and Maonitoring Guidelines far Sand
Mining, 2020° (EMGSM-2020) reinfarced by mechanism for preparation of District Survay
Raports (in terms of directions of this Tribunal dated 14.10.2020 in Pawan Kumar, supra
and 04.11.2020 in Rupesh Pethe, supra).
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Environment Management Plans, replenishment studies, mine closure plans, grant of EC
(in terms of direction dated 13.09.2018 in Satendra Pandey, supra), assessment and
recovery of compensation.

Seizure and release of vehicles invalved in flegal mining (in terms of order dated
19.02.2020 in Mushtakesm supra), other safeguards against violations, grievance
redressal, accountability of the designated officers and periodical review at higher levels,
As already noted, EMGSM-2020 contemplates extensive use of digital technology,
including remaote sensing

Effective monitoring mechanism for preventive and remedial measures as directed In
orgers of this Tribunal, inciuding surveillance system and recovery of compensation.
State Govermment shall constitute a District Level Task Force (DLTF) under the
Chairmanship of Daputy Commissioner/District Magistrate/Collector with Superintendents
of Police and other related senior functionaries {District Forest Officer, District Trangport
Officer, Regional Officer- SPCBs, Senior Officer of Imigation Department, District Mining
Officer} with oneftwo independent member nominated by the Commissioner concerned.
The Independent member shall be retired government officialsfteacher or ex-serviceman
or ex-judiciary member.

All the States/UTs fo publish thair annual reperis on the subject and such annual reports
may be furnished to MoEF&CT by 30th April every year giving status till 31st March.

First such report as on 31.03 2022 may be filed with the MoEFACC by all he States/UTs
on or before 30.04.2022, The report may also be simultaneously posted on the wobsite of
the Environment Department of the States/UTs,

A five-member inspection committee, headed and coordinated oy the SEIAA and
compnsing CPCB (wherever it has regional office), State PCB and two expert members
of SEAC dealing with the subject, Where CFCE regional office i= not available, if
MoEF&CC regional office iz available. its Regional Officer will be included in the
Committee. Where neither CPCB nor MoEF&CE regional office exisls, Chairman, SEI&4
will tie up with the nearest institution of repute such as T to nominate an expert for being
ncluded in the Committee.

Inspections by the committee must be conducted at least thrice for sach lzasa ie, after
expiry of 25% the lease period, then after 50% of the pencd and finally six months before
expiry of the lease period for midway corection and assessment of damage, if any. The
reports of such inspections be acted upon and placed on website of the SE|AA.

The mechanism must provide far review at the level of the Chief Secretary at least onee
in every quarter, in @ meeting with all concemed Departtments in the State. The Chief
Secretary UP may ensurs further action in the light of the report of the Owersight
Committee.

Thergafter, detailed discussions were held among the parlicipants which is summarised as

follows: :

__,‘:I%l;' —
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» The Slate Geologist apprised that a committee under the Chairmanship of Deputy
Commissioner is already constiluted which reviews the mining activities in the district on
quarterly basis and in terms of the Order of Hon'ble NGT in J50/2015, the samefsimiiar
committee may be given tha mandate of Districl Level lask Faorce.

» Deputy Commissioner, Una submitted that regular monitoring and actien against
defaulters by issuing challans, suspension of leases ate. is regularly being conducted by
the concerned departments in the district, however sines Swan River runs about 83 kms
in district and being a plain terrain allows vehicles multiple escape routes which are
difficult to monitor. Nevertheless, If State adopt! notifies the amount to be recoverad
during release of seized vehicles caught for illegal mining, as mentionad in Hon'bla NGT
order dated 26.02.2021 in O.A. No. 3680 of 2015, it may discourage owner of the vehicles
indulging in illegal mining activities. The State Gaologist informed that the amendment in
the rules has been adopted by the State

+ DC, Una submitted that w.rt the demarcalion of the lease land, Geo-Fencing may be
adopled.

= Superintendent of Police, Una submitted that Palice Department is regularly conducting
action against defaulters. 5 mining checkposts have been established in the district. The
Dpeartemt also plans lo institute drone surveillance. However, other departments have
been entrusted! authorized with power to seize any mineral raised ar transperted or
caused o be raised or transported by any person withaut any lawful authority, any
mineral from any land and for that PUrpOse uses any tool, equipment, vehicle ar any other
thing for this purpose,needs to Increaze the vigilance too,

» State Geologist apprised that for effective monitering, department nesds fo scale up the
manpower and the matter has already beer taken up wiih the GoHP

~ Tha DC and SP Una raiced the issue of the paucity of funds for such activities like
installation of helght barriers etc. It was apprised by the State Geologist that each district
have District Mineral Foundation Trust (DMFT) headed by Deputy Commissioner in order
o work for the interest and benefit of persens and areas affecled by mining related
operations and funds may be mobilized to fulfil the fund requirement for strict vigilance
against llegal mining in Swan River after due approval from the competent authority,

» Regarding the geo fencing, the State Geolagist apprisad that the Department will S001
shift to the pea-fencing of the leases across the State. The representative of SEIAA
infarmed that the Authority generates kml files of the leases recommended which is
basically layering of the coordinates on electronic ma pa.

Thereafter, the following decesions wers taken after deatiled deliberations:

1. In compliance to Hon'ble NGT directions in order dated 26.02.2021 in O.A. No.
SG0/2015, District Level Task Foree {DLTF) under the Chairmanship of Daputy
Commissioner/District Magistrate/Collector with Superintendents of Police and other

/) relaled senior functionaries {District Forest Officer. District transport officer, Regional
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10.

officer- SPCBs, Senior Officer of Imigation Department. District Mining Officer) with
aneftwo independent member nominated by the Commissioner concemed may be
constituted or the commitiee already constituted under Chaimanship of Deputy
Commissioner shall be assigned the ToR of OLTE in addition to existing ones

SEIAA will share the KML files with State geologist and Deputy Commissioner Una of
all the leases in Swan River for enhanced survedliance through geo-fencing of mining
lease area.

The State Geologist shall submit & action plan to shift to the geo-fencing of the leases
across the State along with clear cut timelines.

Stale Geologist to share notification wer k. the revision of finef challan ameunt with all
the Stakeholders.

The District Administration may enhance surveillance to ensura egal mining
activities in Som bhadra River are minimized

Deputy Commissioner, Una and SP, Una to =and a proposal including the funds
required to enhance the vigilance against illegal mining. Deputy Commissioner, Una
may take up the matter with GoHP for the usage of DMFT funds to strengthen
vigilance of illegal mining activities in the area,

The State Geologist shall award mining leases as per the DSR plan only and the
directions given by the Hpn'tde NGT may alsio be incorporated as conditions in
various mining leases granted by the Department.

All the concerned departments to Prepare acton plan (shor term and long term) with
specific imelines in light of the directions passed by Hen'ble NGT in arder 0A. No.
57 of 2021, OA. no 360 of 2015 and directions of Independent Five Member
Committee, The action plan by Director, Science, Technology and Environment,
Deputy Commissioner, Una and State Geologist to be sent within three days.

All concerned departments to submit the action taken report aleng with action plan to
HPSPCE within 3 days positively as the case s isted for further consideration before
Hon'ble NGT on 10.05.2021

All concerned departments to ensure strict enforcement of laws and take vigorous
action against the defaulters as per the provisions under |aw.

The meeting ended with a vote of thanks to and fram the Chair

Approved
~=-
(Kamilesh Kumar Pant, |1AS)

Pr. Secretary (Env. Sci. & Tech) to the

Government of Himachal Pradesh



o G5 099
No. HPSPCBINGT/O.A. No. 57 of 2021/ lllegal Mining in SomBhadra “'““ﬂéﬁ Dated: 2 ?/tf /’ Pl

Copy forwarded to the following for information as per Hon'ble NGT Order;

1. Justice Jusbir Singh, Rtd. Justice, Funjab and Haryana High Court, Chairman, Monitoring

Commitiee, OA No. 57/2021.

Sh, Babu Ram, Technical Expart Maonitoring Committee, OA No, 57/2021

The Additional Chief Sacretary ( Industries) to the GoHP, HP Secretariat. Shimia.

The Additional Chief Secretary (Forest) to the GoHP, HP Secretariat, Shimla

The Pr. Chief Conservator of Forests, Himachal Pradesh, Shimla.

Director, Department of Environment, Sceince and Technolegy, Shimla with request to

send action laken report within twao days.

7. Deputy Commissioner, Una (H.P) with request to send action taken report within two
days

8. The Inspecter General of Palice (TTR), Department of Police, HP, Shimia

9. The Director, Industries, HP Shimla.

10. Supritendent of Police, District — Una (H.P).

11. State Geolagist. Mining Department, Shimia with request to send action taken réport

within two days. /)
__.-[E}:‘MJ indal)

12. Regienal Officer, HP State Pollution Contral Board, Una,
Member Secretary

HPF State Pollution Control Board

@
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ATTENDANCE SHEET
LB R ﬁwmerz

Meeting held under Chairmanship of Pr, Sec (Env., Sci. & Tech.) to GoHP on 20-
04-2021 ar 3:00 AM at Committee Room (6th Floor), Armsdale Building, H.P.
Secretariat Chotta Shimla to review the progress on the directions given hy the
Hon'ble NGT in O.A. No. 57 of 201 in matier of Amandeep vs State of H.P
regarding illegal mining at Som Bhadra River (Swan River) in DIstrict Una of H.P.
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ANNEXURE-

Interim report

of the

Independent five Members Committee
in compliance to order dated 2.3.2021

OA no. 57/-2621

in the matter of
Amandeep

Vs
State of Himachal Pradesh

regarding illegal mining at
Som Bhadra River (Swan River)
in District Una of Himachal Pradesh.

Submitted on:

3" May, 2021
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OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal in

OA No.606 of 2018
[Official Address: Tower No.5, 4% Floor, Forest Complex,

Sector 68, SAS Nagar]) Tel. Ne. 0172-2298091
Email: cocewmb06(gmail.com

T
The Registrar,
Hor'ble National Green Tribunal,
Faridkot House, Copemicus Marg,
Mew Delhi, Delhi 110001

Mo,CMC/2021/1802
Dated: 3.5.2021

Subject: Interim report of the Independent five Members Committee in
compliance to order dated 2.3.2021 in OA no. 57/2021 in the matter of
Amandeep Vs State of Himachal Pradesh regarding illegal mining at
Som Bhadra River {Swan River) in District Una of Himachal Pradesh.

FAEERR

It Is submitted that the Hon'ble Mational Green Tribunal that In its order dated 24.3.2021 in OA
no. 57/2021 in the matter of Amandeep Vs State of Himachal Pradesh regarding fllegal mining
at Som Bhadra River (Swan River) in District Una of Himachal Pradesh has considered the
application filed by Sh. Amandeep of Village Panjawar District Una, wherein, it has been
mentioned that illegal mining at Som Bhadra River {Swan River) in District Una of Himachal
Pardesh, s going on and "Sand Mafia” are lifting the sand & other materials from the bed of the
Swan river in an unscientific manner by using big Pokland and JCB machines and causing
danger to the river and channelization of the river, where, crores of rupess have been spent.
The Hon'ble Mational Green Tribunal in Para Mo, 3 & 4 of order dated 02.03.2021 has directed
as under:-

"7,  Accordingly, the Secretary, Environment, HP, the State PC8 and the
District Magistrate, Una may verify facts and take further steps in
the matter in terms of the above order of this Tribunal, following
due process of law and give its report by emall at jfudicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF amd nat in the form of Image POF and also upload the same on
wehsite of State PCB simuitaneousfly so that the concermed
partios/Departments can access the same for further course of
action. The State PCB will be nodal agency for compliance and
coardination.

4. We also constitute an independent five-mambar Committee headed
by Justice Jasbir Singh, former Judge of Punjab and Haryana High
Couwrt, and comprising Regional Officers of the CPCE, the MoEF&CC,
the cCentral Soil and Water Conversation Research Institule,
Dehradun and the Himalayan Forest Research Institute, Shimla with
the Regional Officer, MoEF&CC, Chandigarh being nodaf agency. The

Committee may wisit the site and give an independent report of
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facts found and remedial action required. The State PCE and the
District Magistrate, Una will provide logistic support te the
independent Committee by e-mall as above, The Committee will be
at  lberty to take assistance  from  such  other
Institutions/ Experts/individuals as necessary. Justice Jasbir Singh,
former Judge of Punjab and MHaryana High Court will be paid
fionorarium by the State PCB to be determined by the Chairman,
State PCB in consultation with him,”

In compliance to order as mentioned In Para No. 3, the Secretary Environment HP, State PCB
and District Maglstrate Una have to verify the facts and take further steps in terms of the above
order of the Tribunal. Further, in compliance of order as menticned in part of para No. 4 of the
said order, Dr. Babu Ram, Former Member Secretary, PPCB, who has vast experience in the
fiald of emvironment and other related jssues and has already been appointed as Technical
Expert of the Monitoring Committea by Hon'ble National Green Tribunal, has also been taken as
an expert member of Independent Five Members Committee,

The independent five members Committes, constituted by Hon'ble National Green Tribunal, has
held its meeting under the Chalrmanship of Justice Jasbir Singh, former Judge, Punjab &
Haryana High Court and now as Chairman of Monitoring Committee, on 9.4.2021 whereln, it
wias noted that in compliance to order dated 2.3.2021 of the Hon'ble Naticnal Green Tribunal in
OA no. 57/2021 as mentioned in Para No. 3 in the matter of Amandeep Vs State of Himachal
Pragesh to verify the facts and take further steps in the matter in terms of order dated
2022021 in DA no. 360 of 2015, Deputy Commissioner, Una (Himachal Pradesh) constituted a
committes under the Chairmanship of Additional Deputy Commissioner on 20.3.2021.,

The committee, constituted by Deputy Commissioner, Una has prepared its report on the basis

of rancom surprise spot visit to major Swan river mining areas on 28.3.2021 and 1.4.2021.

The next meeting of the independent five member committee was fixed on
26.4.2021 through Video conferencing but the Member Secretary, Himachal Pradesh
Pollution Control Board vide fts letter no. HPSPCB (NGT) OA no. 57/2021/Illegal
Mining at Som Bhadra River (Swan River)/2021-849-855 dated 22.4.2021 has
informed that in compliance to the decisions in the meeting held on 9.4.2021, a
meeting was conducted by the Himachal Pradesh State Poliution Control Board with
all the stakeholder department on 20.4.2021 wunder the Chairmanship of Principal
Secretary, Department of Environment, Science & Technology, Govt. of Himachal
Pradesh, wherein necessary directions have been issued to all the Concerned
Departments in light of the order dated 26.2.2021 in OA no. 360 of 2015 in the
matter of National Green Tribunal Bar Association Vs Virender Singh (State of
Gujarat).

Further, it was informed that due to unprecedented rise in no. of Covid=19 cases in
the State of Himachal Pradesh and to take measures to prevent its spread, Govt. of
Himachal Pradesh has issued instructions/guidelines on 20.4.2021 for strict

compliance by all the departments/ State Government/Boards/Corporations.
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Therefore, it was requestad by Membar Secretary, Himachal Pradesh State Pollution
Control Board to reschedule the meeting to be held on 26.4.2021 in the 2™ week of
May, 2021 so that necessary work i.e compilation of action taken report and
submission of action plan in coordination with stakehoider department could be
submitted to the Monitoring Committee.

Accordingly, the Chairman of the independent five member committee has decided to
reschedule the meeting to be held on 26.4.2021 to 13.5.2021 through Video conferencing.
Action taken report [ Action Plan to be submitted by the stakeholder department in light of the
order dated 26.2.2021 in QA no. 360 of 2015, shall be considered by the independent five
member committee and suitable action in the matter shall be taken accordingly.

It Is submitted that before submitting the final report of Independant five members Committee,
the Chalrman of the Indspendent Commitiee has to consider the view points of Independent
Committes on the fallewing Issuwe.

[} Compliance of the order dated 2622021 in OA Mo. 360 of 2015 In the
matter of National Green Tribunal Bar Association Vs Virender Singh {State of
Gujarat).

fi) Action Taken Reports along with short term and long terms measures to be
sugaested by the stake holder departments of State of Himachal Pradesh to
prevent illegal mining in Som Bhadra river [Swan river).

i} Compliance of other declsions taken by Principal, Dept. of Environment,
Science & Technology.

i) Visit to the mining sites in Som Bhadra river by the independent five member
Committee as soon as the prevailing conditions due to COVID-19 pandemic
situation allow for safe and detailed visit of the fllegal mining sites in Som
Bhadra river (Swan river) in District Una [HF).

The independent five member Committee shall submit its final report in OA No. 57 of 2021 in
the matter of Amandeep Vs State of Himachal Pradesh after considering the above points and
to have filed visit to the mining sites in Som Bhadra river for which 2% months period may be
granted to the independent Committea as the situation in the area due to COVID-19 is not

conducive,

In the meantime, the indep&nn:ient Committee under the Chairmanship of Justice Jasbir Singh,
former Judge, Punjab & Haryana High Court submit its interim recommendation as undar.

Therefore, In the meantime, the Independent Committee has submitted its interim report,
which is enclosed herewith for kind consideration of the Hon'ble Tribunal.

It is submitted that the above sald Interlrm report 15 sent herewi

Judicial-ngt@gov.in,

through email at

Former Judge Punjab and Haryaha High Court
and now as Chalrman of the Itoring Committes
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Interim report of the Independent five Members Committee in compliance to order
dated 2.3.2021 in OA no. 572021 in the matter of Amandeep Vs State of Himachal
Pradesh regarding illegal mining at Som Bhadra River (Swan River) in District Una
of Himachal Pradesh,

1.0

=

Background

Hon'ble National Green Tribunal in its order dated 2.3.2021 in QA no. 57/2021 In the
matter of Amandeep Vs State of Himachal Pradesh regarding illegal mining at Som
Bhadra River (Swan River) in District Una of Himachal Pradesh has considered the
application filed by Sh. Amandeep of Village Panjawar District Una, wherein, It has
been mentioned that illegal mining at Som Bhadra River (Swan River) in District
Una of Himachal Pardesh, is going on and 'Sand Mafia’ are lifting the sand & other
materials from the bed of the Swan river In an unscientific manner by using big
Pokland and JC3 machines and causing danger to the river and channelization of the
river, where, crores of rupees have been spent. The Hon'ble Mational Green
Tribunal in Para No. 3 & 4 of order dated 02.03.2021 has directed as under:-

3. Accordingly, the Secretary, Environment, HP, the State PCE and the
District Magistrate, Una may verify facts and take further steps in the
matter fn terms of the above order of this Tribunal, following due
Process of law and give e report by email at judicial-ngt@gov.in
preferably in the form of searchable POF/ OCR Support POF and not in
the form of Imiage POF and also upload the same on website of State
PR similtanecusly so that the concerned parties/Departments can
access (e same for further course of action. The State PCR will he
nogdal agercy for coumiance and coording o,

4. We also constitute an independent Hve-member Commitiee headed by
Justice Jashir Slngh, former Judge of Punfal ahd Haryana High Court,
and comprising Reglonal Offfcers of the CPCH, the MoEFECC, Hhe
Central Soil and Water Convarsation Research Institute, Dehradusn and
the Mimalayan Forest Research Institute, Shimla with the Regional
Officer, MoEFRCE, Chandigarh being nodal agency. The Committee may
wislt the site and give an indopondent report of facls found amd
remedial acltion requived, The State PCH and the District Magistrate,
Una will provide logistic support to the Independent Committee by e-
mail ax above, The Committee will be at Fberly to take assistance from
sich other Institutions/Experts/individuals as necessary. Justice Jashir
Singh, former Judge of Punjal and Haryana RHigh Cowrt will be paid
honorarium by the State PCH fo be determined by the Chairman, State
ECH i cansultation with him. "

A oopy of the detailed order dated 2.3.2021 1s annexed as per Annexure-1.

In compliance to crder as mentioned in Para Mo, 3, the Secrektary Environment HP,
State PCB and District Magistrate Una have to verily the facts and take further steps
in terms of the above order of the Tribunal, Further, in compliance of order as
mentloped inopart of para Mo, 4.of the sald order, Dr. Babu Ram, Former Member
Secretary, PPCH, who has wvast experence in the field of environment and other
related issues and has already been appointed as Technical Expert of the Menitoring

Committee by Hon'ble National Green Tribunal, has also been taken as an expert
mamber af Independaent Five Membars Commiltes,
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2.0

2.1

Consideration of verification/enquiry report submitted by the Additional

Deputy Commissioner, Una (HP) by the independent five members
Committees.

The independent five members Committee, constituted by Hon'ble MNational Green
Tribunal, has held its meeting under the Chairmanship of Justice Jashir Singh, former
Juoge, Punjab & Haryana High Court and now as Chairman of Monitoring
Committee, on 9.4.2021 wherein, it was noted that in compliance to order dated
2.3.2021 of the Hon'ble National Green Tribunal in QA no. 5772021 as mentioned in
Para No. 3 In the matter of Amandeep Vs State of Himachal Pradesh to verify the
facts and take further steps In the matter in terms of order dated 26.2.2021 in OA
no. 360 of 2015, Deputy Commissioner, Una (Himachal Pradesh) constituted a
committee under the Chairmanship of Additional Deputy Commissloner on
20.3. 2021,

The committes, constituted by Deputy Commissioner, Una has prepared its report on
the basis of random surprise spot visit to major Swan river mining areas on
28.3.2021 and 1.4.2021, a copy of which has been submitted to the independent
Committee, which is annexed as per Annaxure-2

The verification cism engquiry report in the matter submitted by Additional Deputy
Commissioner, Una was considered by the independent Committee in its 1% meeting
held on 9.4.2021 and report in brief and observations of the committee, constituted
by the Deputy Commissioner, Una are mentioned as under:

Report of the Committee in brief

= The Committes, constituted by the Deputy Commissioner, Una has prepared
ks report based on random Surprise spot visits o Major Swan River Mining
Area on 28.03.2021 and D1.04.2021 and meeting of the Committes held on
31.03.2021.

« Swan River flowlng in the district 15 main source of mineral sand, stone &
bajri and has attained its mature stage in Una. Presently, 92 mining leases
have been granted In the DBistrict Una, out of which 58 mining lease have
boen granted in Swan River, Qut of 58 mining lease, 33 mining leases have
been granted in private land and 4 mining leases have been granted by the
Govt. and remaining 21 have been granted in Swan River to feed to existing
stome crushers.

« For sustainable harnassing of minor minerals, Himachal Pradesh has framed
Minor Mineral (Concession) & Minerals (Prevention of Illegal Mining,
Transportation B Storage) Rules, 2015 and as per Rules 19 (15) of the said
Rules, use of mechanical equipments for mining activities is prohibited and
Ruie 34 of the said Rules lays down a general condilion mentoning the depth

of mining of river bed not more than 1 m or water level whichever is less.
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The data provided by the various Departments of Himachal Pradesh indicate
that mechanical mining Is going on and 77 cases of violations have been
observed by the Department of Police & Mining.

Random Google Earth Imags taken from Mangran area in Swan river bed
indicate the working of 6 JCBs/earth moving machines at the site, whereas,
during the spot visit no JCBs were found present at the site but large scale
mining was found in the area. The mining with depth more than 1 m has
been conducted.

Similarly another Google earth Image indicate the use of 1 JCB and 5-6
tractors at the mining site and during the random spot inspection, ? 1CBs
were found illegally plying in the area,

2.2 Observations of the Committee

+

4

Unscientific & illegal mining is undergeing in the river bed at the large scale.
Depth of mining has been found more than 1 m which Is in violation of the
Rule 34 (iv) of the Minor Mineral (Concession) & Mineral (Prevention of Illegal
Mining, Transportation and Storage) Rules, 2015 framed by Himachal
Pradesh,

Mo boundary marks/pillars for the demarcation of the mining area have been
found provided at the mining lease site and shifting of course of river during
rainy season gives an excuse to the Mining Lease Holders that the
demarcation pillars have been washed away.

While granting clearance for sand mining, Minlng Plans were got approved by
the Mining Lease Holders but the conditions are violated and mining of
sand/gravels/stones Is carded out without fulfilling the norms.

Wa instance of channefization/infrastructure being damaged due to mining
has been observed as reported by Superintending Engineer, Swan River
Flood Management Circle. The recommendations made in the District Survey
Plan are violated by way of not maintaining the distance of 75 m of the river
minlng frem the periphery soll conservation warks/nursery plantatian.
Chverloaded trucks have been found plying on the roads which damaged the
low quality roads. In order to check overdoading and illegal transpartation of
the minerals from District Una, 5 Nos Mining Check Posts alongwith weigh
bridges have been set up.

Mining lease holders/transporters modify/extend the bodies of the trucks to
increase their capacity to carry overloaded material in violation of the Mator
Vehicle Act.

Mo adverse impact on air guality/water level due to mining has been
observed as reported by HPSPCB.
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2.3

.4

2.5

Challenges mentioned by the Committes

4

There is network of roads like Mational Highway, State Highway, Major roads
& Interstate exit routes which give them laxity for transporting the minerals
in an illegal manner thraugh escape routes.

In rainy season, the course of river is shifted, which give chance to the
Mining Lease holder to make escuse for washing away of demarcation

pillarfother such structures.

Hecommendations of the Committoo

¥

While approving mining plan of the mining area, Geo-fencing of the area to
be leased out should be made so as to remave any ambiguity relating to
lease area and boundaries. High frequency GPS enabled tractors may be
provided to the Mining/Police Officers o take prompt action against fllegal
mining activity,

JCBsfearth moving equipments may be provided with high frequency GPS
with suitable alert mechanism to prevent unscentific/mechanical mining.

The independent five member committes, constibuted by the Hon'ble National Green
Tribunal under the Chairmanship of Justice Jasbir Singh, Former Judge, Punjab &
Haryana High Court and now Chalrman of the Monitoring Committee had held

detailed discussion on the report, observations, challenges and recommendation af

the committes, constituted by the Deputy Commissioner, Una in its 1% meeting held
on 9.4.2021 and has given the directions as under:

Directions issued by the Chairman of Independent five members
Committee in its meeting held on 9.4.2021

1,

The report of the Committee, submitted by Additional Deputy
Commissioner, Una, may be sent to all the Members of the
Independent Five Members Committee for their information and
comments, if any, on any of the Issue so that they may make their
suggestions in the next meeting to be held on 26.4.2021 for the
effective implementation of the Minor Mineral (Concession) &
Mineral (Prevention of Illegal Mining, Transportation and Storage)
Rules, 2015,

The Orders dated 26.02.2021 in O.A, No. 360/2015 in the matter of
National Green Tribunal Bar Association Vs Virender Singh (State of
Gujarat) may be sent to all Members of the Independent Committea
to peruse the same and the directions issued/observations made in
various paras of the said order by the Hon'ble Mational Green
Tribunal may be acted upon for their compliance and the same may
be deliberated in the next meeting of the Independent Committee
to be held on 26.04,.2021 at 11,30 AM at Parwanoo.
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3, The Principal Secretary, Deptt. of Environment, Science &
Technology, State of Himachal Pradesh shall hold meeting with
stakeholders and the concerned departments within 7 days and
implement the order dated 26.02.2021 in OA No. 360 of 2015 in the
matter of Mational Green Tribunal Bar Association Vs Virender Singh
(State of Gujarat) and report in this regard may be sent to the
Monitaring Committee, within 15 days.

4. The Committee, constituted by the Deputy Commissioner, Una may
visit the illegal mining sites, as mentioned in the application and
measure the distance of the Mining area from the bridges, Bandhs
of the channelized river, status of pillars/demarcation structures at
the sites, within 10 days and report be submitted to the Manitoring
Committee,

5. Copy of the Himachal Pradesh Minor Mineral (Concession) B
Minerals (Prevention of Illegal Mining, Transportation & Storage)

Rules; 2015 may be provided to all the Members of the Independent
Committee.

6. In compliance to order dated 02.03.2021 In OA Ne. 57/2021, Dr.
Babu Ram, who has been appointed as Technical Expert of the
Monitoring Committee by the Hon’ble National Green Tribunal in
other matters, is also included as Technical Expert in the
Independent five Members Committes to whom honorarium may
ba paid by HPSPCB to be determined by Chairman/Member
Secretary of the Board in consultation with Justice Jasbir Singh,
Former Judge, Punjab and Haryana High Court and now as

Chairman of the Monitoring Committes,

7. The next meeting of the Independent five members Committee
shall be held en 26.04.2021 at 11.30 AM at Parwanoo for which
venue shall be decided by HPSPCB.

Submission of the report in compliance to para no. 3 of order dated
2.3.2021 in OA no. 57 of 2021 by the Deputy Commissioner, Una to the
Hon'ble National Green Tribunal

In compliance to order dated 2.3.2021 in OA no. 57 of 2021 in the matter of
Amandeep Vs State of Himachal Pradesh, Deputy Commissioner, Una, constituted a
committee under the Chairmanship of Additional Deputy Commissioner, Una on
20:3,2041. The said commitiee submitted its report to the Deputy Commissipner,
Una vide no. 280/Dev/ADC dated 7.4.2021. Further, the Depuby Commissicner, Una
vide its letter no. 3209/AC/MA dated 7.4.2021 hac submitted Its report to the
Hon'ble Mational Green Tribumal under intimation to the Monitoring Committee,

which has already considered been by the independent five member committee in Its
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4.0

1% meeting held on 94,2021 and based on the observations, challenges mentioned
by the committee and recommendations made by the committee, the Chalman of
the Independent five member committee had issued the directions which are
mentioned in aforesaid para 2.5,

The next meeting of tha independent five member committee was fixed on
26.4.2021 through Video conferencing but the Member Secretary,
Himachal Pradesh Pollution Control Board vide its letter no. HPSPCB (NGT)
OA no. 57/2021/Illegal Mining at Som Bhadra River {Swan River)/2021-
849-855 dated 22.4.2021 has informed that in compliance to the decisions
in the meeting held on 9.4.2021, a meeting was conducted by the
Himachal Pradesh State Pollution Control Board with all the stakeholder
department on 20.4.2021 under the Chairmanship of Principal Secretary,
Department of Environment, Science & Technology, Govt. of Himachal
Pradesh, wherein necessary directions have been issued to all the
Concerned Departments in light of the order dated 26.2.2021 in OA no.
360 of 2015 in the matter of National Green Tribunal Bar Association Vs
Virender Singh (5tate of Gujarat).

Further, it was informed that due to unprecedented rise in no. of Covid-19
cases in the State of Himachal Pradesh and to take measures to prevent
its spread, Govt. of Himachal Pradesh has issued instructions/guidelines
on 20.4.2021 for strict compliance by all the departments/ State
Government/Boards/Corporations. Therefore, it was requested by
Member Secretary, Himachal Pradesh State Pollution Control Board to
reschedule the meeting to be held on 26.4.2021 in the 2™ week of May,
2021 so that necessary work i.e compilation of action taken report and
submission of action plan in coordination with stakeholder department
could be submitted to the Monitoring Committee.

Acoordingly, the Chairman of the Independent five member committes has decided
to reschedule the meetng to be held on 26.4.2021 to 13.5.2021 through Video
conferencing. Acbon taken report / Action Plan to be submitted by the stakeholder
department in lght of the order dated 26.2.2021 i OA no. 360 of 2015, shall be
considered by the independent five member committee and sultable action In the
maktter shall be taken accordingly.

The final report in the matter shall be submitted after visiting the mining sites in
Som Bhadra river for thorough inspection/verification of the mining areas In Swan
river in District Una (Himachal Pradesh).

Meeting taken by the Principal Secretary, Dept. of Environment, Science
and Technology with stakeholder department on 20.4.2021 as directed by
the Chairman of the independent five member Committee during the
meeting held on 9.3.2021.

In compliance o the directions of the Chalrman of the independent five members
Committee during the meeting held on 9.4.2021 as mentioned In Para Mo, 3,
Principal Secretary, Dept. of Environment, Scdence and Technology, Govt. of
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5.1

Himachal Pradesh has held mesting with stake holder department of Himachal
Pradesh on 20.4.2021 to review the compliance in OA No. 57 of 2021 titled
Amandeep V/'s State of Himachal Pradesh regarding illegal mining being carried out
at Som Bhadra River (Swan river) in District Una, Himachal Pradesh. The minutes of
the meeting are enclosed as per Annexure-3, The decsion taken by the Principal
Seaetary, Dept. of Environment, Science and Technology In the said meeting are
mentioned as under:

Decisions taken by the Principal Secretary, Dept. of Environment, Science
and Technology on 20.4.2021

L. In compliance to Hon'ble NGT directions in order dated 26.02.2021 in O.A,
Mo, 360/2015, District Level Task Force (DL TF) under the Chairmanship of
Deputy Commissicner,/District Magistrate/Collector with Superintendents of
Police and other related senior functionaries {District Forast OFficer, District
transport  officer, Regional officer- SPCBs, Senior Officer of Irrigation
Department, District Mining Officer) with oneftwe Independent member
nominated by the Commissioner concerned may be constituted or the
committee already constituted under Chairmanship of Deputy Commissionar
shall be assigned the ToR of DL TF in addition to existing ones.

2. SEIAA will share the KML files with State geclogist and Deputy Commissioner
Una of all the leases in Swan River for enhanced survelllance through geo-
fencing of mining lease area.

3. The State Geologist shall submit a action plan ta shift to the geo-fencing of
the leases across the State along with clear cut timelines.

4. State Geologist to share naotification w.r.t, the revision of fine / challan
amaunt with all the Stakeholders.

3. The District Adminlstration may enhance surveillance to ensure iflegal mining
aclivities in Som Bhadra River are minimized,

6. Deputy Commissioner, Una and SP, Una to send a proposal including the
funds required to enhance the vigilance against illegal mining. Deputy
Commissloner, Una may take up the matter with GoHP for the usage of
DMFT funds to strengthen vigilance of illegal mining activities in the area,

7. The State Geologist shall award mining leases as per the DSR plan only and
the directions given by the Hom'ble NGT may also be Incorporated as
concitions in various mining leases granted by the Department,

8. Al the concerned departments to prepare action plan (short term and long
term) with specific timelines in light of the directions passed by Hon'ble NGT
In order O.A, No. 57 of 2021, Q.A. no 360 of 2015 and directions of
Independent Five Mamber Committee. The action plan by Director, Sdence,

Technology and Environment, Deputy Commissioner, Una and State
Ganlogiet to be sent within three days,
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9. All concerned departments to submit the action taken repart along with
action plan to HPSPCB within 3 days positively as the case is listed for further
consideration before Horn'ble NGT on 10.05.2021,

10. All concemed departments bo ensure strict enforcement of laws and take

vigorous action against the defaulters as per the provisions under law.

[t Is submitted that before submitting the final report of Independent five members
Committee, the Chairman of the Independent Committee has to consider the view
points of Independent Committes on the following issue,

1) Cempliance of the order dated 26.2.2021 in OA No. 360 of 2015 in the
matter of National Green Tribunal Bar Assodiation Vs Virender Singh (State of
Gujarat).

i) Action Taken Reports along with short term and lang terms measures to be
suggested by the stake holder departments of State of Himachal Pradesh to
prevent illegal mining in Som Bhadra river {Swan river).

iil) Compliance of other decisions taken by Principal, Dept. of Enviranment,
Science & Technalogy.

fw} Visit to the mining sites in Som Bhadra river by the independent five member
Committee a¢ spon as the prevailing conditions due to COVID-19 pandemic
situation allow for sefe and detailed wisit of the illegal mining sites in Som
Bhadra river (Swan river) In District Una (HP).

Thereafter, the Independent Five Member Committee shall submit its final report in OA No. 57
of 2021 in the matter of Amandeep ¥/s State of Himachal Pradesh after considering the above
paints and visit to the mining sites in Som Bhadra river for which 2%2 month shall be required
by the Independent Committes.

In the meantime, the independent Committee under the Chairmanship of Justice Jashir Singh,

former Judge, Punjab & Haryana High Court submit Its interm recommendation as under.
6.0 Interim recommendations of independent five members Committee

1, The report submitted by the Committee, constituted under the
Chairmanship of Additional Deputy Commissioner, Una, has prima

e facie proved that there is unscientific and illegal mining in Som

Bhadra river (Swan river), wherein, 58 mining sites have been
leased out, out of which 33 mining leases have been granted in
private land, 4 mining leases have been granted by the Govt. and
21 mining leases have been granted Swan river to feed existing
stone crushers, Unscientific mining has been mentioned due to the
following reason,

i) Depth of mining in river bad is more than 1m

li} The data provided by various departments indicate that

meachanical mining is going on the mining lease areas and
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the same has been verified by the Deputy Commissioner’'s
Committee from random Google earth images taken from
Nagran area in Swan river bed where 6§ JCBs/ earth moving
machines were found at the site and during spot inspection,

2 JCBs were found lllegally plying in the area.

Therefore, independent Committee recommends that Deputy
Commissioner, Una may depute District level task force to
verify as to whether mining leases operating in river Som
Bhadra are complying with general conditions as mentioned In
rule 34 of Himachal Pradesh Minor Mineral (Concession) are
Minerals (Prevention of illegal Mining, Transportation and
storage rules, 2015), failing which legal action may be initiated

under rule 71 of the said rules.

Since no boundary marks/pillars for demarcation of the mining
areas have been found by the Committee at the mining lease sites
therefore, the department of Mining/Geology shall mark boundary
wall/pillars around each mining site in Som Bhadra river
maintaining only ona entry and exit gate within 01 manth.

District level Task Force shall check the compliance of Mining Plan
submitted by each mining lease holder operating their mining
activities in Som Bhadra river within 02 months and report be
submitted to Mining department as well as Daputy Commissioner,
Una for furthaer action.

The Department of Irrigation (Swan river flood management
circle) shall continue to inspect the banks and infrastructure
developed for channelization of river Som Bhadra and ensure that
no portion of channelized river is damaged due to mining activities
in the area. Their inspections may be conducted on gquarterly
bases.

The department of Transport and Police shall jointly check the
overloaded trucks / vehicles carrying minor mineral/sand and
heavy fine may in imposed on these vehicles/trucks. Driving
License of the driver may be sefzed of and put into safe custody
for 01 month,

District level Task Force shall seize of the vehicles used for illegal
mining in Som Bhadra river and those may be released as per
methodology mentioned Para 8 in order dated 26.2.2021 in OA No
360 of 2015.

The department of Transport and Police shall jointly check the
loaded/overloaded trucks/vehicles carrying minor minerals/sand
and in case these trucks are found with extended bodies, the
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vehicle may be seized of and shall be released following the
procedure and methodology as mentioned in par 8 of order dated
26.2.2021 in OA No 360 of 2015 in the matter of National Green
Tribunal Bar Association V/s Virender Singh (State of Gujarat).

8. For transporting of minor mineral material from mining area, only
one or two roads may be fixed and notified by department of
Mining and all the mined materials should be transported only
through these roads. There shall be total restriction on the
movement of trucks carrying/transporting minor minerals/sand
on the other non notified road

9. The department of Mining/Geology shall provide Geo fencing on
all mining lease areas in river Som Bhadra within 03 months.

10. All the mining lease holders shall provide High frequency GPS on
the vehicles deployed for transportation of mined material so that
their movement can be tracked and can be monitored by the
Department of Mining and Police and prompt action may be taken
against the illegal mining operator.

11. Dwuring the meeting held on 9.4.2021, it was Informed to the
Independent Committee that no JCB/Mechanical equipments are
allowed in mining of minor minerals/sand in Som Bhadra river
[(Swan river). Therefore, the Independent Committee
recommends that no JCB/mechanical equipments may be allowed
for mining in the river Swan.

12. In no case, mining of minor minerals/sand may be allowed in
night hours.

13, The department of Irrigation may continue to make survey along
river Som Bhadra 04 times in a year to ensure that no sand and
gravel may be allowed to be extracted where erosion may occur
and especially at the concave banks of the river,

14, District level Special Task Force shall not allow extraction of sand
and gravel with 200 to 500m from sensitive structures such as
water intake system, pumping station and bridges.

15. The department of Mining shall identify ways of scientific and
systematic mining is Som Bhadra river and shall conduct
replenishment study which may include the time for continuing
replenishment after mining on area.

16. The department of Mining shall ensure that while preparing
District Survey Report of mining area along Som Bhadra river, the
stretches of river having aggradations/daposition of material
where mining can be allowed may be identified. Identification of
area of erosion and proximity to infrastructure structures and

instaliation where mining should be prohibited may also done.
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Further the District Survey report of mining area may be prepared
as per structure mentioned in Sustainable Sand Mining
Management Guidelines, 2016.

17. For monitoring illegal sand/gravel mining in Som Bhadra river,
there should be a provisions of checking Transport permits,
printing of transport permit on security papers, invisible ink mark,
fugitive ink background and unique barcode system. The
department of Mining shall provide said documents to the
monitoring teams or Districk Level Special Task Force at District
level. The Monitoring team deployed for checking of
vehicles/trucks carrying mined material should be in a position to
check the validity of Transport permit or receipt by scanning them
using website, mohile phone application and SM5 etc,

18. There should a mechanism at district level to generate the system
which may enable the authoritics to develop periodic report on
different parameters like daily lifting report, vehicle log or history,
lifting against allocation and total lifting. The system can be used
to generate auto mails or SM5 This will enable the Deputy
Commissioner to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be
indulged in irregularity.

19. The mining lease holder shall ensure that vehicles used for
transportation of sand/mined material are to be permitted only
with of fitness and PUC Certificates and he shall ensure that the
road may not be damaged due to transportation of the mined
material and transport of minerals will be as per IRC Guidelinos
with respect to complying with traffic congestion and density. The
compliance in this regard may be checked by department of
Mining.

20, The District level Task Force while monitoring the mining areas in
Som Bhadra river shall check the following paramaters.

i) Mo river/stream bed mining may be allowed within 75
meter from the periphery of soil conservation works,
nursery plantations, check dams or within the distance as
recommended by the Sub-Divisional Committes whichaver
is more.

ii) Mo river/stream bed mining may be allowed within
1/10th of its span or 5 meters from the banks or as
specified by the Sub-Divisional Level Committee,
whichever is mora.

iii} Mo river/stream bed mining may be allowed within 200

maeters upstream and downstream of water supply
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scheme or as specified by the Committes, whichever is
more.

iv) Mo river/stream bed mining may be allowed within 200
meters upstream and 200 to 500 meters downstream of
bridges depending upon the site specific conditions.

v) Mo digging for more than 1 meter shall be allowed in
riverfstream beds,

vi) Mo blasting shall be allowead in rivar/stream beds,

Dr. Babu Rar¥Fi™ Sunil Dave

Et-_lr.-l...ﬂ-w-h.j— Banechen
e P oeb

Cr*-i‘-'v""vjj"“'l"'"

Sd/-
Dr. P.R. Djaswvi,
IISWC, Dehradum Pumjab B Haryana High Court
ngww 35 Chairmian of the Mondtoring
Commithos
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ANNEXURE-5

OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal in Original Application no.
DA No.916/2018 (earhier OA No. 101 of 2014) and OA No.606 of 2018
(Official Address: Tower No.5, 4 Floor, Forest Complex,

Sector 68, SAS Nagar) Tel. No. 0172-2298091
Email: cecswmﬁﬂﬁ_’ﬁ;gmnil.:um

To

The Member Secretary,
Himachal Pradesh State Pollution Control Board,
Shimia,

Mo. CMC/2021/1849
Dated: 7.6.2021

Subject: Minutes of the 2Znd Meeting of Independent five Members Committes,
constituted by the Hon'ble National Green Tribunal in OA No. 57/2021 in
the matter of Amandeep Vs State of Himachal Pradesh regarding illegal
mining at Som Bhadra River (Swan River) in District Una of Himachal
Pradesh held under the Chairmanship of Justice Jasbir Singh, Former
Judge, Punjab & Haryana High Court on 3.6.2021 at 11.00 AM through
video conferencing.

Flease find enclosed herewith minutes of the Znd Mesting of Independent five Members
Committes, constituted by the Hon'ble National Green Tribunal in O/ No. 572021 in the matter of
Amandeep Vs Slate of Himachal Pradesh regarding ‘illegal mining at Som Bhadra River [Swan Rivar)
in District Una of Himachal Pradesh held under the Chairmanship of Justice Jashir Singh, Fomer
Judge, Punjab & Haryana High Court on 3.6,2021 at 11.00 AM through video conferencing for your
Information and necessary action.

It is reguested that the minutes of the meeting may be sent to all the members of the
Independent committes along with other officers with the request to take necessary action on
the recommendations made/directions given by the Chairman of the Menitoring Committee in a
time bound manner,

DA/ -As above EI . ',]_
{Dv. BBy Ram) 7 iy
Technlcal Expert,
Monitonng Commettes
Endst Mo, CMCS 20211850 Dated: 7.6.2021

A copy of the above Is forwarded to the Principal Secretary, Department of Environment,
Science & Technology, Shimla for information and necessary action please.

DA/- As above
{Or. Ehu Ram)' " F'h
Techaical Expert,
Manitermg Cormmiltes
Endst Mo. CMC/ 2021/ 1851 Dated: 7.6.2021

A copy of the above is forwarded to the Deputy Commissioner, Una for information and

necessary action please,
(D, ngu Hnm‘}i e

DAS- As above
Technikcal Expert,

Monitpring Committes
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Endst No. CMC/ 2021/1852 Dated: 7.6.2021

A copy of the above |s forwarded to the Dr. V.K Hatwal, Joint Director/Scientist-D, Ministry of
Environment, Forest & Climate Change, Chandigarh for information and necessary action
please. He is also requested to convey the minutes of the meeting to the concerned members
of the independent five member committes for necessary action,

DA/S- As above
(D, u F.'arnfT'?"’""
Technicad Expeart,
Manitaring Commites
Endst Mo, CMC/ 202171853 Dated: 7.5.2021

A copy of the above is forwarded to the Dr. Sarwan Kumar, Senior Environmental Engineer,

HPSPCB, Shimla for information and necessary action please.
DA/- As above

(Dr. Eihu Ram)’
Technical Expert,

Monitoring Cammittea
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Minutes of the 2Znd meating of Independent five Members Committee, constituted
by the Hon'ble National Green Tribunal in OA Mo. 57/2021 in the matter of
Amandeap Vs State of Himachal Pradesh regarding illegal mining at Som Bhadra
River (Swan River) in District Una of Himachal Pradesh held under the
Chairmanship of Justice Jasbir Singh, Former Judge, Punjab & Haryana High Court
and now Chairman of the Monitoring Committee on 03.06.2021 at 11.00 AM through
Video Conferencing.

The list of the Officers, present in the meeting, is annexed as per Annexure-1,

The Chairman of the Monitoring Committee apprised that the Hon'ble National Green Tribunal in
Para Mo. 3 and 4 of order dated 02.03.2021 has directed as under:

Para 3

Accordingly, the Secretary, Environment, HP, the State PCB and the District
Magistrate. Una may verify facts and take further steps in the matter in ferms of the
above order of this Tribunal, folfowing due process of law and give its report by
email at judicial-ngt@gowv.in preferaldy in the form of searchable POF/ OCR Support
PDF and not in the form of Image PDF and also upload the same on website of State
FCB simultameously so that the concerned parties/Departments can Focess e
same for further course of action. The State PCB will be nodal agency for compliance
and coordination.

Para 4

We also constitute an independent five-member Committee headed by Justice Jasiir
Singh, former Judge of Punjab and Haryana High Court, 3 and comprising Regional
Officers of the CPCB, the MoEF&ECC, the Ceniral Soil and Water Conversation
Research Institute, Dehradun and the Himalayan Forest Research Institute, Shimla
with the Regional Offficer, MoEF&CC, Chandigarh Deing nodal agency. The
Committee may visit the site and give an independent report of facts found and
remedial action required. The State PCB and the District Magistrate Una will
provide logistic support to the independent Committee by e-mall as above. The
Committee will be at liberty to take assistance from such other
Institultions,Experts/individuals as necessary. Justice Jastir Singh, former Judge of
Punjal and Haryana High Court will be paid honorarivm by the State PCB to be
determined by the Chairman, State PCB in conswitation with him.

In compéiance to said order of Hon'ble Tribunal as mentoned in para 3, the Deputy
Commissioner, Una vide letter No.3209/ACMA dated 7.4.2021 has submitted the report to the
Hon'ble National Green Tribunal under intimation to the Monitoring Commiltee with followlng

challenges and recommendabions,
Challenges mentioned by the Committes

« There is network of roads like National Highway, Stete Highway, Major roads &
Interstate exit routes which give them laxity for transporting the minerals In an lllegal
manner through escape routes.

« In rainy season, the course of river is shifted, which give chance to the Mining Lease

hodder to make excuse for washing away of demarcation pillarfother such structures.
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Recommendations of tha Committes

" While approving mining plan of the mining area, Geo-fencing of the area to be |eased
out should be made so as to remove any ambiguity relating to lease area and
boundaries. High frequency GPS enabled tractors may be provided to the Mining/Police
Officers to take prompt action against illegal mining activity.

« JCBsfearth moving equipments may be provided with high frequency GPS with suitable
alert mechanism to prevent unscientific’/mechanical mining.

The incdepandent five members Committee in compliance to order dated 02.03.2021 in OA no.,
572021 in the matter of Amandeep Vs State of Hirmachal Pradesh has submitted [ts interim
report before the Hon'ble NGT on dated 03.05,.2021 with 20 recommendations.

In crder to implement the directions given by Hon'ble National Green Tribunal in its order dated
26.02.2021 In OA no. 360 of 2015 in the matter of National Green Tribunal Bar Assodiation Vs
Virender Singh [State of Gujrat) and Guidelines as mentioned in Sustzinable Sand Mining
Management Guidelines, 2016 and Enforcement and Monitoring Guidelines for Sand Minings,
2020, a cocument containing the issues related to OA no.37 of 2021 in the matter of Amandeep
Vs State of Himachal Pradesh and 360 of 2015 in the matter of National Green Tribunal Bar
Association Vs Virender Singh (State of Gujarat) was sent to all members of the Independent
five members Committee and concerned officers of State of Himachal Pradesh with the request
to go through all the documents and if there is and suggestion/ modification fadditional
information to be inserted and amendments/changes are to be made in any of the point, the
same may be sent separately to the Monitoring Committes.
Thereafter, the matter was taken up for discussion as under,
Statement of various departments.
1. Deputy Commissioner, Una
The Deputy Commissioner, Una informed that 60 mining leases have been granted in Swan
river, out of which 32 (104-74-18 hectares) mining leases have been granted in private land
and 28 (157-3/-52 hectares) in Swan river to feed lo existing stone crushers. He has submitted
his recommendations for measuras to be taken to contral illegal mining vide lether no. 31/AC-
M&-Mining dated 3.6.2021 (copy enclosed as per Annexure-2), which are briefly mentioned
85 under:
A. Strengthening the Mining Department
i. Adequate Staffing
The Swan river is the major river flowing through District Una and its length is
agbout 63 Km, with catchment area of about 1222 Sg. Km and covering an area
af 3700 hectares. The Swan river ks having total 33 tributaries on the right bank
and 17 bributaries on the left bank, whereas, the Mining Department in the
District has one Mining Officer, ane Mining Inspector, two Assistant Mining
Inspectors and eight Mining Guards, Out of these, bwa Mining Guards have now
been deputed on the mining check post at Bathrl, The staff is not adequate to
undertake day and night monitoring of such vast expanse of the river Swan,
Thus, staff strength needs to be at |east tripled to monitoring the multiple
lessees and to take any effective action against Megal minirg operations.
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ii. Creation of Enforcement Wing
The Mining Department urgently needs an Enforcement Wing headed by a D3P
lewel officer on deputation from the Police Department along with at least 40-50
armed police personnel under him to undertake constant menitoring of the vast
expanse of river Swan day and night. A dedicated Enforcement Wing with seed
fund to create an informer network against the llegal operators is required.

B. Implementing Hon'ble NGT judgment on vehicles/ equipment found engaged
in illegal mining

(i)  Woefully inadeguate legal regime
The current legal system for action against vehicles/ equipments found engaged
in ilegal mining is quite inadequate to create any real deterrence. In fact, its
design tends to favour the violator. If any vehicle/ equipment is fourd engaged
in illegal mining in river bed, the officer on the spot either: (a) issues a challan to
the violator on the spot and compounds the challan for a fine of minimum of Re.
SO000/-; or (b) seizes the vehide/ equipment and sends the challan to the Court.
Both aptions have serious loopholes bullt into the law itself which tend to favour
the viaiatar.
As per Rule 73 of Himachal Pradesh Minor Minerals {Concession) and Minerals
(Prevention of Illegal Mining, Transportation and Storage) Rules, 2015, a
violation by a particular vehicle/ equipment can be compounded only bwo times
and thereaftsr the case has to be filed in the Hon'ble Court, However, since the
challang are made by the Police department or the Mining department in manual
farms and there is no way to know whether two violations have already been
compounded in respect of an equipment, vehicle, Resultantly, the wiolators can
use same equipments/ vehicles for multiple times and the compounding amount
of Bs, 50,000/~ s hardly any deterrent for them.
IF the vehicle/ equipment is seized and challan is sent to the Hon'ble Court, the
Court tends to exercise its discretionary powers since the requirement of
minimum compounding fine of Rs. 50,000/~ under Rube 73 applies anly ta “person
authorized by State Government under Section 22 of the MMRDA, 1957 and not
to Courts and therefore it is seen that the vehide/ equipment gets released for
small amount of Rs. 5000/- by the Court. In both these scenarios, no FIR is
reglstered against the violators. The legal system clearly tends to Favour the
repeat offender and gives him courage that hardly anything can happen to him,

(ii) Raise the release amount for seized wvehicles/ equipment and
compounding amount
The State Government needs to issue appropriate nofification to implement the

judgement of the NGT dated 26.02.2021 in the matter of Mational Green Tribunal
Bar Association vs. Virender Singh (OA No. 36072015} regarding seizure and
nenalties on vehicles found doing Negal mining, specifically paragraphs 8 and 9
of the judgment and for imposing penalties on violators for releasing of vehicles
engaged in illegal mining as per formula approved in para 12 of the said para
taking into accaunt the net present value of the environmental damage and not
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(iii)

(iv)

(v)

merely loss of rovalty may also be approved for use during compounding of
offences instead of the paltry sum af Rs. 50,000/-..

FIR should accompany seizure:

Citizens are now coming forward to report these violations w.r.t illegal mining.
section 22 of the Mines and Minerals (Development & Reguiation) Act, 1957
(MMDRA) provides that no court shall take cognizance of any offence punishable
under this Act or any rules made there under except upon complaint in writing
made by a person authonsed in this behalf by the Central Government or the
State Government. In effect such serous offences are non-cognizable and police
cannot register an FIR on the complaint of any dtizen. This provision is quite old
and needs to be changed. It has also led to confusion over the role of police in
dealing with these serious crimes. Even with armed teams, who can deter illegal
mining by their very presence, the police’s role is not explicit in 5tate’s response
ta illegal mining, There s no reason as to why only an officer of the Government
can file a complaint against illegal mining. Clearly, such provisions tend to favour
the violators, These offences should be made cognizable and non-
bailable in nature.

It should be made mandatory to register FIR in all cases where a wehice/
equipment s seized so that there s prespect of conviction of the viclators and
not merely small financial penalties on compounding. Standard operating
procedure should be issued by the Mining Department for officers who find
vehicle! equipment engaged in illegal mining and for prosecutors so that there s
absolute darity of the procedure to be foliowed and the case stands a winning
chance in the Court.

Use of online app for compounding:

The Mining Department needs bo create an online app which can be used by all
afficers authorzed for compounding so that an alert can be generated for vehicle
numbers in case of rapeat violations are occurred. In all such cases, FIR should
be registered and the case should be sent to Court for trial & conviction,

Make stricter confiscation regime:

As per Rule 73, in case of iflegal mining dene mechanically in the river/stream
beds, the amount of compounding fee shall not be less than Rs, 50,000/-. This is
a very small penalty and the machine used in lflegal mining gets used again and
again and viclators racoup the financial panalty within a day or two. Currently,
any machine or transport vehide found engaged in illegal mining can be seized
by the officer on the spot {after two violations) but Ik can only be confiscated by
competent court of law as per Sectlon 21 (44} of the MMEDA, 1957, This
prowvision is ineffective and does not create any deterrence for the vialators. To
create real deterrence, machines or transport vehicles found engaged
in illegal mining should be allowed to be confiscated by the officer
seizing them in the Ffirst instance itself and vested in the State
Government and allocated to the executing agencies of the

Government for wuse. The onus should be on the owner of the
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machinery/ vehicle to file a civil suit to recover the possession thereof.
This would absolutely deter mechanical mining In the river bed.

C. Revamping monitoring mechanism/ online portal

(i)

(ii)

Changes in online portal

The onfine portal wsed for generation of transit passes! X-form by the lessees i.e.

hitp:ffemerginahimachal,hp.gov.in/miningstone needs following changes:

{a) The Mining Officer does not have access o Form=X data generated (how
many, for which vehicle and for what quantity) by the lessee through his

lagin, He can only block the lessee from generating transit passes. This
needs to be rectified.

{b) The total guantity for which a lessee can generate Form-X should be limited
ta the wolume of mineral which he can legally extract annuailly i.e. leased
area multipfied by the depth wupto which he can carry out mining.

(ch The portal only records the lssuance/ generation of Form-X and the quantiby

of mineral claimed to have been extracted by the lesses. There is no

obligation on the lessee to validate the Form-X and report its usage,
Consequently, the lessee can simply make copies of the same Form-X and
depasit it with different Departments of the Government [tself which do not
share records with each other in ordinary course, The software should have
the functionality of recording the usage of Form-X. The QR code on Forme-X
once scanned should validate it by cross-checking with the online portal and
if the same Form or s copy is scanned later, then the system should
generate an alert that the Form-X has already been used, The lessee should
be under obligaticn to get the Form-X scanned either at the mining chack
posts or at the end of the user agency/ Department so that each Formm-X
becomes unigue and cannot be made into mulbple copies.
Specification of transport routes and timing restrictions on transport:
In respect of lease holders, the Mining Officer should be the compatent authaority
to specify the transport route which shall be used by the vehicles used by the
iease holders so that it passes through one of the mining check posts astabiished
by the Department. There should be complete restriction on loading & transport
of mired materlal after sunset and before sunrise, since this is the fime window
which is used for maximum evasion, These provisions already exist in respect of
forest produce under the Himachal Pradesh Forest Produce Transit (Land Routes)
Rules, 2013 and can be adopted in respect of mined minerals with salutary
effect, Currently, the lessee generates the Form -X at his own end which
does not have the option of specifying the transit route. Lessee should
give a list of vehicles to the Mining Officer which should be enterad
into the portal and which will get auto-populated in the software in the
lessee’s login, There should be an option with the Mining Officer to
specify a transport route for each lassee which passes through a
mining check post. The list of permitted wehicles should be shared with the
Police Department and with the mining check posts. Any vehicle which is not in

[ ¥y}
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D.

i)

the list given by the lessees, should simply be impounded. All these vehides
should be made GPS enabled by the lessee and their movement should be
accessible by the Mining Department through a central access login.

(iii} Onus on lessee for weighing the mined material:
The onus to get the materal weighed should be on the lessee and he should
maintain the record of weighment in respect of each Form-X generated. [t is pot
passible to oreate mining check posts at each of the exit routes from the District.
This would be an impractical and wasteful effort. Consequently, the best way to
make the mining check posts effective s to force the lessee to bring the
fransported material to the check post and keep a record of weighment of all
fransported material to match it with the Form-X generated. The Mining
Department should order the lessees to get all vehicles used by them
declared to the Department in advance, Form-X should be issuable only
in respect of such declared vehicles, and get these wvehicles to be
weighed by taking them to an established mining check post and keep
the weighing slips with them as record for subseguent verification.
There should be monthly Inspection of the lessees by the Mining Officer to match
the Form-X and weighing slips and any discrepancy should be considered as
llegal mining and fine recavered thereof.

Demarcation of leases through geo-fencing:

Rule 34 {v) of the Rules provides that mining site shall only be handed over to the |ease

holder, after it is duly demarcated by permanent boundary pillars and certified by

concermed Mining Officer. In river bed mining, lessees take the plea that the boundary

pillars get washed away during monsoon $eason. Consequently, lessee can mine

wherever they want until someone challenges their nghts and applies for a demarcation.

The Mining Department urgently needs to float an RFP to explore the possibility of geo-

fencing of mining areas and effectiveness of other technological measures like remote

volumetric analysis in case of riverbed mining.

The Superintendent of Police, Una

Mining of sand with mechanical vehicles was found extracted beyond the depth of 1m as
prescribed In the rules
The vehicles, deploved for transportation of mind material, have been found overloaded.

iit) The area, where mining of sand or other minor minerals, has not been allowed, illegal

sand mining was found done.

iv) To enhance the Monitoring mechanism, enforcement wing under the control of senior

¥)

level officer of Police department may be posted at UNA, so that no illegal aclivity w.r.t
mining area, excess depth of mining and use of equipments for unsclentific mining may
QCCLEr,

The department of police may be provided district mineral fund, so thal the polica
authority may be provided with latest technology eguipments/drones for night checking
af mining of minerals in the area leased out for mening.
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vi] 44 illegal mining/transportation cases have been found and fine amounting to Rs.
B,60,000/- has bean iImposed and 2 challans have been sent to Hon'dle court.

3. State Geologist, HP

The State Geologist stated that illegal mining, overtoading of trucks, using extended /modified
bodies of trucks, have been found plving on the roads. Thesa kind of activities are required to
be controlled by the department of pofice,

4, Departmant of Environment, HP

The vehicles used for illegal mining and transportation should be confiscated and the powers
may be with the Digtrict level officers as presently, such cases are in the jurisdiction of Hon'ble

courts.

5. Independent five members Committae
i) Department of forests

It was informed that mining of sand and bajri in Forest area s camried out by the persons
indulged in illegal mining and strong vigil Is required to avoid such activity in forest area.

ii) MOEF & CC, Chandigarh

The recommendation made in the sustainable Sand Mining Guidelines, 2016 are guite
alaborative and directive and the same may be implemented by the State of Himachal Pradesh.

iii) Central Pollution Control Board,

Use of IT system for Monitoring of mineral movement through transit permit with security
features, location of transporting vehicles, scanning of transport permit, checking of vehicles
carrying mind material by the staff deployed for the purpose and route of the vehicle from
source to destination may be tracked through the system, shall be quite useful.

After detailed discussion on the issue, the Chairman of the Independent five
member committee directed as under.

1) Deputy Commissioner shall get comply with the observations and
recommendations raised/made by additional Deputy Commissioner, UNA
during the visit of the committee, constituted by him to major Swan river

F{ mining area on 28.03.2021 and 01.04.2021.

2) The Monitoring mechanism for seize and release of vehicles used for illegal
mining, scale of compensation for violation on polluter pays principle as
mentioned in the para no. 8 to 11 of order dated 26.02.2021 in OA no.
360/2015 in the matter of National Green Tribunal Bar AssocCiation Vs
Virender Singh may be implemented by the concemed departments of
Himachal Pradesh., The monitoring mechanism and suggestive additional
requirements as mentioned in sub para no. 9.4 and 9.5, respectively, of para
18 of said order may also be implemented,
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3) The compensation scale as mentioned Para no. 25 of order dated 26.02.2021
may be adopted in the State of Himachal Pradesh w.r.t mining in Som Bhadra
river.

4) The State of Himachal Pradesh shall strictly follow Sustainable Sand Mining
Guidelines, 2016 and Enforcement and Monitoring Guidelines for Sand
mining, 2020 for preparation of District Survey Report (D5SR), environmental
management plan, replenishment studies, mine closure plan and grant of

anvironment clearance.

5) The State of Himachal Pradesh shall also implement the directions issued in
para no.28 of order dated 26.02.2021 by way of getting conduct visit to the
mining lease sites by a five member committes, headed and coordinated by
the SEIAA and comprising CPCB (wherever it has regional office), State PCB
and two expert members of SEAC dealing with the subject. Such inspection
must be conducted at least thrice for each lease i.e. after expiry of 25% the
lease period, then after 50% of the period and finally six months helfﬂra
expiry of the lease period for midway correction and assessment of damage,
if any.

6) The department of Environment, Science and Technology, State of Himachal
Pradesh shall issue necessary office order [notification/rules for effective
implementation of above directions issued in OA no. 360 of 2015 in the
matter of National Green Tribunal Bar Association Vs Virender Singh and the
issues raised at para B(ii) and B{vi) in letter dated 3.6.2021 of Deputy
Commissioner, Una.

7) The various departments of State of Himachal Pradesh shall implement the
action plan/action point as mentioned in letter no. 1617-22 dated 17.05.2021
of Member secretary, HPSPCB (copy enclosed as per Annexure-3) for effective

and scientific mining of sand in Una area in Som Bhadra river.

&) While selecting mining sites to be given on mining lease, the conditions for
grant of mining leases, conditions for river bed mining as mentioned in the
Himachal Pradesh Minor Mineral (Concession) and Minerals (Prevention of
illegal mining, transportation and storage) Rules, 2016, may be implemented.

9) While sending recommendations of the Independent five members committee
to the Hon'ble National Green Tribunal, the recommendation made by Deputy
Commissioner, Una w.r.t control of illegal mining in river Swan, District Una,
as mentioned in his letter dated 3.6.2021, will be also made part of the
recommendations of the committee,

10) In case of mining In private land, if any violation of the terms and conditions
of the lease agreement is detected/ observed by way of extraction of
sand/minor mineral mora than the permissible quantity and mining is done in
non scientific manner by using mechanical machinery etc, the said private

land may not be allowed to be leased out for mining in the next year.
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11) The independent five member committee shall visit Som Bhanda, river {Swan
River) w.r.t mining sites in UMNA, area {(District Una) on 17.06.2021 at 10 AM.
Thereafter, the independent five member committee shall make its further
recommendations and report may prepared for submitting the same to the
Hon'ble National Green Tribunal. HPSPCE shall provide necessary logistic

support to the members of the Independent five members Committee during

its wislt to Som Bhadra River at Una,
DrE. Babl Ramis &1y

Technical Expert,
e Monitoeing Committee

Former Judgea.—+m ana High Courl B
Mow as Chairman of the Monitoring Committes
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Pymexune - 2

From

Daputy Commissiomar, Una,
District Una (H.P.)
T
Or. Babu RHam
Technical Expert,
bonitoring Comemitien
Constituted by Hon'ble NGT
l:l..l'u 4™ Floor, i Tower, Forest Eﬂrnpt-u,
Sactor 68, 505 Nagar, Pumnjaly,

Mo. 3)  JAC-MA-Mining pated; 3-8 ~2o2|
Sub:  Mobs on measures required to control illepal mining in river Swan, District Una

Sir,

Please rafar 10 the video conferance hald on 03.06.2021 under the chairmanship of Justice
Jaskir Singh, Former Judge Punjab & Haryzna High Caurt wheregin tha Chairpersan kad dirgctad the
undersigned to submit a note an the measures required to control llegal mining in rlver Swan. In
respect of river Swan and its tributaries, the Mining Depariment has granted 60 leases (263-11-27
hectares) for riverbed mining. Out of these 60 leases, 28 leases {157-37-52 hectares) have beon
granted to feed stone crushers established in the District. The remaining 32 ieases [104-74-18
hectares) have been granted as open sale Tnases [rom where the leasge can extract the munerals and
el in gpen markat. Out of these G0 leases, 52 leases have baen granted In private lanils which have
been subsumed In the flow of river Swan while 08 lgases have been granted in Governmani
land.Pursuant 1o the directions, the following measures arg hereby recommended for kind
consideration of the Monltoring Commiliee:

. Stre hie Pl rl

] fdequate Staffing:There is an urgent noad to provide adegquate staffing to the
pining Department in the field. The Sean tiver iz the major river lowing through
District Una with the langth of about §3 Km, area of abaut 3700-00-00 hectares and
catchment area of ahout 1222 S0. Km; The Swan rfiver i having total 33 tribatarisy
on the right bank and 17 tributarles on the left bank. The Mining Department in the
District has one Mining Officer, one Mining Inspector, two Assistant Mining
Inspectors and eight Mining Guards. Out of these, bwo Mining Guards have now
been deputed on the mining check post at Bathri. The swff s not adequate o
undertake day and night monitoring af sich vact expanse of the river Swan, This
stalfing strength needs to be at least tripled to monitoring the multiple lessees and
te take any effective action sgainst Wegal maning operatlons,

{#) tlo ment  Wing:The Mining Department urgently needs an
Enfarcement Wing headed by o DSP lovel officer on deputation from the Pelice
Department along with at least 40-50 armed police persennel under him to
undertake constant monitaring of the vast expanse of river Swan day and night. An
agile, mahile, armed and dedicated Enforcemant Wing with se¢d fund to create an
infarmar network against the illagal operatorsts the necd of the hour,

Scanned with CamScannar
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i)

Woelylly jnadecuate bepal reglime: The current legal regime for action against
vebicles/ equigment found engaped bn Mlegsl mining 1s woefully inadequate to
ereate any real deterrence, n fact, its design tends to favour the wialator. F any
vehicle/ eauipment iz faund engaged in illegal mining (0 river bed, the officer on the
spot elther: {a) igsues a chaflan to the violator on the spot and compaunds the
challan fer a fine of minlmum of Rs. 50000/ ar |b] selzes the vehicle/ equipment
and sends the chaltan to the Court. Both options have serious feoghaoles built inle
e faw itglf wihicl tond te Faveur the viofator, As per Rule 73 of Himachal Fradesh
Minor Mincrals [Coteession) and  Minerals [Prevention of [Hegal  Mining,
Transportation and Storage} Rules, 2015 [herinafter "the Rules”}, a viokation by o
particular wehicle/ equipment can be compounded gnly two times and thereafior
the case has to be filed in the Courl. However, sinca the chaflans ate made by the
Police Department of the Mining Degartment in manual forms, there Is no way 16
knaw wiether two violations have alreaty been compounded in respeet of an
equipment/ vehicle, Resuitantly, the violators have a febd day using the same
equipment/ vehicte multiple times and the esmpounding amount of As. 50,000/ s
hardly any deterrent for them, I the vehicle/ equipment is selzed and challan is sent
to the Court, the Court tends to cxerdse s discrelionary  powars since the
requirement of minimum compounding fine of Rs. 50,000/~ under Aule 73 apphod
only to ‘persen autharized by State Govamment under Secticn 22 of the MBARTIA
and not te Courts and therefaee it i seen that the vehicle/ equipmant gets rofcased
for paltry sums of Rs. 5000f- by the Court. In both these scenarios, ng FIR is
registered against the vinlatoss. The legal raghme cleady tends to favour the repeat
aHender and gives him courage that hardly anything can happen to fifm.

Ralge the reiease amouny for seited vehicies/ equipment: The State Garefament
nemds 1o issee approgriale notification 10 fplement the [udgemest of the HNGT
dated 26.02.2021 in the matter of Natlenal Green Tribunal Oar Assoiabion v
wirender Singh [OA No. 360/2015] regarding sefzure and penaities on vehides found
daing fllegal mining, specificaly paragraphs B and 9 f the judpment. It sheuld be
specifically mentioned in the notification that the Courts will also be bound 1o levy
the minimum penalties laid down I law and should not to exercice any disorolionsry
powers to lower the penalties.

Fift_shoulg_stcompary spizure: llegal mining 1s & very serious matter and it has
sarlous envirenmental costs. Citizens are now coming farward to report these
wolations. Yet Section 22 of the Mings and Minerals |Development & Regukatian)
Act, 1557 (MMDRAJprovides that no court shall take copnizance of any offence
punishable under this Act or any rules mage thereunder cxcopt upen complaint In
wilting made by a person authorised in this behall by the Central Govermment ar the
Liate Governmant. In affect such seripus offences are non-cognizabie and polico
eanmot repister an FIR on Lhe complaint af any cltizen, This provision i5 quite old and
nects ta be changed, It has alsa lead to confusion over the rele of pofice In dealing
with these serigus crimes, Even with armed teams who can detes Hizgal mdning by
thelr very pressnce, the pelice’s role Is not esplicit In State’s response to degal

a2

Scanned with CamScanner

a2




tiv)

[v]

fvil

rining. It & beyoad resson a0 (e wihy only an officer of the Govermment can file &
complaint agatnst flegal mining, Clearly, such provisions tend to favour the vialatars
by their very design, Thest offences should be made cognizable and non-bellalile in
nature.

It should be made mandatary to register FIR In all cazes where a vehicle! equipment
I8 seizad so that there s prospect of conviction of the violators and not merely paltry
financial penalties on compounding. S0P should be [ssued by the Mining
Department for officers who lnd vehicle/ equipmant engaged in Hlegal minlng ane
for prosecuters so that there is absolute clarity of the procedure to be follawes
and the case stands a winning chanca in the Caurk.

Use of ooline app for compounding: The Mining Department nesds 10 create an
online app which can be vsed by all officers authorized for compounding 2o that an
alert can b generated for vehide mumbers in casa of repest Walations, In sl such
cases, FIR should then be registered and the case should be sent to Court for triald
coraction,

Make stricter confiscation regime: As per Bule 73, in case of illegal mining done
mechanically in the dver/etream beds, the amount of compounding fee shail not be
less than Rs, 50,0000 This is 2 palty penalty and the machine usad [n MNegal mining
gets used again and again and violator merrily recoups the financial penalty within 3
day or two, Currently, any maching or transport vehide found engaged in iliegsl
mining can be seized by the officer on spot (after two violations) bul it can onlfy be
confiscated by competent court of law as per Section 21 [14) of the MMRDA. This
provision Is ineffective and does not create any deterrence for the violitors. To
ereate real deterrence, machines or transport vehicles found engaged in ilogal
minlng should be allowed to be confiscated by the officer selzing them in the first
instance itsell and vested in the State Government and allocated to the executing
agencies of the Government for we. The onus should be on the owner of the
machinery/ vehicle to then file 3 civil suit to recover the possession thereof, This
wopnald absiobutely deter mechanical mining in the river bed,

Raise the compoynding amoits: Bayand raizsing amount for ralease of wehicle/
equipment found engaged in illegal minkng, penalties should be imposed on
violators as per formula approved in pasagraph 12 of the MGT order in in the matter
of MNotlomm Green Tebimd Boer Assedintion ws. Viender Simgh [OA Noo
260/ 2015 taking into account the NPV of the environmental damags and not merely
lgss of royalty, This formada should be spproved for use during compounding of
aifencas instead of the paltry swin of Rs, 50000/ The State Government needs Lo
ngtify these norms to be used mandatorily both by officers compaunding the
offences and by Courts whare the case is sent for trial.

Paragraph 12 of the NGT judgment peovides the approach bo caloubate the WPV
based compensation.However, It is dilficult for field officers to understand the
miathematical calcufations that underlie the formula, The Mining Depariment needs
10 study the formuda and simply notify the per metric tonne fines which can be
understond and enforced in the fold.
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Changes in pnling portal: The online portal used for genaration of transit passas) ¥.
form by the F-Eﬁeesu:.m_tp_:ﬂemerglnghlmiu;hai.hg:gﬂ in/miringstonsneads

follenwing changes;

{a} The Mining Officer does net have access to Foem-¥ data penerated (how many,

for which vehicle and for what quantity] by the lessep through his login. He can
only Block the lessee fram generating transit passes, This needs 1o be rectifind,

(b} During transit pass generation, the lesses can Tl any details in the Tarm, He esn
wvun fill applied for or temporary numbers in vohicle number estumnand fill
absurd quantities which are much below the carrying capacity of the vehicles
used. For exampls, he can generate an X-Farm for carrying 1 MT in @ mediem
tippar while in practice, no one would carry 1 MT sand In 2 tpper with a capacity
nf aver 16 MT.The design of the online form itself glves scope for generation of
fravdulent Form-X and under-reporting of guantities Tor which Form-X is
generated, It is suggested that the weight of mineral should be auto-filled with
the carrying capacity of the vehicle type chosen as It simply does not make
BOONOMIC sense b carry 2 vehlcle with less than the maximum coreying capacity.
The wehicle numbar field should be linked to Parivehan portal of Gob as
ternporary/ applled for numbers are the maln instruments for ilegal nining,

[c] The total quantity for which a-lessee can generate Form-X sheuld ba limited to
the voluma of mineral which he can legally exteact annuallye. leased arma
maltiplied by the depth upto which he can army out mining.

1d} The portal enly records the ssuance/ peneration of Form-X and the quantity of
mincrzl claimed to have been extractad by the lessas. There is no olifigation on
the lessee to validate the Formel and regont its usape. Conseguently, the Inssoe
can sEmply maks copies of the same ForrmcX and deposic it with differpnt
Departments of the Government itsell which do sot sharg records with e=ach
athes in ordimary coursa, The coftware shauld have the functionality of
recerding the usage of Form-X. The OR coda on Form-% once scanned should
validate it by cross-checking with the onling portal and if the same Eorm or it
copy s scannedlater then the system should generate an alert that the Farm-%
has already bean wied. The lessee should be under obfigation to get the Form-x
scarned either at the minmg check poits or at the end of the user agency/
Department so that each Foom-X becomes unigue and cannot be made Inig
rmultiplhe copies,

Specification of transport routes and tim ictlgng on transport: In respect of
leasehaldars, the Mining Officer should be the comgetent authority ta specily the
transport route which shall be used by the vehicles ysed by the leaseholders so that
It passes through one of the mining check posts established by the Deportment
There should be complete restiletion on lpading & transport of mined materiz| alyer
surset snct hefors sunrise, since thig i5 The thme window which 5 used lar maximum

evasion, These provisfons dweady ewist in respect of forest frroduce under tha
Himachal Fradesh Forest Prodoce Transit {Land foutes) Rdes. 2013 and can bm

i
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adopted in respoct of mined minerals with solitary offech, Currently, the lisges
penerates the Form -X at his own and which does not have the optlon of specifylng
the transit route. Lessea should glve a 151 of vehiclos te the Mining Giflcer which
should be entercd into the portal and which will gel auto-populated In the
softwara In the lessee's login, There should be an option with the Minlng Officer 1o
specify a transport route Tor gach lessen which passes throwth o mining check
post. The list of permitted vehlcles should be sharad with the Palee Depictimant and
with the mining check pasts, Any vebicle which is non in the Bist gieen by thee Brsoes
should simply be impounded All those vebiclos should B madn GES snabied by the

lessee and their movement should be oceessible by tha fining Deparkrent throsegh

a central access login.

Onus on lesses for_welghing the mined materdalThe anus 1o get the materis
weaighad should be on the lesseeand he should maintain the record of weighmant in
respect of each Form-X genaerated. It is not possible to create mindng check poss at
aach of the exit routes from the District, This would be an impractical and wastefl
effort, Consequently, the best way to make the mining check posts effective 15 o
force the lessee to bring the transported materizl to the check post and keep 2
record of welghment of all transported matesial to match it with the Form-X
penerated. The Mining Departmant should order the lessees to get all vehices
usad by them declared to the Department in advanee, Form-X should be issuabie
only in respect of such declared wehicles, and get thaze vehiclos 1o ba waighed by
taking them to an established mining check post and keap the weighing slips with
them as recard for subseguent verification. There should be monthly mspection of
the lasseas by the Mining Officer 10 match the FoemeX and weighing slips and any
discrepancy should be considered os illegal mining and fine recovered thereof. The
abiigetion te maintain the reeosd of quantity of minor mineral raised and dispatched
from the leased area is already there in Rule 13 {1)(b) and needs 10 be monitared
and verilled using the weighment slips obtained frem the waigh bridge of Mining
Department. This obligation i alse implicit in Rube 79 [d) which previdos that one
copy of transit pass shall be retzined by Inspecting Officerfin-charge of Check Posd
wha shall endorsa the second copy, which shall remain with the carrier during
transpostation and shall hand over the same 1o dealar or biyer.

ion 0 g thro fencingFule 34 (v] of the Rules provides that mining

site shall only be handed over to the lease holder, after it Is duly demareated by permanenl
baundary piliars and cerified by concarned Mining Olficer. In river bed mining, demarcation
of leased area is a tricky isswe and the lessaes take the piea that the boundary piltars get
washed away durlng monsoon season. Consequently, irdsee can ming witereyver they wanl
unthl someone chalienpes thelr rights and applies for 2 demarcation, The Mining Department
urgently neads to fhoat an AFP 1o explore the possibility of geo-fencing of mining areas il
affactiveness of other techaoiopical measyres like remote volumetric analysis in case of
rivarbed minkng

fta Sharma, 1a5
Deputy Commissioner,
Una, District Una (H.P-)
01975- 225800
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Anmexuse - 3

g H.P. STATE POLLUTION CONTROL BOARD
SHIM PARIVESH™ FHASE-IIT, NEW SHIMLA-171 009 (H.F)
Phone: D177 2673766, 1673274 Fax: 1177 TATI01N

; G 7 -2
Mo, HPPCBNGTAOL A, 57 of 20217 1Megnl Mining at Som Bhadra Riverf2021 - Dated_ /77, [ o/

To

"’ﬁrr. Babu Ram,

Technical Expert.
Muonitoring Commitice {consiituted by Hon'ble NGT)

Subject;: - Action Taken Report in the Hon'hle NGT matter vide QAL No, 57/2021 -reg.
Sir.,

This has relerence W letter no. CMO/2021/181 7 dated 11.05.2021 vide which it has
been informed that seeond meeting of Independent five members committes is scheduled o be held
on 03.06.2021 at 11.00 AM through video conlerencing under the Chairmanship of Justice Jashir
Singh. Former Judge. Punjab & Haryana High Count.

In this contex!, please find enclosed Action Taken Report in compliance afl
directions issued in OA no. 57 of 2021 as Amandeep w5 Sate of HP a3 received from the Distric
Leve| Committee vide letler No, 3 18/Tew/ ADC dated 12.05.2021 for favoer of information,

Thanking you.

Yours faithiully

Encl.: As mentioned above

_r'_'_.-l-"'-.-r.-.-.-.-
(Dr. Nipun Jikdal, 1AS)

Member Secretary

HPSPCE, Shimla-9
Cuopy to:

1. The Pr, Seeretary (Env. Sei, & Teeh.) 1o the GollP for kind information and further
necessary action please,

The PS to the Chuirman of the “Independent five Members Committee™, for kird
infarmalion and further necessary action please.

Dr. Sunil Dave, Regionsl Dircetor, CPCI Chandigarh, for kind information please,
The Dircctor, ICAR- Indian Institute of Soil and Water Conservation. 218,
Kaulagarh Rd., Dehradun, Ultrakhind-248195 Tor kind information please.

v D .‘-."imal I"E.I].I'I'I:IF Hatwal, Joint Director! Scientist ‘0, MoliF&CC, Infeprated
Regronal Office, Chandi

I garh (Gol) lor kind information ond lurther necessary action
please, ;
L

5

bl

\
L, TAS)
Member Secretary
HPSPCR, Shimla-?




From
The Deputy Commissioner,
Una, District Una (L)
To

The Member Secretary,
State Pollution Control Board,
Shimla-09, H.P.

No. 4 375 IMA-MC-I
Dated: ) 9.4~2021

Subject:-  Regarding preparing of Action Taken Report in compliance of
O.A. No. 57 of 21 Titled as Amandeep V/s State of H.P,

Sir,

Kindly refer to Minutes of the meeting  No.
HPSPCB/NGT/O.A. No. 57 of 2021/ illegal Mining in SomPBhadra
River/2021-1088-1099 dated 27-04-2021 on the subject cited above.

In this regard, the action taken report in compliance of O.A. No.
37 of 21 as Amandeep v/s State of HP as received from the District Level
Commitiee vide letter No. 318/Dew/ADC dated 12-05-2021 is enclosed
herewith for favour of information and further necessary action please,

Raghav Sharma, [IAS
Deputy Commissioner,
Una, District Una (H.P.)
01975-225800

de-una-hp@nic.in




Froum

The' Additional Deputy Commissioner,
Una, Disteict Una (HP).

To
The Deputy Conunissioner,
Una, Distt. Una{Hp)

Mo, E:E!ﬁ fTrevfADC | Dated: - }ﬁ-—fl’:"fﬂﬁ)f

Subject:- Regarding Preparing of Action Taken report in compliance of OA.
Mo, 57 of 21 Titled as Amandeep v/s State of H.P.

[y

~ Kindly refer to your office letter Mo, 42924 -MC-2 dated 10-05-2021 on
the subject cited above.

in ‘Ihis regard, the action taken report in compliance of OA-57 of 21 as
Amandeep vis State of H.P. is submitted for favour of information and necessary action
please. ;

Encls. As above

4%




ue to second wave of COVID.
administrotion is mitigating COV]

latest actions faken W curl illegal mining in Swan River;

1. The-Police

extractiontransponation of Sand from Swan River,

2. The violations detected by Sy divisional Magisiraies of district Usa were feviewid during

revenue afficers meeting and SDMs were Murther direcled 1o focus on mining related violation

legal mining in Swan Rjver:

3. Delails of vialation detection in relation to financial year 2009-20 and 2020
Verifieation cum Enguiry

1imin

and mining department: have increased (he vigil for any violations

Swin Hive

18 pandemic, the immediale atlention and focus of police and distrigy
D-19 situntion and enforcement af necessary restrictions. Following are the

in relation 1o illegal

iatest monthly

5 50 as o curh

=21 have already been given in
repart. Details of violations detected in month of April, 2021 are as followe:

| Sr. Departmenty | Details No of cases, | Fine/ Penalty | Remarks
Mo | Officinls = April, 2021 | collected
l. | Mining lllegal mining / extraction (Manual) 0 0
Drepartment Hlegal mining / extraction (Mechanical) 01 50,000
Ilegal Storage of Mining material 0 0
Illegal Transpartation 12 [,53,500
2. | Police IMegal mining ! extraction (Manual) 0 0
Departimemnt
Hlegal mining fextraction {Mechanical) (i (2 challuns sent
to Court,
02 challans
finied
Rs. 4,00,000
Illegal Siorage of Mining material - - =
Mepal Transportation 40 4,60,300
Overloading = = 7
3, | Transport Cverloading 39 260,000 | Demils  of
Depariment overioading
include  all
types of
material
neluding
sand, Bajri,
Boulders
£le.
Tolal viclations detecied 06 13,24,300

4. The mining department has been directed to explore the possibility of putling some kind of height barriers
ofi to the reads leading towards the Swan Rivers so as to prevent illegal ransport of sand through escape

routes for aveiding mining ¢heck posts.

1




For elfective vigil in river bog thuring odd hours Palice/Mining depariment is being equipped with ligh
aueitity night vision drones which can eapiure e exeed localion of violations vir-d-wiy location of mining
eases. Although ane drone five hog provided lo police deparment, but provision of more Night vision
Drones is being dosie. Marke! syrve ¥l this relation is being done,

lesidies above sieps, following action plan polurs are being submiied:

As recommended, at e minimg plan approvnd stoge ftsell, Jeo fencing of the feased aren is to be done using
ET5-GPS method, 1y will remove any ambigully relpled o lease area and 15 boundaries, Along with this
high accumey GPg lecatian trnekers, arc lo be Elver 1o mining’ police fenms fo aet 2gainst mining leage
ledéers iT found mining illegally. This has 1o be dane by the Mining Depariment,

A compulsory GPS installation i all the JCBs and earth thoving equipment along with suitable alest
mechanism (whenewe i brenches the No-Go Areas) can be developed to prevent mechanical unscientific
mining in Swan River,

sepmale enforcemant terims have (o be constifuled, censisting of members from mining department, police
depariment, forest depariment, revenue department and HP Seate Pollution Control Boaed,

Mining departiment needs o be strengthened by investing the rayalty realized into ereation of enforcement
wing ol Mining police, Mining department cannot Just be a department giving out leases without any
enfarcement wing, If Approval is given & suitable nmendnienis are made in the rules, the payment can be
made from District Mineral Fund, .

In order to ndopt seizure and release of vehicles involved in legal mining ns per the “National Green
Tribunal Bar Aszociation Versus Virender Singh {State of Gujarat)” judpement, 1he Stare Govi. has to issue
A appropriate Cilice Order/Rule to the nbove effect so that implementation of the same can be done at
district level,

Total 5 mining check posts along with Weigh Bridges were estahlished along interstate borders. Due 1o fiat
lopography of area there are Many escape routes to enter Punjab. Thus number of check pasts along with
weighbridges can be increased so that theft of minerals ¢ overloading can be checked efTectively.
Torai aren of Swan River sub catchment is 1222 Sq Km, During flood, the stream carries sedimenis
comprising different component as per lithology forming the cotchment and thess sediments are deposited in
the bed of stream annually. Sinee all the mijer tributaries of Swan river {eatehment area) are :hnnp:lizud in
District Una, thus it would be Appropriate to study the replenishiment rate of the minerals in river bed |f the
replenishment is found 1o be less, then sufficient ime for replenishment has (o be given 1o the river nnd ng
[resh as well az rengwnl of mining leases should b grunted in the river bed s per the expert study,
The working of the existing mining leases can be reviewed after every six months by the Monitoring
Commitiee censtiiuting members of PCE, MWD, Jal Shoki Vibhag, Fleod protection division, Geological
wing, Forest Depariment and after gelting NOC, furiher working in granted lease aren can be allowed. In
sse, commilles finds |he working is not done as per the provisions, the mining lease should be

recommendzd for lenmination,

oD
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ANNEXURE- &

U - B H.P. STATE POLLUTION CONTROL BOARD
“HIM PARIVESH" PHASE-1II, NEW SHIMLA-171 009 (H.P)
Fhone: 0177 26TIT6E, 2673174 Fax: 0177 2672018

L 722
Mo, HFPCE/NGTADLA. 57 of 2021/1llegal Mining at Som Hhadra River/2021 - Dated_ 7.5 o2/

To

""ﬁ'r, Babu Ram,
Technical Expert,
Monitoring Committee (constituted by Hon'ble NGT)

Subject: -  Action Taken Report in the Hon'ble NGT matter vide OA. No. 5772021 -reg.
air,

This has reference 1o letter no. CMC/2021/1817 dated 11.05.2021 vide which it has
been informed that second meeting of Independent five members committee is scheduled to be held

on 03.06.2021 at 11.00 AM through video conferencing under the Chairmanship of Justice Jashir
Singh, Former Judge, Punjab & Haryana High Court.

In this context, please find enclosed Action Taken Report in compliance of
directions issued in OA no. 57 of 2021 as Amandeep v/s Sate of HP as received from the District
Level Committee vide letter No. 31 8/Dev/ADC dated 12.05.2021 for favor of information.

Thanking vou.
Yours faithfully

Encl: As mentioned above

HPSPCR, Shimla-9

Copy to:

1. The Pr. Secretary (Env. Sci. & Tech.) to the GoHP for kind information and further
necessary action please.

2. The PS to the Chairman of the “Independent five Members Committee™, for kind

information and further necessary action please.

Dr. Sunil Dave, Regional Director, CPCB Chandigarh, for kind information please.

The Director, ICAR- Indian Institute of Soil and Water Conservation, 218,

Kaulagarh Rd., Dehradun, Uttrakhand-248195 for kind information please.

5. Dr. Vimal Kumar Hatwal, Joint Director/ Scientist ‘I, MoEF&CC, Integrated

Regional Office, Chandigarh (Gol) for kind information and further necessary action
please.

k]

Member Secretary
HPSPCB, Shimla-?
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From

The Deputy Commissioner,
Una, District Una (FLP)
To

The Member Secretary,
State Pollution Control Board,
Shimla-09, H.P,

No. Y4374 MA-MC-]
Dated: ] 9.5~2021

Subject:-  Regarding preparing of Action Taken Report in compliance of
O.A. No. 57 of 21 Titled as Amandeep V/s State of HLP.

Sir,

Kindly refer to Minutes of the meeting  No.
HPSPCB/NGT/O.A. No. 57 of 2021/ illegal Mining in- SomBhadra
River/2021-1088-1099 dated 27-04-2021 on the subject cited above.

In this regard, the action taken report in compliance of O.A. No.
37 of 21 as Amandeep v/s State of HP as received from the District Level
Committee vide letter Mo, 318/Dev/ADC dated 12-05-2021 iz encloged
herewith for favour of information and further necessary action please.

Eaghav Sharma, 1AS
Deputy Commissioner,
Una, District Una (FLP.)
01975-225800

de-una- in

632
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From
The Additional Deputy Commissiones,
Una, District Una (HP).
Tﬂ s
The Deputy Commissioner,
Una, Distt. Una(Hp)
No.__ o/ 8  /Dew/ADC Dated: - J8—0$~70d]
Subject:-  Regarding Preparing of Action Taken report in compliance of O.A.
MNo. 57 of 21 Titled as Amandeep v/s State of H:P.
sir, |

- Kindly refer to your office letter Mo. 4202/MA-MC-2 dated 10-05-2021 on
the subject cited above.

In this regard, the action taken report in complience of OA=57 of 21 as
Amandeep v's State of H.P. is submitted for favour of information and necessary action
please. :

Encls. As above
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At

Tt cum Action Plan io ca

an River

Pue fo second wave of COVID-19 pandemic, the immediste attention and focus of police and district
adminisiration is mitigating COVID-19 situation and enforcement of necessary restrictions. Following are the
Intest actions taken to curb illegal mining in Swan River:
1. The Police and mining department have increased the wvigil for any violations in relation to iliegal
extractionftransportation of Sand from Swan River,
2. The violations detected by Sub divisional Magistrales of district Une were reviewed during Iatest monthly
revenue officers meeting and SDMs were further directed to focus on mining related violations so as to curb
illegal mining in Swan River.
3. Details of violation detection in relation to financial year 2019-20 and 2020-21 have already been given in
Werification cum Enquiry repart. Details of violations detected in month of April, 2021 are a8 follows:

Sr. | Department! | Details Mo of cases, | Fine/ Penmalty | Remarks
No | Officials April, 2021 | collected
. | Minmg Megal mining / extraction (Manual} 0 ¥
Department | llegal mining / extraction (Mechanical) 0l 50,000
Ilegal Storage of Mining material 0 0
llegal Transportation 12 1,53,500
2. | Police Mlegal mining / extraction (Mamual) 0 0
Department
Miegal mining /extraction {Mechanscal) 04 02 challans sent
to Court,
02 chaltans
fined
Rz, 4,060,000
[ilegal Storage of Mining material = - =
Tllegal Transporiation 40 4,60,800
Civerloading - - -
3. | Transport Overloading 39 260,000 | Detalls of
Department overloading
include all
types  of
material
including
sand, Bajr,
Boulders
etc.
Total violations detected 9 13,24,300

4. The mining depariment has been dirested to explore the poesibility of putting some kind of height barriers
on to the roads leading towards the Swan Rivers so as to prevent illegal transport of sand through escape
routes for avoiding mining check posts.




\ 5.7 For effective vigil in river bed during odd hours Police/Mining department Is being equipped with high
] rqual]ry night vision drones which can capture the exact location of vielatlons wis-d-wis location of mining
leases. Although one drone lave been provided to police depariment, but provision of more Night vision
Drvones is being done, Masket survey in this relation 15 being done,
Besitdes nbove steps, following netion plan poinls are being submiited:

|, As recommended, at the mining plan approval stage itself, Geo fencing of the lsased area is to be done using
ETS-GPS method. It will remove any ambiguily related to lease aren and its boundaries. Along with this
high accuracy GPS location trackers, are to be given to mining/ police teams to act against mining lease
holders if found mining illegally. This has to be done by the Mining Depariment.

2, A compulsory GPS installation in ofl the JCBs and earth moving equipment along with suitable alert
mechanism (whenever it breaches the No-Go areas) can be developed to prevent mechanical unscientific
mining in Swan River,

3. Separate enforcement teams have to be constituted, consisting of members from mining department, police
depactment, forest department, revenoe departinent and HP State Pollution Control Board.

4, Mining depariment nesds to be strengthened by investing the rovalty realized into creation of enforcement
wing of Mining police. Mining department cannot just be a department giving out leases withoul any
enforcement wing. If approval is piven & suitable améndmeants are made In the mles, the payment can be
made from District Mineral Fund.

3. In order to ndopt seizure and releass of vehicles involved in illegal mining as per the “National Gresn
Tribunal Bar Association Yersus Virender Singh (State of Gujarat)” judgement, the State Govl, has to issbe
an appropriate Office Order/Rule 1o the above effect so that implementation of the same can be done ot
district level.

&, Total 5 mining check posts along with Weigh Bridges were established along Interstate borders. Due to flat
topography of ar=a there are many escape routes fo enter Punjab. Thus number of check posts along with
weighbridges can be increased so that theft of minerals / overloading can be checked effectively.

7. Total area of Swan River sub entchment is 1222 Sq Km. During flood, the stream carries sediments
comprising different component as per lithology forming the catchment and these sediments are deposited in
the bed of stream annually, Since all the major tributaries of Swan river (catchment area) ara channelized in
District Una, thus it would be appropriate {o study the replenishment rate of the minerals in river bed. If the
replenishment is found to be less, then sufficient time for replenishment has to be given 1o the river and no
fresh as well as renewal of mining leases should be granted in the river bed as per the expert study.

B. The working of the existing mining leases can be reviewed afler every six months by the Moenitoring
Commiltes constituting members of PCB, PWD, Jal Shakti Vibhag, Flood protection division, Geological
wing, Forest Department and after getting NOC, further working in granted lease area can be allowed. In
case, cominittee finds the working is not done as per the provisions, the mining fease should be
recommimended for terminntion,



L]

"9 The lease fauction holder can be made responsible for any loss to embankment structures raised by
gt_‘dr-'pmmml 250m upstream and 250 downstrezm of the area granted in his favour,

the lease holder will
fumish undertaking in this regard,




ANNEXURE.
M Gmail Babu Ram <baburampatiala@gmail.com>

Report of the Independent five Members Committee in OA 57 of 2021 updated on
30.4.2021 at 1.00 PM (3)

4 messagas
Dr. Vimal Kumar Hatwal =vi.hatwal@gov.in> Wad, Jul 7, 2021 at 1207 P
To: projasv <projasvi@gmail.com=, ranjee! <ranjestBicire ong>

Cr: baburampatiala <baburampatiala@gmail.com>

[Urgent]

Sirs,
Kindly sand me your consanl ko use your name as “digitally approved’ in the report on the above-mentioned subject,

Warm Regards,
(Vimal )
Vimal Kumar Hatwal, Ph.D,

Ministry of Environmenl. Forest and Climate Change [Government of India]
Regicnal Office (Morthem Zone),

Bays Mo, 24-25, Sector 31 A, Dakshin Marg,

Chandigarh — 1680030

hitp:irsomoef. gowvin/

Dr. Vimal Kumar Hatwal <vk hatwali@igov.in> Wed. Jul 7, 2021 at 4:08 PM
To: baburampatiala <baburampatiala@gmail coms=

From: profasvi@omail.com

To: "Dr. Vimal Kumar Hatwal® <vk_hatwal@gov.in=

Sent: Wednesday, July 7, 2021 1:20:50 PM

Subjeet: Re: Report of the Independant five Members Committes in 04 57 af 2021 updated on 30,4 2021 al 1.00 PM (3}

Dear Or. Hatwal:

In response of your mail (attached), and my respanse dated July 2, 2021 for the above mentioned repedl, my consant Is
herety conveyed far

using my name &s ‘digitally approved' in the repart on the above-mentioned subject.

Hegards,

PR, Oiasvi
ICAR-Indian Institute of Soil and Water Conservation (IISWGC)
218, Kaukagarh Road, Dehradun 248195

[Qunted 1ox) hiddas]

Dr. Vimal Kumar Hatwal <vk hatwali@govin> Wed, Jul 7, 2021 at 4:32 PM
To: baburampatiala <baburampatiataf@gmail.com:>

From: ranjeetificfre.org

To: "Dr. Vimal Kumar Hatwal* <vi halwali@gow.in>

Sent: Wednesday, July 7, 2021 4£:20:50 PM

Subject: [WARNING: ATTACHMENT UNSCANNED]Re: Report of the Independent five Members Gommittee In OA 57 of
20271 updated on 30.4.2021 at 1.00 PM (3]

- X-Spaminfo; hels-dns, Respected sir

The report is approved by the undersigned as desired please,
Thank you

Regards

Cr. Ranjeal Kumar

Soientisi<E

HFR|. Shimla

===, Wimal Kumar Hatwal” <vk_hatwal@goyine wroba: -
Te: "projasvi” <projasvi@gmail.com=, *ranjest” <ranjeeti@icire arg= 'l, n'g
From: "Dr. Vimal Kumar Hatwal" <vk hatwal@govin=
Diate: OFO72021 12:08PM



ANNEXURE-B

M Gmail Solid Waste <cecswmB0B@gmail.com>

report

1 message

S 3 S S L. - i . el el L PSSy e 2 e el I

Mining Officer <miningofficeruna@@gmail com= Wad, Jul 7, 2021 at 4:11 PM
To: cecswmB0E@gmail.com, Geological Wing <geclogicatwing@amail. coms, Deputy Commissioner Una <dc-una.
hp@nic.in>, Reader SP Una <readsp-una-hpdgov.in>

Mo Udyog(Bhul-Laghu-LUNAS email

CHfice of the Mining Cfficer Una

District Una {(H.P}

Dated Una . 0O7.07 2021

To

D Babu Ram
Technical Expo |

Eonilaring Commitbes constiluted by the Hon'ble Tribunal

O Tower Mo 5 , 47 Floar forast Complex Srctor 62,5A5 Nagar Punjab

Subject: Regarding raport .

In compliance to the werbal directions dated 17.06.2021 during the wvisit to Una by worhy
Chairman of independent five membar Committee constituted by Hon'ble National Grean Tribunal in O.A No
572027 in the matter of Amandeep Vs State of Himachal Pradesh ,in matier regarding illegal mining at Som
Bhadra river (Swan River) in district Una of Himachal Pradesh please find enclosed the report regarding
guantification of minerals extracted from mining lease area & other than granted mining area in Basal area
of district Una H.P.

This is for your information & necessary action pleasa

Endst. No.; (as above ) Dated_OF.07.2021

Copy to;

1. The Deputy Commissioner Una ,District Una H.P for information please .
£, The Superintendent of Police Una ,District Una H.P for information please
3. The State Geologist Himachal Pradesh Shimla-l . for information pleass .

Iy I Wy

#) REport NGT.paf
BE4K

(o5 |




No Udvog( Bhu-Laghu-UNA/- 103 email
Office of the Mining Officer Lina
Disarict Una (1LP)
Dated Upa . 07.07 2621
To

a_ﬁr Babu Kam
Technical Lxpert .
Monitoring Commities constituted by the Hon'ble Tribunal
Ove, Tower No 5 . 4% Fleor forest Complex Sretor 68.5A% hagar
Punjab

Subject: Regarding, report
&ir

In compliance to the verbal directions dated 1 7.06.2021 during the visit
o Una by worhy Chairman of independent five member Committee constituted by Hon'ble
National Green Tribunal in O.A No 37/2021 in the maner of Amandeep Vs State of Himachal Pradesh
in matter regarding illegal mining at Som Bhadra river (Swan River) in district Una of Himachal
Pradesh please find enclosed the report reparding quantification of minentls extracted from mining
lease area & other than granted mining arca in Basal ares of district Una H.P

This is for your information & necessary action please

¥ours Faithfully

Mining Officer.Una
Mobile Mo +91-08165 19502
email:  monceraj79@ gmail.com

Endst. No.: {as above | Dated 07.07.2021

Copy o

1, The Deputy Cammissioner Una ,District Una H.P for information please .
2, The Superintendent of Police Una District Una H.P for information please
3. ‘The State Geologist Himachal Pradesh Shimla-1 . for information please .

(Neergj Kant)
Mining ©iMicer.Una
Maohile Mo +91-9816519502
amaill monoe ruj?‘-'-ﬁgma_ii}..tm'n

e




A

Report

[n complianes to the verbal ditections dated 17.06.2021 during the visit
to Una by worthy Chairman of  independent five member Commitice constituted by Hon'ble
National Green Tribumal in QA Mo 572021 i the matier of Amandeep Vs State of Himachal Pradesh
.in maner regarding illegal mining at Som Bhadra siver (Swan River) in district Una of Himachal
Pradesh regarding quantitication off minerals extracted [tom mining lease area & other than granted
mining area in Basal area of district Una H.E. The quantity caleulation was conducted with the
help of surveyor Geological wing Department of Indusirics Shimla-1

As per the office record,  upstream Ghalluwal bridge to Mining lease
granted in favour of M's Bala ji Stone Crusher VPO Upper Basal. Tehsil & District Una H.P,
total 9 mining lsases in river bad of Swan were granted (5 mining leases lor open sale & 04
mining lease for stone crusher units ).As per the record available in the office total material

exiracted by these Jease holders during currency of mining lease 1s as follows

S.No | Mame & address ' ﬁr]_'m_mﬁT .Gi]mw:d [Total ! ﬁiﬂing
- Mining project production | lease
Lease | capacity  for | (MT) period
| | five vears a3 .
- |
Environmental | |
i clearance {F.C) i
1| Sh Sonumih S0 Sh Yog | ForOpen | 191250 | 27890 | 30.04.2016
rj VPO Upper Basel zale o {
Tehsil &' Dastrict Lina : 20 042021
HP ' '
2 | Sh Raman Kumar Sio Sh | For -li_'lp:n C g T 10950 16.02.2016
Daarampal VPO Tspur | sale | o
Tohsil lspur Distriet {na 15.02.2021
3 | Mis Rudra Crusher VPO | For Stone 50000 T[T 235 | 26.08.2016
Ispur Tehsil Lina District  crusher Unit w0 o
Una (HP.) | . 25.08.2026
T8 7 Wit She Shree Rudr | FocBoime |0 1006035 || 1 V103500 (21 07.200€
Sionc Cmusher & | crosher Lo o
| Sereening  Plant, VPO | | 20.07,2031
Basal Tehsil Uni District !

LmaiH Ej ‘ l




5 i AR Bione Crusher | ForSwee | S.02.050 | || Jez627 37| 07.04.2016
VPO Basal Teisil & crusher Unit I i
District Una H.P. | - | 06.04.2031

& | Sh Sham Kumar Sl Eﬂ‘l‘ TorOpen | 202500 || 4267 | 10,06.2015
Tilak Raj VPO Ispur  sale | | el
Tehsil kspur District Una | ' goo62021 |

7 ) Rujiv Kumar S.05h. | tor Open TTRERAs0 | 13930 | 29.06.2017
Dhyan = Singh VPO | sake Eos P Ak i
Upper Basal Tehsil and 2062022 |0
Disrrict Una H.P, | ! &

] Sh Sumit Kumar S Sh Fm'ﬂpl-;*n | % L L T e 15333 | 20.6.2017
Hurish Kumarr Sharma suie ; o A
Rio Village & PO Basal | | | 19.06:3022 | 1)
Tehsil Una District Una | - AR

l HP ; : ;

I Bale i Stone For Stonz | 13,068,380 88245 21.03.2017 i

E Crusher VPO Upper | erusher Unit m s
Basal, Tehsil & District | 20 0avpma e
Uina H P, | :

TOTAL 40,71 880 MT | 816,746 MT

Apart from the granted mining leases the area upﬂmm =
Ghalluwal Bridge to Mimng lease of M/s Balagi stone crusher was also measured by ‘-“:uri'e:ifat = :

and it was found that approximuzely 1,24.964 cubic meter material [k:tpmj_.ﬂ'ﬁ‘ipﬂcllm grﬂﬂtjr ..m i

of RBM 1.98 the total extraction is 2,81,169 MT{approximately ) was found Hﬁﬂﬂnﬂ F' :L bk
from area other than granted lease area '

{”“% e
Miring Officer,lna e

Mubile Mo +91-98 165 |Q':'_.'n:.-' it
e.muil: nmnepr-ij?ﬂ@gmalﬂ_qng,




ANNEXURE- A

Officers present during visit on dated 17/06,/2021 of Independent Five Member Committee

constituted by Hon'ble NGT
Sr. Officer Name Designation Department/Office
Mo,
1. Sh. Raghav Deputy Commissioner Deputy Commissioner Office Una
Sharma gk A
2. Dr. Amit Kumar Addl. Deputy « | 'Deputy Commissioner Office Una
Sharma Commissioner
3. Dr. Arijit Thakur | Superintendent of Police | SP Office Una
Sen
4, Sh. M. Madhav Divisional Forest Officer DFO Office Una
5. Dr, Nidhi Patel SDO [C) Sub Divisional Office [Civil], Una
6. S$h. Vishal Sharma | SDO (C) Sub Divisional Office (Civil),
Bangana
7, Sh. Gaurav 5Do(C) sub Divisional Office (Civil),
Chaudhary Haroli
8. Sh. Vinay Modi 500 (C) Sub Divisional Office (Civil),
Gagret
9. Er. Sharwan Senior Environmental HPSPCB Shimla (HQ)
Kumar Engineer
10. 5h, Subhash Superintending Engineer | Swan River Flood Management
Chander Sharma Project Circle Una
11, Er. Rajesh Garg Executive Engineer HPPWD Una
12, 5h. Neeraj Kant Mining Officer District Mining Office Una
13, Er. Praveen Kumr | Assistant Environmental | HF State Pollution Control Board
Engineer Una
14, 5h. Amit Kumar
Sub Divisional Soil SDSCO, Una
Conservation Officer
15 Sh. Ramesh Katoch | Regional Transport Officer | RTO Una

13
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a0 ANNEXURE-C
/

‘BLOCK CONGRESS COMMITTEE, HAROLI

DISTT. UNA [H.P.)
Vinod Kumar (Bittu)

President Vill. & P.O. Kangar,
Block Congress Committee, Teh. Haroli, Distt. Una (H.P.)
Haroli, Distt. Una (H.P.) Mob.: 98054-50242, 70183-03996
e TR
Ref. No. ........... Dated! 7. .06 292
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List of Stone Crushers installed within the catchment area of River Swan (Som

Bhadra) & its tributaries
5r. No. |Industry Name & Address
1 M/s Atharv Stone Crusher, VPO, Qel, Distt. Una (HP)
M5 Balaji Stone Crusher & Screening Plant, VPO Upper Basal, Tehsil &
2 |Distt. Una (HP)
E] M/s Bharat Stone Crusher, VPO Mawasindhia, Distt. Una {HP}
4 M/s Ganpati Stone Crusher, VPO Badoh, Tehsil Amb, Distt. Una (HP)
5 M/s H5D0 Stone Crusher, VPO Churury, Tehsil Amb, District Una [HP)
& M/'s Jai Ganesh Stone Crusher, VPO Karluhi, Tehsil Amb, Distt. Una (HP)
M/s JBB Stone Crusher And Screening Plant, Village Jadla Koerl, PO Koeri,
¥ Tehsil Ghanari, Distt, Lina (HP)
M= Krishna Stone Crusher, Village Tatehra, PO Oel, Tehsil Amb, Distt, Una
3 {HF}
9 | M/s Luxmi Stone Crusher, VPO Thathal, Distt, Una (HP)
M/s Mahaveer Stone Crusher, Village Shivnagar PO Takarala, Distt. Una
10 |(HP)
11 M/s Mahesh Stone Crusher, YPO Karluhl, Tehsil Amb, Distt. Una (HP)
12 My/s Matri Stone Crusher, VPO Basal, Tehsil & Distt. Una [HP)
13 M/s Nainika Stone Crusher, Mauza Kadh, Teh. Ghanari, Distt. Una {HF)
M/s Rudra Stone Crusher & Screening Plant, VPO Upper Basal, Tehsil &
14 Distt. Una [HP]
M/s Sarswati Stone Crusher & Screening Unit [Formly Sarswati Crushers
15 Workers Welfare] VPO Basal, Tehsil & Distt. Una [HP)
16 M/s Shree Rudra Stone Crusher & Screening Plant, VPO Oel, Distt. Una [HP)
M/s Shree Shree Rudra Stone Crusher & Screening Plant-VPO Ghaluwal
17 Tehsil Harall, stk Una [HP)
18 [M/s Thakur Enterprises Unit-il, VPO Kutheri Tehsil Amb, Distt. Lina (HF)
M/s Thakur Enterprises, VPO Chowki Manlar, Tehsil Bangana, Distt. Una
19 |{HP)
lagdambay 5tone Crusher and Screening Plant, Mohal Ghaluwal, Sub Tehsil
20 Ispur, Distt. Una {HP)
21 Thakur Stone Crusher, VPO Amibata, Teshil Ghanari, District Una HP
Rarma Stone Crusher, Village Andora Uperla PO & Tehsil Amb District Una
22 HF
23 P/s Shiva Stone Crusher, VPO Dhamandari, Distt. Una (HP)
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